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The Lok Sabha mict ar Eleven
of the Clock

[MR. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

Gate for the Viscount Dock Hangar
at Delhi Airport

*301. SHRI 1. K. DASCHOWDHURY:

Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether his attention has been
drawn to & report appearing in the **Hin-
dustan Times' dated the 18th April, 1972
under the caption ‘unfinished epic of an
airport door" ;

(b) whether any enquiry was held in
matter ; and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVITATION (DR. SAROJINI MAHISHI):
(a) Yes, Sir.

(b) Yes, Sir.

() On the basis of investigations carried
out by the management of Indian Airlines, a
departmental enquiry was ordered. The
findings of the Inquiry Officer have been
received and are under consideration of the
management.

SHRI B. K. DASCHOWDHURY : This
is & long-standing matter, In 1963, a con-
tract was given to a firm on the basis of a
" -report submitted by the Architects Associa-
tion, to do certain works in the hanger. It

2

was stated in the contract that the work
would be completed by May 1963, In view
of this, is it a fact that even before the com-
pletion of the work a large amount of money
out of the total contract amount of Rs.
1,25,000, namely Rs, 95,953 was paid to
the contractor 7 Secondly, was it subsequ-
ently found that the entire design as submit-
ted by the Architects Assn. and the work of
the contractor were found defective 7 If so,
was it also recommended that certain actions
were 1o be taken against the architects 7 If
so, why was action not taken from 1963 to

« 1971 October 7

Dr. SAROJINI MAHISHI : It is true
that the whole thing started in the year 1962.
The work was to be finished in May 1963.
But somchow the site was not cleared. The
work actually started in Sept. 1963. The
design was found to be faulty and the con-
tractor was found to have defaulted. Due
to all these things, the work was stopped.
In the meanwhile, as the hon. member is
aware, about Rs. 66,000 was already
paid.

SHRI B. K. DASCHOWDHURY : Is it
not Rs, 95,953 7

DR. SAROJINI MAHISHI : Rs, 66,000
was paid ; part of the payment was for
equipment also, The total loss, I can say,
was to the tune of Rs, 79,000,

SHRI B. K. DASCHOWDHURY: With
your permission, 1 would like to quote a
line from the report of the Comptroller and
Auditor Gencral in 1970 regarding IAC.
He says :

“In May 1964 when work was in
progress, a part payment of Rs, 95953
had already been made to the contrac-
tor."

Why is thi¢ variation in the figure men-
tioned by the hon. Minister 2

DR. SAROJINI MAHISHI : Part of
it was for equipment. The total was Rs,

o {Please see Cnlﬂn 13 also.

96,000.1
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SHRI B. K. DASCHOWDHURY :
Against whom is the inquiry, the architects,
the contractor or the officials of the Cor-
poration ?

DR. SAROJINI MAHISHI : It was
very difficult to come to any conclusion.
At that time, in [964, when the engineer-
ing manager found that the work was not
carried on according to the estimates and
conditions, he found that the whole thing
was sagging. He immediately ordered stop-
page of work. Whether the architect was
at fault or the contractor was at fault, was
not decided. The architect said that the
contractor was at fault because he said the
contractor ought to have assembled the
boom on the ground ; the contractor said
that the architeet had not mentioned in his
condition that it ought to have been assem-
bled on the ground. The architect said that
this was implied and taken for granted that
the whole boom should be assembled on the
ground.

Therefore, the thing is still there. Tt
has not been decided. Whether « is faulty
fabrication, whether it is defective design—
all these things are still there. The report
has been submitted and it has been under
consideration.

SHRI B. K. DASCHOWDHURY : It
was specifically recommended that action

should be takcn against the engineers. It is
in the rcport.
"~ MR. SPEAKER : She has taken so

much of pains to explain it,

" DR. SAROJINI MAHISHI : The whole
thing cannot be justified. It has entailed
inordinate delay. I myself feel sorry for the
whole episode. Whether the architect is at
fault, whether the contractor is at fault or
the management also is at fault in regard
to supervision—all these things are there,

PROF. NARAIN CHAND PARASHAR:

Sir, tbe report was submitted in 1964 ; eight
years have passed. How long will the
Government take to decide it ?

MR. SPEAKER :

) She was not. the
.'lﬁinwum:&ml :: PR
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DR. SAROIJINI MAHISHI The
departmental enquiry is complete, and I
think some action will be taken,

MR. SPEAKER : Shri Piloo Mody.—
Absent,

SOME HON. MEMBERS : Not pre-
sent.

MR. SPEAKER : He is commenting
all the time, but when his turn comes, he is
not there.

Granting of L.oans by Banks to Small Farmers
and Small Scale Industaialists In Rural

Areay
*803. PROF. NARAIN CHAND
PARASHAR :
SHRI DHAN SHAH
PRADHAN :

will the Minister
pleased to state :

of FINANCE be

(ay whether Government have received
complaints that the banks in the rural areas
are not granting loans to the small farmers
and small scale industrialists ; and

(b) if so, the steps proposed to be taken
by Government to ensure the smooth avail-
ability of loans to the needy and siwplifica-
tion of the procedural formilities in this
regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SARIMATI
SUSHILA ROHATGI) : (a) Despite the
liberalised policy of commercial banks in
regard to lending to small borrowers, which
includes small farmers as well as small-scale
industrialists, compla'nts do come up from
{ime to time alleging that credit require-
ments of small borrowers are not receiving
adequate attention. '

(b) The banks have been taking several
steps to improve the situation by strengthen-
ing their organisational machinery as also -
by simplifying their procedures, such-as
simplification of forms, arranging . visits to
the borrowers for appraisal of loan applica .
tions, decentralisgtion pf powers 1o bank
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Agents eic, Government have also taken
‘up with the Siate Governmenls, and many
of them have ugreed, to grant concessions
in stamp duty and registration fees and
simplify the procedures regarding legal
documentation etc,

PROF. NARAIN CHAND
PARASHAR : May 1 ask whether there are
specilic instructions to help the small-scale
industries and the farmers for getling these
loans, especially now that she has promised
the liberalisation of the policy ; and also in
regard to the steps she proposes to take
regarding the simplification of procedures,
may I ask whether there is an item called
the security item, and that anybodv who
wants to gel a loan has to show that he has
wealth or landed property, and if so. may
I know if it does not stand in the way of
the smooth liberalisation of policy and if it
does no create diffizuliies for the farmers,
especially those who have no p‘fupcrty, to
get loans ?

SHRIMATI SUSHILA ROHATGI : It
is not that we have promised to liberalise
the policy, As a matter of fact, steps have
been taken, and they are being implemented.

As regards the security point of view,
we have to undersiand the basic changes in
the concept of the banking industry. Prevl-
ously, the banking industry came into
operation when the people had to satisfy
ceriain things and there was to be a depend-
ability of sccurity. Now, it is the soundness
of the project, the objeclive of the project,
the feasibility of the project and the integ-
rity of the borrower. These really count
now, rather than the industry and the
security.

PROF. NARAIN CHAND PARA-
SHAR : What is meant by the integrity of
the borrower and the soundness of the
project 7 Who is to determine them, and

. what is the criterion ?

SHRIMATI SUSHILA ROHATGI:
Certain projects have a number of risks
involved in them. There ave projects which
are new and which the entreprencur has not
worked wpon.
- the profitability cannot be worked out by
the banks. - In such cases, the sccurity is
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necessary, whether it be in the form of
safeguards and hyhothecation ; or if it be a
life policy in certain cases the security is
necessary, Otherwise, as in the case of
crop loans, no security is required at all.

st wwwg WA s wged, &
aT & wegw ¥ A wgRw ® geAr
srzar § e 5000 =72 a5 & = oR

femidl #1 safaqma sma 9T feam,
A SR S

41 F1% *qaeqr §, gr 2 O syATGT
& 2 § quw F@ ar @ § afe adl, @
TR F I | 47 fawwa § 7

sitaalt gatay A T IF F gy
fremifTsgfs soowm & fad
5,000 To g% XA * swaear § | ag F§
ag DT A g 1 J Do A § I
# 5,008 %o g% %1 &9 faar @ gwar
g 9% qg & Al alx gfaat w
fosar @ | g & 1 fawaifdy aedr wg)
el JR

ot At 9t WY s @Y B2 sEn
TATAEI EITH FREE §1  qmg &
Tl N gD W W W
AT F AW @I g, oR fewml
AN gAY F 999F qA ST I=T #
AN TN AfT 2 37 7 ax5 o1
g wrdfr ?

wsae wEg: Y fasad af 9T ®
T F A 954 § | 9T a7 Y A AT
THEAA WA § &1 WT s § Afew
afad | Nagaam § wwow A
**Whether

comp'aints that the banks in
areas are not granting loans™

wTT AT TE ¥ vavr feRw wgd €

Government have received
the rural

o wATEET qarer Hfad



7 Oral Answers

ot @Y, 4t A formr ga@ AT W
W & ueT AT s wH wEw
femrar D & foemr sarar =@ T3 §
Iq %1 By DT

sitrelt qefter Qe g ¥ WA
srow 8, AfRa afs o mew W™ E S
U A ¥ foy da< g\ AT wEed
o o frael & e § ofa feaend §
areqy ¥ 9% 19 qgT ARAC B 1 ETER
! ardr Afg @ 9w aafEa 2 A ¥
sarar wEg B2 fFwAl v & qx ) afz
ure 2 aY gre H faadr o 9 71 70
et TE E T H F 65 wfama et &
e € £ 1 7w F gfafosm A% w0t
go1d w7 & 1\ § gg waar € s fe sy gae
af fyAad g, 98 % fer M w9RTA
g war g, 93 & fay gaa qq fw
ez o fwaml $1 @ ssar faar swar
I AGNT A G TAT AT IA T
75 sfawa feumd fsar sarT 21 7@
3% ¥ faarst gRrwE @l g1 g o
g et ¥ fod & s af 21 qar
aff wAfrr wEr A 37 s
aff, afes sy 3z far § =g
waTy I3 |

SHRI JYOTIRMOY BOSU : In the
matter of granting of loans by banks to
small farmers and small industrialists and
sgriculturists in the rural areas. Is it a fact
that their advances to this sector grew only
by 22.7 per cent as against 23.6 per ceut
in the previous year, which meant a decline
of 0.9 per cent, and in absolute terms priority
sector advances in 1971 rose by only Rs.
76.8 crores while the total advances by
these banks increased by Rs. 497.4 crores ?

SHRIMATI SUSHILA ROHATGI :
- So far as the decline in the rate of growth
‘is concerned, I do admit that there has
been a slight decline in the rate of growth
butso far as the amouat guistanding and
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the number of accounts are concerned, there
has been a definite increase. I will quote
for his information that in Junc 1969 the
number of accounts stood at 1.71,880 which
rose to 8,05,639 in 1971 and which in Dece-
mber 1971 stood at 8,90,580, This does not
show a decline. The same stands with
regard to the amount outstanding which was
Rs. 38 crores in June 1969 and which shot
up to Rs. 197.40 crores in June 1971, and
Deccmber 1971 stood at Rs. 218.26 crores.
This is certainly not a decline either. But
there has been a slight decline in the rate of
growth.

&t §7q WO AG: IS qUAT &
A% fEzdas so¢  femAl =t §6 8 =0
agt fzar sar § 1 & S wggg & I
argar g f& 57 @i 31 "w frAm &
foa g ar sz79 ST @ & 7
WeAW WERA © AT FT WA g
g | ok et A = d & Ol
¥ qgar 1 @Y 39 & fey Aifen Ofad

gt wRAT gAY g7 fefeea &
&% & &9 260 ar 300 faadary §3 $)
#1994 #1451 @ 500 50 ¥ = fam
st fore & ag faay fam wds w3
Iq T AGT §F ! U & a7 4§ WIET
qx faamr asx AR g1 w & fo
H1§ sqgear o1 AT ]

wiwet gavar dgank: a3 N gAE
fraraar @ €9 9 gH Agww  fawre
F4T | _

ot oflgew  wwa W wERg X
wift w3 f@ aga & 92 o2 fearal
Y frgr rar § 1 A wgAr ag § e
St F @ § wew feawm § oan
91 FEr q¥ § Sw A w1 wo A
far oTaT § | 5 aOUX FFR IT ¥ w06
AN @ § 1 I F T W G
£ & va & ol war sqavar 5o o
¢ orfs 97 ) 01 fewr g% W R
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fawre @ e o d5 aidl § @ Ay § 9
® afkd & feqial w1 Y7 ag) faar o
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N AR E N wowEr AW
w gl

off gwW T wgAWM: AN N v
& I § A AT A qFwrAy v S99
#t afFar # gW Io gIR FH AT Q@
g1 & stmar |rgan g fv ag w1 & gt
A FH@ A @& | 747 9g J1d GET§
fewag®my faar s@r g A ST F T
w9y ag aar wrar  fo ot safed o
aqr & ag feq g9 § geafeqq ok w9
FY 67 W @ FT W fear wmar g "
WO JTF W FAT AT q0@
ErL A TR (R FE S S £
qFFT FIZAT T3AT & AT agl &r o9e
oAz wAmAFTE L 97
qg wr e q A § ag {1 69K
gar § 1 ¥ saAr qrzgar g F ag w31 9%
Lo g o

stadt g Qgad: amdry g
WT GRS SET & I Afy ¥ Feafuq &
Ag g § {5 st woary 40 o
wodl gy afa ¥ FIT I w1
faax ffar T | w37 9F gL W W
gearg §, 99 H fawex gor § &
TG A TR AAT 1 T F [ w0
P owsatagdfe om dwi w1 -
TH GUT a7 @R wew gew wa f
ooy & e fagar sarst fazane & &%
v fear o ok apflwr e S
vy fear oe¥ t@e § qg wrawEw
aft of s fpaQ afz s g & f&
g R feag IR R @ §
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ar 781 | 59 faX Hor ] R gy fawar-
fErra Ff et s & s@ =
gIATET v & fad @ i e
qEF QAT WA Qg §r aug
w1 srar &1 5w & afafe fageg w5t
F1E AT 937 480 &

= ¥R 4T w@AW: §A WEET A
S & I qawrar v 5 w1 N
uffar # a2 qfads s o Y 1 &
s Igar § 5 & s § ofedr
FHATWEE

WEAR WEAW: a7 a1 S gE F @
T AT IT FT LIHE 3G F, AT 7Y
afegda & aferda fadd

=} gwEA e § sam [gar
i1 FTFam ¥ wme ww F
foam €rea #ui fear 2 sa & foad
sfaga 22 feadi o T ok fEad
afqwi 817 SaM-a sory I =a-
wifadi %1 fagr man ? '

sitwelt gt Qg 77 we7 frgat
Twr Wt 99T @ 911 R gk frEm
§1T B2 SUN ¥ 1T FT AqEq ATNLT
T ¥ ¢ O R ATART I wr -
wa, fog ¥ g st wft § wix s
R e’ Ium it W §, 23 shew
gar g

wegw wgiew: § 7 ISR q@Ow
ms A1 WA ®) wWiE §C gE f
afpa st ot 1 Wva gfdid v @
¥ fa¥ w¥ gg & Ie@w Ty @
fe ar &t a7 5w 9t qgw wu wifed
a1 and 92 % fevemw & ifad 1§
T W AUE T G -
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gromew wwfeat v wew fewa
W §1 Y™

*R04. sft TraTEATT TNewh: war fawr
wft ag Ta F FU w6

(%) #ar W@ FTHIT HEOET
SAT §Y, FAEAE A qaE qN w6
€& aTw A $rf wdew Yon § Fr faed
Fwd §@ arwr &q FEF F@ETE
sdofe # awg 3¢ 0t awm fEoar
war fagr amd; W)

(=) afz gi ¥ 57 gx TR *F 70
sfafwar § ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yes, Sir.

(b) The malter is under examination,

off T et qaRfz g
#fear § & geen IS gfaaw ¥ oY fazdr
1 W9A A0 WA FHT AN F qrg FA
ommralr T 1S9 § @A fEw
fer aai St AT AT § 7

SHRI K. R. GANESH : The letter
which this organisation gave to the Prime
Minister for giving to the Faridabad emp-
loyees CCA and HRA on the basis of Delhi,
was based on the following considerations,
The cost of living in Faridabad is not less
than that in Delhi. The position of Farida-
bad is analogous to that of Gurgaon. The
employees of autonomous bodies have been
given this benefit. Fairdabad is dependent
on Delhi for esseatial supplies. Faridabad
is contiguous to Delhi.

These a .he s i
whlch they have 1tnd o those srmsner
. oY A R aied vz g fe
g FraAr fewada § 1 & oaar wrgar
_ gﬁnzﬁméntt? whm ﬂnh

[
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< qgad ¥ wrae Peear qwg wd ?
foFaar awa o9 g8 97 faE A X
" anan ? '

SHRI K. R. GANESH : It is not
possible to give the time that will be taken,
because it will depend on this that at the
moment Faridabad is not entitled to the
CCA and HRA as obtainable in Delhi,
because Delhi is a A Class city and Farida-
bad is a C class city. The hon. member
knows that the criteria for giving CCA and
HRA are based on population, as recom-
mended by the Second Pay Commission. If
the Third Pay Commission comes to certain
other conclusions, these conclusions and
various other matters that have come up
in connection with growiug cities, etc., all
these matters will have to be taken into
consideration. I would like to say that it
will take a considerable time to come toa
rational decision as far as this particular
guestion is concerned.

st wew fagr ;o ot WA
wRYag & wgr & & AaQ & drgsaa
FT ATAAT FAXY AT FEAT § JrT U FAT
& oY gy gg N AN ATy w¥YA®
g fs @q dear & wiw? W1 oWCA QY
Fad &Y w9y € fear Fmar | 97 gear
# yiwe s feay @ sRA QA
T A9 & ST F IR F WER
T fawi v@ W@ 7 o; Ay
9 3% ¥9 qg ¥ wEH1C T@T w7

SHRI K. R. GANESH : The provi-
sional figures are available. As soon as the
final figures which are now in the process
of compilation are available, the question of
reclassification of cities including Gwaloir, in
which the hon. member is interested, ml.l
be taken up.

SHRI DINEN BHATTACHARYYA :
May I know whether it is not-a fact that
although the Government - -depends on !he
population basis for “sanctioning CCA, in
reality it has been found. that in the suburbs

of the cities , the cost of living is_almiost
‘the same Jike thé big _cities 2 If 80, “may: I

mmummcy wmumqm:_'
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shd whether the Government will consider
this aspect also or not ?

SHRT K. R. GANESH : In my -earlier
reply, I have already indicated that the
Government is aware that the criteria now
fixed will have to be considered, taking
into consideration the urbanisation that is
taking place and the satellite towns that are
growing around. Unless the Pay Commis-
sion fixes some criteria, these problems will
have to be considered.

st g W wEEE: Tt wEA &7
uF o1 g47 qErIq FY 997 91 1T T 39
‘n‘ Farar ar {5 gzi Fr A z{fmr-“r E:-rgm
T a1 w1 w0 a fF wiaram & a0 H
qT WEIT ) AGIT §, A7 F FHAACAT
w1 g% g I TR A wawr Ay @k
uwe war arfe  foa & g Sygar
£ B sar awd 3@ g1 faw femr §
oY fegr § @Y sug foe adid a¢ qFw

¢?

off %o WX MQAT: A 7F wEA A
IEHT Taq f2ar 91 67\ qA G G

(RE. S. Q. No. 801)

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINT MAHISHI) :
With your permission, Sir, I would like to
make a small correction in my replyt to the
carlier question. The amount given to the
Architect was Rs. 1833 and the amount
given to the contractor was Rs. 96.000.

Recruitment in the Internntional Airport
Authority of India

#8306, SHRI SAMAR GUHA : will
the Minister of TOURISM & CIVIL AVIA-
TION be pleased to state :

(a) whether Managers for the Interna-

- tional Airport Authority of India have been

recruited from respective regions, except in
the case of Calcutta ;

. (b) the number ef employees required
-fo be recruited for Calcutta Airport ; and

i {c) whether local applicants from the
: rqion iill get priority }’or appumumnt ?

VAISAKHA 22, 1894 (S4KA)
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THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINT MAHISHI) :
(a) No, Sir, The Directors of the Interna-
tional Airports have been drawn from the
Air Routes & Aerodromes, Communication
and Aeronautical Inspection Directorates
of the Civil Aviation Department. The
selection has been made keeping in view the
requirements of the Authority and the rela-
tive seniority of officers, not on a regional
basis.

(b) Excluding the posts of one Diractor,
one Dy. Director and two Airport Officers,
537 other posts have been transferred from
the Civil Aviation Department to the Inter-
national Airports Authority of India in
Calcutta Airport, The need for additional
staff if” any, is being examined by the Autho-
rity.

(c) Acvoriding to the existing instructions
of Govt. recruitment to posts carrying a
basic salary of* less than Rs. 500/- p. m,
has to be mad: through the Employment
Exchanges.

SHRI SAMAR GUHA : Sir, the Minis-
ter says that no recruitment of the Director
has been made on the basis of regional
considsrations and also that ths relative
seniority has b=en taken into consideration.
In view of these facts, 1 want to know from-
the Minister whether it is a fortuitous comy
bination thrat the Directors of Delhi, Bomba
and Mandigasbelong to those very regions
excepting other Director of Calcutta. I also
wantpio know whether it is a fact that
keeping in view the question of relative
combined seniority of the Controllers of
Aerodromes, Communication and Aecronau
tical Ipeciion Directorates, the Director
Calcutta Airport has been given the assign-
ment superseding the claim of all 11 other
senior officers. If the Minigter wants, I can
give the names of those senior officers . . .1.

MR. SPEAKER : You ask the ques-
tion ; don't give the names,

SHRI SAMAR GUHA :
what is the reason?

I that is so,

Further, T want to know whether it is a
fact that the Directors of Dolhi Airport and

. Bombay Airport have been given the status

‘hﬂdl. wl. No.
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of Grade I while the Directors of Madras
Airport and Calcutta Airport have been
given the status of Grade II and, if so, the
reasons for such discrimination. Does this
discrimination mean that the status of
Calcutta Airport and Madras Airport is
secondary to that of Delhi Airport and
Bombay Airport ?

DR. SAROJINI MAHISHI : The very
purpose of introducing the International
Airport Authority Act was to develop these
four international airports and, in keeping
with that, the Airport Authority has been
taking the concerned officers and the person-
nel in order to achieve this particular
objective with which the Act was intro-
duced.

Now, the hon. Member asks whether it
is a coincidence that the Directors at
Madras, Bombay and Delhi Airports belong
to those very regions, Earlicr, in my reply,
I have said that it is not based on any
regional-wise selection or like that. Jtis a
mere coincidence.

Shri Joginder Singh was appointed the
Director of Delhi, He was brought from
Madras. He has gone back to the Civil
Aviation Department. The post is vacant.
This is for the information of the hon.
Member. At Madras, Shri Rajgopalan is
the Director. It is a mere coincidence. He
was the Controller of the radio stores in the
Civil Aviation Department, He happens to
be the Director at Madras. Shri Kapur is
in Calcutta. It does not depend upon any
regional consideration or it does not depend
upon the birth-place or other things of the
paiticular persons going to that area. It
does depend upon the senmiority. But, as
you know, the Authority has got the right
to take. the officers sometimes without taking
into consideration the seniority alone. The
senjority is taken into consideration. But
the Authority, the Corporation and the
Institutes of like nature are entitled to take
people on the basis of merit. This is for
the information of the hon. Member.

SHRI G. VISWANATHAN
about the second point 7

What

. SHRI SAMAR GUHA : Another point.
‘Why has the post of Director at Calcutta
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and Madras been given Grade I1I
whereas Bombay and Delhi are given Grade
I? She has not answered that point.

DR, SAROJINI MAHISHI : That is
because the traffic and development of the
two airporis of Bombay and Delhi is wvery
much and in course of time, that will also
be applied to them.

SHRI SAMAR GUHA : The Minister
has stated that the post of Director has been
filled on the basis of relative seniority.
1 did not mention the name, but, as the
Minister herself mentioned the name of one
of the Directors 1 want to mention in this
House the names of so muny scnior officers
who have been superseded and Mr, Kapoor
has been appointed as Director...(/nter-
ruptions) 1 did not want to mention though
1 have all the names with me. Isit a fact
that the claims of many senior officers, viz.,
Shri 8, K. Godbole, Shri P. K. Rama-
chandran, Shri G. S. Gupta, Shri S. S.
Choudhury, Shri R. K. Rakshit, Shri R. G.
Barde, Shri M. D, Naik, Shri T. V,
Shankaran, Shri K. S. M. Rao, Shri K. B.

Sindhu and Shri N. Bharadadojan have

been superseded ? Eleven senior officers
have been superseded and Mr, Kapoor has
been appointed as Director of Calcutta
Airport. What is the reason for that ?

Is it also a fact that the three Public
Relations Officers who have served very
well there all the VIPs and passengers and
whose services were also commended by the
VIPs have been reverted and shified 7 Is
the Government making any sympathetic
consideration about their cases ?

DR. SAROJINI MAHISHI : For the
information of the hon, Mcmber and the
hon. House 1 would like to say that all the
officers whose names were mentioned by
the hon Member are all junior to Shri
Kapoor who has been appointed Director at
the Calcutta Airport.

Second thing, about the grades......

MR. SPEAKER : Why do they give
wrong information to Mr. Samar Guha ?

DR. SAROJINI MAHISHI ; 1 do not' :
know who has smu the aafomaﬂnn.
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SHRI SAMAR GUHA : About the
Public Relations Officers at Dum Dnm, they
are facing reversion.  'Why?

DR. SAROJINI MAHISHI : All the
staff are recruited by the International
Airport Authority,

SHRI D. BASUMATARI : Just now
the Minister said that local people are
employed through Employment Exchanges
for posts of a scale of Rs. 500 and below.
May 1 know whether the circular in this
regard has been circulated to the authority
concerned ? It is said by the officials that
there is no such circular, 1 want’ to know
categorically whether it is a fact that there
is a circular issued to the authorities,

DR. SAROJINI MAHISHI : Tt is there
and under Sec. 12 of the International
Airport Authority Act itself it has been
incorporated.

SHRI B. K. DASCHOWDHURY : I
want to know whether in these international
airports the local officers including the
PROs have been taken, 1 would like to
know whether the PROs at Calcutta,
i.e., those who worked earlier in the Civil
Aviation have also been taken under the
International Airport Authority.

DR. SAROJINI MAHISHI : Out of
nearly 637 officers 537 have been deputed
on behalf of the Civil Aviation Department

to the International Airport Authority,

SHRI 'B. K. DASCHOWDHURY ;
What about PROs ?

DR. SAROJINI MAHISHI : Some of
them have already been taken and the
Authority is still recruiting. It is upto the
Authority to take these officers.

In many cases they have taken from the
Civil Aviation Department. They have
taken on deputation. There have been
some cases of direct recruitment because
efficient service is required in the Airport
Authority and this has to be done. I would
like to make a distinction. Earlier under
the Civil Aviation Departmeut there were
92 airports in the country. . Now 4 airporis
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international  airports. Therefore better
facilities and more efficient services, of
course, with no reflection on the perfor-
mance of the Civil Aviation Department,
have got to be given. And, therefore, in
order to attract more efficient persons some
higher grades are also given. Those who
were serving under the Civil Aviation
Department who were not getting that
remuneration are also receiving higher grade
also.

SHRI SAMAR GUHA : These officers
were victimised. All imporlant VIPs made
recommendation about them. Due to
interdepartmental rivalries they are sacked.
What are we here for ?

SHRI S. M. BANERIJEE : They are
not 1o depend only upon the recommend-
ation of VIPs.

SHRI DINEN BHATTACHARYYA :
Is it correct that in Calcutla Division there
are a large number of vacancies in Class 111
& IV year after year but not a single case
is reported to the employment exchange ?

MR. SPEAKER : It is nct
Airlines; it is the Airport Authority,

Indian

SHRI DINEN BHATTACHARYYA:
It comes under Indian Airlines,

MR. SPEAKER : The question some-
how docs not concern this:

SHRI DINEN BHATTACHARYYA :
For Class III and 1V, that is below Rs.
500, employees are from the local area.
My question is this. There are a large
number of vacancies of this Class 11l and
Class 1V grades. In spite of this situation
vacancies were not notificd to employment
exchange.

DR. SAROJINI MAHISHI : Earlier
the Department of Civil Aviation looked
after Calcutta Airport. On account of the
unhappy situation that arose as far as
Calcutta Airport was concerned, a few
months back certain vacancies were not
filled in. Report was also made to the
Employment Exchange. '
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SHRI §. M. BANERJEE: I would
like to know if certain employees retrenched
from the Airways were assured that their
cases would be considered against vacancies,
1 am told that 52 technical employees are
still not absorbed, they are still on the
streets. May [ know whether their cases
would be considered at the time of recruit-
ment ?

DR. SAROJINI MAHISHI : They
have absorbed many of them, 1t is well
known, The hon. Member also knows
" that many of them have been absorbed. ..

SHRI S, M.
rémain ...

BANERJEE : Only 52

MR. SPEAKER : You are begging the
question. You yourself agree. Next ques-
tion,

Overtime Bill of the Employecs of Indian
Alrlines and Air-India

MAY 12, 1972
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AND CIVIL AVIATION be pleased to
state : :

(a) whether the overtime bill of the
Indian Airlines and Air India has been
going up |

(b) if so, its percentage in relation to
the total pay bill of the employees concerned
during the last three years ; and

(c) the steps taken by Government in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
(a) Yes, Sir.

(b) I lay a stalement on the Table of
the House.

*807.
SHRI M. S. SIVASAMY : (c) Efforts are being made by Indian
Airines and Air-India to control the over-
will the Minister of TOURISM time payment.
Statement

(b) The percentages of overtime bill to total pay bill for the last three years are as

follows :(—

L]

Period Overtime Bill Total Wage Bill Percentage

Indian Airlines
. (Rs. in lakhs)

1969/70 202.06 1442.23 14.0

1970/71 237.88 1573.80 15.1

1971/72

(Provisional) 251.22 1885.55 13.3

Air-India . _

1968/69 64,25 121133 53

1969/70 74.84 138076 84

1970/71 .81,13

162355 . . S56 ..
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SHRI HARI KISHORE SINGH :
From the statement, it is clear that there is
a steady increase in the overtime bill of A
and Air India. Is it due to the work-to-rule
adopted by the employees of Indian Airlines
and Air India? What are the categories of
employees who are most benefitted be the
overtime Bill 7 Thirdly, will Government
consider stopping the overtime payment
by providing more employment to
unemployed technicians and others ?

DR. SAROJINI MAHISHI : The over-
time allowance has increased from 1969-70
to 1970-71. In 1969, it was |4 per
cent of the total wages paid to the entire
staff of 1A. In 1970, it was 15.1 per cent
and in 1971-72 it was 13.3 per cent. Efforts
are consistemtly made by 1A to reduce
the overtime allowance by introducing the
productivity clause in the bilaicral agree-
ments. Of course, this clause is there in the
rules and regulations of IA. In addition, in
the bilateral agreements with the mainte-
nance staff and the engineering staff
and the technical staff . working
in the hangars, in the agreements with the
stalf of the 1A Technicians® Association and
the Air Corporation Employees’ Union, this
clause has been incorporated. ©On account
of this, overtime allowance is being reduced.

L

SHRI DASARATHA DEB : From the
Minister’s reply, it is clear that the IAC is
under staffed and that is why overtime work
is on the increase. Do Government pro-
pose to increase the staff instead of making
the existing staff do overtime work ? If
this suggestion is implemented, others may
also get some employment.

DR. SAROJINI MAHISHI: [t is a
‘logical conclusion the hon. member arrives
at, but actually it is not so. Sometimes the
staff are required to wock overtime for one
‘hour, two hours or three hours, The shift
. officer in charge decides on the spot whether
overtime work is necessary or not, Some-
time, he decides that it is not necessary.
Therefore, it .may not be full time work
siven to the pecson who has already wor-

ked ‘for 8 houfs.-  Hence employment. of

'.._m_mmmu the logical thing

VAISAKHA 22 1894 (SAKA)

Oral Answers 2

A & fog ahg gaet B arrlew
@ ¥ gmar

*808. »it wrATAT AW Tew: T
WA HAY AT AW FTFAT 4 0%

(%) war Wity a7 Y fafigs -
#2Y ¥ sfymifeal #f e w7 @& ar
WY

(=) afz g, @t wd w2 Fw
0T

() #ar dng gaw} § FAT A AT
orRfay $T9 &1 H1§ Qo fagrndla
gorafz g, @ @HN [Eg I @
g?

T WAeg (W INrEw) § wen

wat (oY fan oo ga): (%) st a9,
Liccdl

(=) s 7 wzar

() #YE 7€ Qv fawrode af
i ge W H A A awEd ¥ &
# w1 & § fau goam ik @
gIFT Y MEFAT F7 ¥, ¥E FW IOY
LeR &

St 9 AW TE TN YETH IR,
wft wEied 7 i WY g faar § wwE
A1t (%) ¥ g9 § qaman § s w0 agf
Earcarg & wor () & gACH F@mEw
gfesasit fIgha & feuge a3
FIH ASTT AT E 1 @ AT ¥ gHA CF
fa‘ffwmmwta’hmqw@mtﬁs

IR oy ot Yt S gy, W

arrye ¥ W (v) A A qer § fw
imﬁqarﬁw‘r ursfod @ & farg
mmawmriﬁtmtwm
Wi‘aﬂi’tﬁ? '



23 Oral Answers
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THE MINISTER OF LAW AND
JUSTICE & PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE) :
- (@) to (c). Consequent on the serious

threat posed by floods in July/August 1971 -

to the indusirisl complex at Barauni and
taking into account that similar situalions
~hid -arisen and can arise in future, the
* Governowat of Indis in March 1972 set up

VAISAKHA 22, 1804 (S4X4)

Oral Answers 26

a team of experis to go into the question
of protecting the industrial complex by
siudying the problem in depth and to
suggest remedies of a permanent nature.
This team will also make recommendations
regarding estimates of costs involved in its
recommendations.

This team was to submit ils report
within 3 months and an interim report within
Imonth indicating the immediate measure
which must be 1taken. The team has
met twice during Aopril 1972 and is now
due to meet on 7ih and &th June 1972 when
it expects to finalice its interim report.

off $za7 AYgd: ssge SY, AN
afenfos & T vgex T@ar § ot Ay
100 %07 %o a0 71 F q47 T of¥7 100
FUT %o T AT gom ifwan ok
THAT FITAA 920 A F AN o ¥
sraar 91291 § fr o avafis &7 9
eqrf7a #T7 § 97 FI7 WT AER T q7
Iz ge® 7 TT Y I @I ¥
qrgeq W 1 A7 FUL AT 7 ogEv oAy
fe a¥r da @ sw§ T Fas §
fasit 2 7 w97 59 & <fwor §qic saay
wad ox 2 7 OuT &, a1 fead wad
qr g ?

weaw WEIRT WG F @) e
FYE F Y § 737 a1 WK I7 w) fawr-
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g
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SHRI H. R. GOKHALE : I agree that
Barauni cdmplex is a very important com-
plex and involves a very large investment, The
Governinent had taken -into consideration

- factors like possiblities of floods, That is why

last year eyen when there were very heavy
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floods, the Barauni factory was not stopped
even for a day and it worked throughout.
Even then, we do not want to be compla-
cent. Thatis why we appointed a com-
mittee to  suggest further steps including
interim measures, so that even if the flood
goes higer than last yca., we should be able
to protect complex.

ot feax Wit faz . g AT
ATE WFIX A @ oRfoe &7 *)
ifeg $ & qf €7 Taw w1 frdeer
farar a1 6z gy ar adf ?

FEa| WENAA: TH FT AqTT A AT X
q@F g | .
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qeqq~ 2 A, 9g ANEF T, waAr
fead & g fow & qevma 17 g® o7 34
7 ¥ oI W, AT wIE FEF @
av & w4 ot sraar sgan § 5 s ma-

TEA qgA & & &, I A F
of grg w1d v X few wndm
st ? o @ # feaarang adar ?

SHRI H. R. GOKHALE : As I said,
the expert committee was appointed in
March, 72. The period given to the com-
mittee to submit its report was 3 months.
As 1 said, they were asked to give an
interim report within one month. Meetings
of the committce have taken place and, as
1 said, the interim report is expected to be
finalised by the 8th or 9th of June, Even
if the final report is completed, [ hope the
hon. member does not expect that Bihar
Government and the Union Government
will be able to complete such projects as
‘may bé recommended by the committee before
the coming monsoon, That i why 1 said

even a# it is the Barauni complex was not

“stopped for a moment even when there were
" high ﬂl_i:ods {ast year,
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THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE) :
(a) to (c). The prices of all drugs are
at present controlled under the Drugs
(Prices Control) Order, 1970 and Govern-
ment have not revised the prices of sulpha
drugs (bulk and formulations) and antibio-
tics (bulk) during the last three months,
However, some increases were allowed in
the prices of a few formulations based on
Chloramphenicol and chloramphenicol
palmitate taking into account the increase
in the prices of the bulk drugs concerned,

WMo WEAY ATCAT THAY : sqeq o,
oY o & qamar fe §© gFH g AR
dHharaifea  $9d qert §1 wafs
qg® wrr # 6T faar f& @Y agrit €
& wAr g § ag S FEE ewren-
Gfrere 1T srorafram qefade &
And agrl § ag Fead sfroe wuh §,
s are & 3760 gew feadw whroe
wfvw agr § ? -

SHRT H. R. GOKHLE : I think the

hon. Member misunderstood me, I said
that so far as sulpha-drugs are .concerned, .

* there has been no increass. - So far as anti-
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biotics are concerned, the question was
whether their prices were increased during
the last three months. 1 said that there has
been no increase in the last three months,
Even then, I added that in respect of the
two formulations to which | referred, there
has been some increase. That increase has
already taken place early in 1970 on account
of the price of bulk drugs being increased.
Since these two drugs depended on imporis,
a corresponding rise in the price of the
formulations were allowed only in respect
of this. In respect of others, even in the
case of anti-biotics, no increase has taken
place. So far as the list is concerned, it is
a long one. I wonder whether it is intended
that I should read the whole list,

WMo AFHIAMQAM 7iTT : F ¥ Faor
adrqiifesa & ark & qor ar | § w4 o
¥ o rgar § R o Aima ddam-
ferm & aft df Sud sErovRfEm,
fag & sermrsfeda aaar § aor #3r-
aaEfa (54 e oRmrafaT & [ ¥
FAEAT § 9T faaxy sqre e dio o
FATE TG §, IAFT K 1WAl § WL gHA
Feafaal 9 F1951 § AT WIT gIT Fr
FATE W AL F FH FAF A
a7 A1 #Y TR ®Y A W T AT
"% @ § A A AW A ®E FGH IIHA
g’

SHRI H.R. GOKHALE : As I said, the
price increase has been only in respect of the
two formulations based on Chlorampenicol
and chloramphenicol palmitate, which are

anti-biotics.  This is because we depend
mostly on import of bulk drugs.

MR. SPEAKER: The main ques-
tion relates to three months. The supple-
mentary goes beyond that,

SHRI H, R. GOKHALE : That is why

1 said that in the last three months there
Im lmn no lncmn

o mmﬂmmqﬂw R g
mm#wmﬁqﬁrﬁtw
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SHRI H. R. GOKHLE : 1 said the
supply in respect of these drugs depends
on imports, The price of imported bulk
drugs has increased only in respect of these
two. In vespect of others there has been
no increase. There is no question of
IDPL supplying at a price which is lower
than the import price.

Tto WewtATCAW i¥y : F I A wa@y
e et & . oow. W FwrE w0
2. 91T afe 3+ zarea) %1 &0 gamwmafan
% arg § o1 FEH tAmmEfay & qmw
¥ ogend wvar 2, %W F qEl € owrd
FqT 8, TOR! W F ¥ T4 H A9 4T
FLRE?

SHRI H., R, GOKHALE . Firsly,
IDPL do not produce chloramphenicol, to
which 1 referred. Therefore, the question of
IDPL supplying it does not arise. With
regard to the percentage which the hon,
Member referred to, it depends on different
formulations, 1 have hecre all the facts
with regard to the different formulations,
showing the revised prices and 1he privious
prices. 1 can lay it on the Table of the
House. It is a long list of drugs.

SHR]1 PARIPOORNANAND PAINULI :
Will the hon. Minister explain as to whether
steps would be taken to produce these anti-
biotics in the public sector so as to hold
the price-line.

SHR] PILOO MODY : By Hinduttan
Steel ?

* MR. SPEAKER : The question is about
the last three months; The Minister says
that there is no price ris¢ during the period.
Sitll 8 -question is asked about holding ' the
This has arisen because the
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Minister went out of the way in replying i pany make
: . powers to direct the

to & question which related to an earlier payment, The mmodyu::nflabte t‘:n a de-

period, Adyhow, the question hour is now positor is to sue the company concerned for

over. the recovery of this dues.
- Statement
WRITTEN ANSWERS TO QUBSTIONS Sl. No. Name of the Company

Functioning of Finance Companies in
Delbi g (A) Companies which were inspected by the

Reserve Bank of India :
%302, SHRI PILOO MODY : Wil

the Minister of FINANCE be pleased to 1. Globe Associates (Pvt) Ltd., New
state : Delhi.

(a) the number of Finance Companies z (g:;; Fliciers Pt Lid.; New
in Delhi ; :

3: Kohli Finané . "

(b) whether Government have received Delt:'-, oasce P Lu, New
complaints that several of these Companies
have defrauded hundreds of people by not 4. Hind Finance Corporation Pvt, Ltd.,
paying back their money which they had put New Delhi.

in these Companies and some of them have
gone into liquidation in order to evade re-
payment of money to depositors ;

5. Roadways and General Finance
Pvt. Lid., New Delhi.

6. Tuli Financiers Pvt, Ltd., New

(c) if so, the names thercof ; and Delhi
(d) whether Government have instituted 7. Joint Financiers Pvt, Ltd., New
any inquiry in the functioning of these com- Delhi.

panies and if so, the outcome thereof ?
8. Security and Finance Pvt. Litd,,

THE MINISTER OF FINANCE (SHRI New Delhi.
YESHWANT RAO CHAVAN): (a) In- 9 ; ’
formation is being collected and will be laid ) l:::w;&;lh:\ulomobﬂes Pvt Ld,

on the Table of the House.
10, Herald and Motor Finance Pvt.

(b) to (d). Reservc Bank has so far Ltd., New Delhi,

i ints against 28 financial
received complaints agains nai () Co tsx whick were aot faspocted by

companies in Delhi. The names of the ,
companies areé given in the attached state- the Reserve Bank of India :
ment,
1. Globe Benefit Chit Fund (Pvt.) Ltd.,

The complaints generally relate to non- New Delhi.
payment of deposits and interest by the 2. Sachdev Finance Centre Pvt. Ltd.,
companies., In cases where the amounts New Delhi.
involved are comparatively large the com-
panies concerned were inspected by the 3. Capital Finance of India Pvt. Ltd
Reserve Bank. In some of the cases it New Delhi.
was observed that the companies had gone
into liguidation mostly on applications made 4. Anand Finance Company Pvt. Ltd.
by the creditors. In a few other cases the New Delhi.
complaints were advised by the Reserve
Bank to take legal action. As the acceptance 5 :leahl.)illz Siogh & Co. Pvt. Ltd,

of deposits constitutes a contract between the
depositers and the Companies concerned
and as Rescrve Bank has 'no - legal

B

6. Dharam Singh Ram sw; (Metut)
“Pvt. Lid,, New Delhi. -

3 YRR N 5 1) e P S R Bt S,
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7. Liberty Finance Pvt, Ltd., New
Delhi.

8. Roadways Finance Pvt. Ltd., New
Delhi.

9. Ashoka Finance Co. (Pvt) Ltd.,
New Delhi,

10, Kalyan Finance Pvt. Ltd.,, New
Delhi.

11. Krishna Transport Finance Pwt.

Ltd., New Dethi,

12, Uniled India General Finance (P)
Ltd., New Delhi,

13, Graduate Traders Financiers and

Chit Fund Co. (P) Ltd, New
Delhi.

14. R. g. Motors Pvt. Ltd, New
Delhi.

15. Vijay Finance and Udyog Pvt. Ltd.,
Delhi.

16, Narula Finance Pvt. Ltd., New
Delhi.

17. Tanwar Finance Pvt. Lid,, New
Delhi.

18. Rajshri Commercial Finance (Pvt,)
Ltd., Delhi,

Ao feda ghaat § et o sy

# afadw
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Profit Earned by Indian Oil Corporation

*811. SHRI P. M. MEHTA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(o) whether. despile a larger turnover in
1970-71, the Indian Oil Corporation made
lesser profit in that year than that in the
previous year ; and

(b) if so, the reasons therefor ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R, GOKHALE) : (a)
and (b). In terms of volumes the Indian
Qil Corporation improved its 1970-71 sales
compared to the preceding year by 8.39%.
On this basis its net profit for the year
should have been at least Rs. 22.11 crores
but was only Rs, 15.77 crores mainly due to
four reasons beyond its control. The first
accounts for a reduction of over Rs, §.5
crores due 1o a retrospective increase in
10C’ crude purchases from Qil and Natural
Gas Commission and Oil India Limited.
The second reason accounts for a reduction
Rs. 3.3 crores due to increased non-recove-
rable duty payments etc, on its sale of
lubricants. The third accounts for Rs. 97
lakhs due to the larger incidence of non-
recoverable dutics on a larger volume of
product imports. The fourth accounts for a
reduction of Rs. 70 lakhs on irrecoverable
sales tax imposed by some States, But for
these four factors beyond its control IQC's
profit for 1970-71 would have been Rs. 26.24
crores e an increase of [1% over
the preceding yvar. For the year just ended
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ie, 1971-72 its profits are expected to be
Rs, 28 crores.

. Payment of Higher Bonus by L.1.C.
on its Policles

. *gJ2. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of FINANCE
be pleased to state :

(a) whether Government are consider-
ing the question of payment of higher bonus
by the Life Insurance Corporation on its
policies for low income group people in
both urban and rural areas ; and ’

(b) if so, the time by which it is Ilkely
.to be finalised ?

THE MINISTER OF FINANCE (SHRI
YESAWANTRAO CHAVAN) : (a) No,
Sir.

(b) Does not arise.

wfrard dfre fren wig 5 w1
S

*813. ot mgrlas fog awe: w1
. € Hf 9g JTN A HU 4G

(%) =7ar ¥w & wiawr dfre foen
TR %A %7 F1f TRIT W &
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Payment of Bonus to Employees of
Nationalised Banks

"*g815. SHR1 P. NARASIMHA REDDY:
Will the Minister of FINANCE be pleased
io state :

(a) whether a new formula has been
evolved for the payment of the employees
of the Nationalised Banks; and

(b) if so, the main features thereof ?

THE MINISTER OF FINANCE (SHRI
YESHWANT RAO CHAVAN): (a) and (b).
There is no specific fermula as such for
payment of bonus. However, the manage-
ments of the Nationalised Banks have made
an effort to rationalise the payment of bouns
for the year 1971 by linking it up with
the . working results - of the year
rather than arrive at bonus settlements
on an ad hoc basis, as a percentage of
emoluments as has been the practice in the
past. ‘The link was sought to be established
by assuring a guaranteed guantum of bonus
as in 1970 and sharing the adjusted surplus
of the profits of 1971 over those of 1970

montu

(1) mtum redrvey mplnod in ﬂn_t. :
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(ii) bonus payment to employces;
and

(iii) dividend to the Central Govern-
ment,

Study Report of ‘Airport de Parls’
*816. SHRI RAJDEO SINGH :
SHRI C. K. CHADRAPPAN :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the French firm ‘Airport
de Paris’ was commissioned by Government
to study the development and improvement
of the Airports of New D:lhi, Bombay and
Madras;

(b) if so, whether the study has been
comleted by it;

(c) whether the studies were confined
to International Airporis only or covered
internal Ariport of New Delhi also; and

(d) the main features of the study
Report and reaction of Government thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. K ARAN SINGH):
(a) Yes, Sir,

(b) The study in respect of Delhi
Airport has been completed. In regard to

Bombay and Madras Airports, the studies

are proceeding in accordance with the time
schedule stipulated in the agreement with
the firm.

" (¢) The Master Plan- provides for a
new terminal complex at Delhi Airport.
intended to cater to both the ineraational
and domestic traffic.

(d) The studies made by the firm relate
to traffic forecasts, master plans for new
terminal complexes in Delhi and Bombay
airports and programme drawings for Delhi
-Airport, The master plans for Delhi
and Bombay airports and the programme
drawings. for Delhi Airport have been
Wﬂd.
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Harassment to the Employees of
General Insarance

*817, SHRI S. M. BANERJEE : Will
the Minister of FINANCE be pleased to
state :

(a) whether representatives of the
General Insurance employees have written
letters and also met the officals at Delhi
making allegations of harassment to the
empioyees of General Insurance at various
plaves ; and

(b) if so, the action taken by the
Government in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (a) No representa-
tions of harassment have been received.
However, representations regarding individuai
cases of termination of services, grant of
increment/promotions have been received.

(b) These representations are examined
in consultation with the Custodians concern-
ed and appropriate instructions issued
wherever necessary.

Assistance from French Manofactores
of Mirage Jets for Development
of new T”.;:d ofa Alrcraft in

*318. SHRI RANABAHADUR SINGH:
Will the Minister of DEFENCE be pleased
to state :

(a) whether Government propose to
seek assistance from the French manufac-
turers of Mirage jets for their programme to
develop new types of aircraff ; and

(b) if so, the broad outlines of the pro--
posal ?

THE MINISTER OF STATE (DEFEN-
CE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI VIDYA CHARAN,
SAUKLA) : (a) and (b).. A number of
suggestions, mcludinn one from the French
aecronautics industry, for cooperatiun and
assistance in our programme to develop new

types of aircraft have been received : these

arc.in-various mne ef eomidmtlou
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Profits carned by Nationalised DBanks

. %320, SHRI INDRAJIT GUPTA:
Will the Minister of FINANCE be pleased
to state :

(m) whether profits earned by the
nationalised banks in 1971 were higher than
those in 1970;

(b) whether the quantum of bonus pro-
posed to be given to employees of the Banks

for 1971 compares unfavourably with the
quantum given in 1970; and

(c) if so, the reasons thercfor ?

THE MINISTER OF FINANCE (SHRI
YESHWANT RAO CHAVAN): (a) Yes,
Sir,

{b) No, Sir.

(c) Does not ariss,

Loans advanved by Natlonulised Banks
to Powerlooms Fuactioning in  Madhya

5861, SHRIG..C..DIXIT : Will the
‘Minister of FINANCE ypplewd' o state
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the amount of loan advanced to the owners
of powerlooms functioning in Madhya
Pradesh by the Nationalised Banks during
the year 1970-71 7

THE MINISTER OF FINANGE (SHRI
YESHWANT RAO CHAVAN): The in-
formation i3 not readily available and
the same will be collected to the extent
feasible and placed on the Table of the
House,

Loan from U. K. Goveanment for Fer-
tiliser Compex st Panamur near
Mangalore

5882. SHRI DEVINDER SINGH
GARCHA : Will the Minisicr of PETROL-
EUM AND CHEMICALS be pleased (o
slate :

fa) whether the U, K. Government
have agreed to give loan of Rupees nine
crore to India to meet the sterling costs of
bulding a fertilizer complex at Panambur
near Mangalore;

(b) ifso, the terms and conditions
thercof; and

{c) the names of the India Financial
Institutions which will meet the local cost ?

THE MINISTER OF LAW AND JUST-
ICE AND PETROLEUM AND CHEMICALS
(SHRI H. R. GOKHALE): (a) and (b). Yes
Sir, an allocation of foreign exchange not
exceeding £ 10.5 million out of the U. K.
India Mixed Project Loans has been made
in fevour of M/s. Mangalore Chemicals and
Fertilizers Limited toward the foreign exch-
ange costs of the ammonia and nrea plants
of their fertilizer project. The loan is from
the U. K. Government to the Government
of India and only foreign exchange facilities
will be made available to the Company.
The funlls available will be used 10 meet the
sterling costs of equipment made in and
services procured from U. K. Payments to
the British contractors will be made by the
company out of the said loan by opening
an irrevocable letter of credit with their
Bank in London.

(¢©)  The Indian Financial institutions

namely IDBA. LIC, ICICI, IFC and UTI
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will meet part of the local cost of the
Mangalore Fertilizer Project.

Pro l to open Recruiting Office and
Tg Centre for Nurse In
Kerala

5863. SHRI VAYALAR RAVI : Will
the Minister of DEFENCE be pleased to
state :

(a) whether there is any Recruiting
Office and Training Centre for nurses in
Kerala; and

(b) whether Government have any
proposal under consideration in this
regard ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) No, Sir.

(b) No, Sir.

Proposal to Change the Management
of Indian Dr::ls' uid‘ Pharmaceuti-
td-

5864. SHRI VAYALAR RAVI : Will
- the Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) vhether Government propose to
make any change in the Management of
Indian Drugs and Pharmaceuticals Ltd. ;

(b) if so, the salient features of the
- proposal and when it is likely to be imple-
mented ?

. THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE) :
_{a) No, Sir,

m Does pot arise. .

Pupﬂhms mm
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(a) whether there is any proposal
under consideration of Government to set
up a separate Southern Naval Command
with Cochin as Headquarters in the coming
years; and

(b) if so, the broad outlines thereof ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) and (b), No such
proposal is under consideration.

Promotions in C.8.D. (I)

5866. SHRI CHANDRA SHEKHAR
SINGH : will the Minister of DEFENCE
be pleased to state :

(a) whether the Departmental Pro-
motion Committee in the CSD(I) has not
met for the last two years and if so,
Government’s reaction thereto;

(b) whether any panels have been
drawn up for promotions to different cate-
gories of staff; and

(c) if so, the outlines thereof ?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM) : (a) The Departmental
Promotion Committees met three times
during the years 1970 and 1971.

(b) Yes, Sir.

() Panels were drawn up separately
for the following categories of staff :

@ DGM (Stores);

(i) Managers SeRctions

Grade/
AGMs; ;
Storekeepers Class I
Storekeepers Class II
Storekeepers Class 111
Storekeepers Class IV
SG Clerks

AummAmhau:

(iid)
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Sﬁ, of Inferior quality mqnu to
teen Stores rtment
Army Service corps Uniu

5867. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of DEFENCE
be pleased to state :

(a) whether some approved distilleries
have been supplying inferior quality rum
and other liquors both to C.S.D. and A.S.C.
units and if so, the names of such Distille-
ries and the quality of such liquors supplied
by them to C. S. D. and A.5.C. separately;

(b) whether any members of the In-
specting Staffl have been found conniving
witk the supply thereof; and

{c) if so, the action taken by Govern-
ment in the matter ?

THE MINISTER OF DEFENCE (SHR1
JAGIJIVAN RAM) : (a) No inferior
quality rum has been supplied to A.S.C. by
any approved distillery. Only one batch of
rum supplied to CSD (I) by one party was
found to be substandard, The batch com-
prised 36,400 dozen bottles.

(b) No such instance has come to our
notice.

(€) The matters is under investigation
by the CSD (1). Samples of the rum have
been sent for analysis and further action
will be taken in the light of lhe analysis
report. Meanwhile, this batch of rum has
been withdrawn from sale. No payment
has been made for these stocks.

Riids in Andhra Pradesh by Income-fax
Authorities

5868. SHRI Y. ESWARA REDDY:
Will the Minister of FINANCE be pleased
to-state :

. (a) whether Officers of Income-tax
Department have made surprise raids recen-
tly on eertain houses in Visakhatnam Dist-
rict, Andhra Pradesh and took possession

of cash - worth - several lakhs of rupees,

muntboohmdbonh, :
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(©)
matter 7

the follow-up action taken in the

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). Yes, Sir. Sear-
ches were conducted in certain places in
Visakhapainam district of Andhra Pradesh.
Cash amouating to Rs, 1,48,497/- and goid
and jewellery of the wvaluc of Rs. 1 lakh
were seized. Duplicate account books were
found and seized in certain cases, Invest-
ments amounting to several lakhs were also
noticed, some of which might be unac-
counted.

(€) The
scrutiny.

seized material is under

Aeroderome =t

Efforts mide to pat
Cudda ‘ijﬂ} to
50

pah (Andhra

5869. SHRIY, ESWARA REDDY :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) ~ whéther essential equipnent from
the - Aerodroms at Cuddapah, Andhra
Pradesh, is being gradually remyved with an
intention to abandon it for ever;

(bY whether any efforts had been made .
before to put it to comnercial use; and

©

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (c). Since traffic surveys by Indian

Airlines revealed a poor traffic potential in the
Cuddapah region, and air traffic control and
otser facilities as the aerodrom® ware not
being utillisad, they were withdrawn by the -
Director General of Civil Aviation with
effect from 1-7-67.

if so, the result therof ?

 Propowito Link Cudde

Aerodroma
ﬁﬁl‘lm and Tirupathi

. Sﬂo SHR! Y. WARA REDDY :
Will the Minister of TOURISM AND
{.‘JVE. AVIAT TON be plnud to sate :

B (1 m &m h w proposal -
nﬂuﬁemond{mmmw



47 Written Answers

link the Cuddapah Aerodrome with Hydera-
bad and Tirupahi for passenger trafic; and

(b) if so, when it will be implemented ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) No, Sir,

(b) Does not arise.

World Bank credit to Andhra Pradesh

5871. SHR1 Y. FSWARA REDDY:
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 3597 on the 21st April, 1972
and state :

(a) how the World Bank credit of
Rs. 18.3 crore for assisting ground water and
on farm development in Andhra Pradesh is
proposed to be utilised;

s(b) whether any part of the said
amount will be given as loan to the
peasantry;

(c) if so, the rate of interest to be
charged, the agency through which it will be
given and the period of repayment; and

(d) whether this World Bank credit,
given through the Central Government,
forms part and parcel of Fourth Plan
assistance to the Government of Andhra
Pradesh or is over and above the assistance?

THE MINISTER OF FINANCE (SHRI
YESHWANT RAO CHAVAN) : (a) to (c).
Brief details are given in the statement laid
on the table of the Sabha.

(d) The bulk of the proceeds of the

IDA Credit will be on-lent by Government

of India to the Agricultural Refinance Cor-

poration for . refinancing the Agricultural

Loans given by Andhra Pradesh Central Ce-

. operative Land Mortgage Bank Ltd. to

. farmers in the State. Such credit . refinan-

.. cing by ARC does not form a part of central
i assistance for the State’s Five Year Plan,
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Statement

IDA Credit for Aadiva Pvadesh
Agricultural Credit Project

The IDA Credit of & 24.4 million (Rs.
18.3 crores) will be utilised towards meeting
the cost of the Andhra Pradesh Agricultural
Credit Project which consists of :

A. A2} year programme to finance
investments in minor irrigation, land level-
ling and farm mechanisation througe long-
term loans to farmes and co-operative
farming societies in Andhra Pralesh, granted
by Primary Banks of the Andhra Pradesh
Ceniral Co-operative Land Monigage Bank
Ltd. (LMB) and certain Commercial Banks,
which loans will be refinanced by the Agri-
cultural Refinance Corporation,

B. (i) The provision of technical
assistance to the State Ground-
water Directorate.

(ii) The provision of technical assi-
stance to LMB to carry out a
study of the procedures and
operations of LMB and its
federated Primary Banks.

2 (i) The minor irrigation investments
involve the development of about

14,000 dugwells, about 1350

tubewells and the improvement

of around 5000 old wells into

' dug-cum-bore  wells, and the -
installation of some 12,000 cle.
ctric and 7,700 oil engine pum-
psels to energise existing or new
wells.

(i) Most of the investments in land
levelling would be on small farms
within the two major irrigation
schemes of Nagarjunasagar (to
the extent of 30,000 hectares)
and Pochampad (10,175 hecta-
res) and to a lesser extent on
farms under minor irrigation
(15,000 hectares).

(iii) Farm mechanisation investments
would be in tractors (1500 num-
bers) and tractor impilements,

3. The proceads of the IDA Credit
- will be onleat by the Government
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of India to the Agricultural Re-
finance Corporation (ARC) and
the ARC will refinance the loans
given by the PLMBs and Commer-
cial Banks to the Beneficiaries.
The lending by the PLMBs to the
Beneficiarics will be on the follow-
ing terms:

A. (a) Lean amounts: tractor loans
shall not exceed 75%, of the cost of the
tractors, and other loans shall not exceed
807, of the cost of goods and services to be
financed,

(b) Interest rate : 9 percent perannum
on outstgnding balance.

(c) Loan Maturity : shall be based on
the Beneficiary's capacity (0 repay but shall
not exceed, in the case of :

(i) minor irrigation investments in

tubewells, dugwells and well
improvements, 9 years; and pum-
psets, 7 years;

(iiy land levelling investments, 10
years, including 2 years of grace
in which only interest would be
payable; and

(iii) farm mechanisation investments,
7 years.

B. The following
terms and conditions mentioned zbove shall
apply in the case of small farmer benefi-
ciaries :

() Loan amounts : Where the in.
vestment cost does. not cxoceed
Rs. 10,000 loans to individual
farmars or groups of farmers for
minor irrigation (including pump
sets) shall not exceed 90 per cent

~of the cost of the investment-

(i) Loan maturities : maturities shall
not exceed 15 years in ths case
of loans for minor irrigation
investments referred to in B (i)
above (excluding Pumpsets) and
in'the case of loans for land

o levelling; maturitics shall not

. . exceed 7 years in the case of

loans for pumpaets. .

VAISAKHA 22, 1894 (SAK4)
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Examination of Draft Service Rules
submitted by Shri Ram Ceatre for
Industrial Relations to India
Tourism Development
Corporation

5872, SHRI V. MAYAVAN : Will the
Minister of TOURISM AND CIVIL AVI-
ATION be pleased to state :

(a) how long will it take for the India
Tourism Developmeat Corporation to
examine and implement the draft Service
Rules for the employees of the Corporation
prepared by Shri Ram Centre for Industrial
Relations ;

(b) the basis adopted for effecting
recruitment and promotions in the absence
of the Service Rules ; and

(c) whether any complaints of discrimi-
nation in the matier of recruitment or
promotion have been received and if so,
Government's reaction thereto ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) The draft service rules prepared by the
Shri Ram Centre for Industrial Relations
are only in respect of employees working
at Headquarters, Travellers” Lodges, Trans-
port Units and Duty-Free Shops. These
are expected to be finalised shorily. In the
case of other Units, such as Hotels, there
are special Standing Orders,

(b) Pending the finalisation of Service
Rules, the proceedures and rules for recruit-
ment and promotion laid down for
employees of Hotel Units ace being obser-
ved for employees of other units.

(c) No such complaints appear to have
been received recently.

‘Proposal to Utilise Idle Capacity of
Indian Tankers

5873. SHRI SWARAN SINGH
SOKHI : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state :

(8) whether the Indian Ol Corporation
awarded the carrisge contract . for 11 lakh

tonnes of oil from Pecsina Gulf to foreign
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tankers involving considerable amount of

“high rate, which was not acceptable.

foreign exchange when Indian tankers were
lying idle ; and .

{b) whether Government propose to
utilise the idle capacity of Indian tankers in
future before chartering foreign vessels 7

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE) :
(a) The Indian OQil Corporation
invited competitive tenders on
behalf of the Government of Bangaldesh for
the transport of 5 lakh tonnes of crude oil
from loading ports in the Gulf to the
Chittagong outer harbour, for jts lighterage
and its discharge at the Chittagong port oil
jetties. The tender enquiry was for the
entire composite operations right from the
loading port in the gulfl region upto the
delivery of the crude oil in the shore tanks
of the Chittagong Refinery. The tanker
supplier was also required to undertake
responsibility for lighterage operations at
Chittagong and no detentiod or demurrage
charges were to be paid to him on this
account. The contract was awarded on this
basis, .

Only the Shipping Corporation of India
has adequate number of Indian Flag Vessels
to undertake the entire responsibility for
this composite operation. It regretted its
inability to quote as its tankers were
employed elsewhere. The owner of an-
other Indian Flag Tanker, guoted a very
The
owner of a third Indian Flag Tanker did
not respond to 10C's enquiry.

(b) According to standing instructions,

‘an Indian Flag Tanker is ordinarily given

_priority for the coastal

movement of
products, No competitive tenders are
invited for this purpose as the coastal
movement rates have been standarised and
prescribed by the Ministry of Shipping &
Transport. For the import of oil products,
Indian Flag tankers are given preference,

but only on the basis of competitive

tenders,

“
A

;-?.-‘_-\ r

Proposal to set-up a Pertilizer Factory at
m.?ﬁwsnu )

5874, SHRI B, S, BHAURA: Will

tlc Minister of PETROLEUM & CHEMI.
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CALS be pleased to refer to the rcply:iﬂn
to Starred Question No. 1507 on the 2nd
August, 1971 regarding Naphtha based
Fertilizer Factory at Bhatinda and state :

(a) the action taken so- far om the
proposal of the Punjab State Industrial
Development Corporation for setting up
a fertilizer factory at Bhatinda/Sirhind ;
and

(b) when a final decision is likely to be
taken in the matter ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) and
(b). The proposal is still under consideration
of the Government,

Construction of Cantonment Near
Chandigarh
5875. SHRI DEVINDER SINGH

GARCHA : Will the Minister of DEFENCE
be pleased to state :

(a) whether a new Cantonment near
Chandigarh is under construction ;

(b) how long will it take to complete
the construction ; and

(c) the estimated cost thereof ?

. THE- MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) :{(a) to (c).
Certain works at a total approximate cost of
Rs. 17 crores for meeting Defence purposes
are under construction near Chandigarh.
However, no decision has been taken to
set up a Cantoment at the station. -

Officers and Staff Working ia Py blie
Undertakiogs
5876, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of FINANCE
be pleased to state ©
(8) whether the Bureau of Public Enter.

 prises is maintaining & lst of all Class I, IL, -

mmw.ammor;umm-_

_Mprhumdeuumds
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(b) if so, the number of these em-
ployees, category-wise, in each of the public
sector enterprises during the last three
years ;

(c) whether there is a noticeable trend
in the increase of personnel in these enter-
prises leading to surplus manpower and
"over-staffing ; and

(d) if so, how Government intend to
check the problem of over-staffing ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH) : (a) and (b) The Bureau
of Public Enterprises has bheen collecting
statistics since 1969 regarding class-wise
employment of personnel in Central Govern-
ment industrial and commercial under-
takings for the purpose of watching the
progress of implementation of the directive
issued to them regarding rcservation of
posts for Scheduled Castes and Scheduled
Tribes. The information received in this
regard for the three years 1969, 1970 and
1971 is given in the statement laid on the
Table of the House. [Placed in Library,
See Mo, LT—2016/72].

(c) While no generalisation is possible,
it may be that in certain enterprises, due to
various factors, the number of people
employed could be considered as more than
what their activities would " justify. During

- a recent survey, however, most of the public
enterprises indicated that they did not have
any surplus staff worth mentioning. .

(d) Government have recommended to
‘the enterprises that the following measurcs
may be taken to avoid surplus staff :

(i) Adoption of work standards and
control techniques from the very
beginning of a project to avoid
over-staffing ;

(i) Whuéom-mﬂin;hn become
chroaic, the initiation of work
studies to assess the.extent of
the problem ;

' (ﬂi) 'Development of surplus person-

’_ﬂ iu'iwl_lldiﬂl dsplrm;:
err iy terprises to £ : otenodid. &
and in_other enterpri ~ . ofttio House, it is 0t proposed to lay the
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(iv) More use of independent cons-
truction agencies to reduce
project responsibilities in the
construction siages ;

(v) Adoption of scientific Man-
power Planning technigues ;
and

(vi) Voluntary retirement schemes.

Public Notices regarding rates of
Drawback by Customs
Central Excise Collec-
torates

5877. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of FINANCE be
pleased to state :

(a) the number of public notices regard-
ing rates of drawbacks re-issued by the
Customs and Central Excise Collectorates
uptil now under the provisions of the new
Customs and Central Excise Duties Export
Drawback Rules, 1971, which came into
forces in mid-October, 1971 ; and

(b) whether a copy of all the re-issued
Public Notices would be laid ‘on the Table
of the House along with the copy of the
new Drawback Rules, 1971 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.R.
GANESH) : (a) The honourable Member is
presumably referring to the Public Notices
issued from time to time by the Directorate
of Drawback in the Ministry of Finance
(Department of Revenue and Insurance),
prescribing/revising the ‘all industry’ rates
of drawback. 53 Public Notices were issued
from 15.10.1971 to 4.5.1972,

(b) The Customs and Central Excise
Duties Drawback Rules, 1971 were notified
on 25.8.1971 and are effective from
15.10.1971. Copies of these were laid on
the table of the House on 19.11.1971.

The Public Notices issued under these
Rules are Gazetted in Part I, Sectioa (i) of
the, Gazetie of India and since only notifica-
tiotie ate required to be. lsid on the Table
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copies of these Public Notices on the Table
of the House.

Implementation of Nationnl Industrial
Tribunal Award in Ferozepur
untt.

5878. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of DEFENCE
be pleased 1o state :

(a) whether the Ferozepur Canionment
Board has not vet implemcnted the award
of the National Industrial Tribunal ;

(b) if so, the reasons therefor ; and

{c) when is it likely to be implemen-
ted ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) to (c). The Canion-
ment Board Ferozepur has implemented the
award of the National Industrial Tribunal
except in one minor matter, viz., that due to
some misapprehension, the Sub-charge was
not given an imprest for the purchase of
medicines, in addition to the imprest sanc-
tioned to the Medical Officer Incharge.
However, instructions have since been issued
by the GOC-in-C, Western Command, to
the Cantonment Board to sanction a separate
imprest for the Sub-charge also.

.

Disappointment of Enginecring Industry

5879, SHRI B. K, DASCHOWDHURY:
Will the Minister of FINANCE be pleased
to state :

(a) whether the aitention of Govern-
ment has been drawn to a report appearing
in the ‘*Hindustan Times' dated the 21st
March, 1972 under the caption “Enginecring
Industry Disappointed” ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
QANESH): (a) Yes, Sir. The news item
attributed to the Engineering Association of

g
E
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refers to their disappointment over the
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lack of incentives for industrial growth and
savings, and the proposal for dis-continuance
of special deduction to priority industries in
the Budget proposals for 1972-73. They
have also apprehended that the increase in
the excise duties on steel would hit the
Engincering Industry,

(b) Special deduction to priority indus-
tries is being discontinued in the light of the
recommendation made in the report of the
Direct Taxes Enquiry Committee (Wanchoo
Committee). As regards incentives for savings
and industrial growth, Government will view
them in the light of its economic policies and
social objectives.

The increased levy on steel, apart from
being a revenue measure, is also intehded
to reduce the existing gap between the im-
port prices (which arc higher) and the indi-
geanous price of steel,

Sino-Pak Military Cooperation

5388. SHRI SAMAR GUHA : Wil
the Minister of DEFENCE be pleased to
state :

(a) whether China is imparting military
training to the Pakistani army and is also
helping Pakistan in raising additional Divis-
ions ; and

(b) if so, whether intensified military
activities between Pakistan and China carry
an immediate concerted aggressive design
against India ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) and (b). China is
known to have been supplying large quanti-
ties of military hardware to Pakistan. These
could help equip additional divisions,
Training is known to have bzen imparted to
sclected Pakistani personnel in the handling
and maintenance of Chinese weapons and
equipment. This military aid by China will

" re-inforce the capabilities of Pakistani armed
- forces’and could increase the threat to peaco .

and tmmy in the. rnsm
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Capacity of Sllmle-UnIt Monepoly
Concerns
5881, SHRI PAMPAN GOWDA :

Will the Minister of COMPANY AFFAIRS
be pleased (o state the number and names of
the single-unit monopoly concerns in the
country and the capacity of commodities
produced by them at present ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : The informatien is being collect-

ed and will be laid on the Table of the
House,

Agitation by Employces of Reserve
Bank of India, Hyderabad
Branch

5882, SHRI P. NARASMHA REDDY :
Will the Minisier of FINANCE be pleased
to state :

(a) whether the agitation of the ¢m-
ployees of the Reserve Bank ol India,
Hydcrabad Branch, has been called ofl ;
and

(by if so, what arc the terms of the
agrecment leading to this call-off ?

THE MINISTER OF FINANCE (SHRI1
YESHWANTRAO CHAYAN) : (a) Yes,
Sir. The agitation was called off on the
8th April, 1972,

(b) A copy of the memorandum of
scttlement is given in the statement laid on
the Table of the Housc. [Please in library.
See No. LT—2017/72].

Al India Cost Conference
5883. SHRI RAJDEQ SINGH: Will
the -Minister of COMPANY AFFAIRS be
pleased to state :

(a) whether the .14th All India Cost
Conference has discussed, among other
things; thie question of emnumy in export
‘oonts ; and

VAISAKHA 22, 1394 (S4KA)
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(b} if so, the conclusions arrived at and
their likely effect on our exports ?

THE MINISTER OF COMPANY
AFFAIRS (SHR1 RAGHUNATHA
REDDY) {a) and (b). Thc question of
economy in exports, as such, was not a
topic for discussion in the !4th All India
Cost Conference, held at New Delhi on  8th
and 9th April 1972, However, the Minister
of Company Afluirs. in his inaugural address
stressed the importance  of costing  for
cxports.,

As per the officiat version of the Institute,
while some of the speakers also reiterated in
general terms the importance of cost accoun-
ling for promoting exports no conclusion
was reached and no resolution was passed
in this regard by the Conference.

Profit earned by the Trombay Unit of
Fertiliser Corporation of India

5884, SHRI PRABHUDAS PATEL :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the amoumt of profit earned by the
Trombay Uait of Fertilizer Corporation of
India during 1971-72 ; and

(b) how does it compare with the profit
of other units of the Corporation in various
States ?

THE MINISTER OF LAW & JUSTICE
AND PETROLEUM & CHEMICALS
(SHRI H. R. GOKHALE) : (a) and (b).
The Annual Accouals of the vatious units/
divisions of the Ferilizer Corpora:ion of
India Ltd. for the ycar 1971-72 have not yet
been finalised.
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Small Seale Drugs Units Functlonlng
In the Country

5887. SHRI K. S. CHAVDA : Will
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

(a) the number of small scale drugs
uvnits, Indian as well as foreign-dominated
ones, having more than 25 per cent foreign
equity participation, which are functioning
in the country ;

(b) their capital investment and the
total value of drugs produced by them
during 1969-70, 1971-72 ; and

(c) whether any special privileges are

given to these foreign-dominated firms in
regard to grant of import licences 7

'THE MINISTER OF LAW AND JUS-
TICE & PETROLEUM & CHEMICALS
(SHRI H. R. GOKHALE): (a) The
number of firms in the non-organised
sector  having foreign investment
exceeding 23%; (direct and Indirect) and
engaged wholly or partislly in the manu-
I;wmof drugs -and pharmaceuticals i
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(b) Their subscribed capital is of the
order of Rs. 70.34 lakhs. Their turnover
which includes other products also during
the last three years 7. e. 1968, 1969 and 1970
is about Rs. 18 to 24 crores.

(c) No Sir.
Forcign Ald reserved for Agricultugs,
Animal Mndr,,ﬁiry )
and Fisheries
5888. SHRI S. N. MISRA : Will the

Minister of FINANCE be pleased to
state :

(a) the amount of foreign aid received
from foreign countries and international
organisations in the last two years for agri-
culture, animal husbandary, dairy and
fisheries, and their names ;

(b) how much of the foreign aid received
has been utilised in the past two ycars ;
and

(c) the projecis for which it was utilised,
together with the names of the States where
they are located ?

THE MINISTER OF FINANCE (SHRI
YESHWANT RAO CHAVAN) : (2) to (c).
A statement showing the details of foreign
aid for which agreements were signed during
the years 1970-71 and 1971.72 for specific
Projects in the agriculture, animal husbandry, -
dairy and fisheries sectors, and the utilisation
position thereof, is placed on the Table of
the Sabha. Apart from this, Non-Project
assistance obtained from International and
bilateral sources, during the last two years,
also covered to a certain extent the import
of raw  materials, components and
goods required for the sbove-memtioned

tg
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Foreign Aid Received by National Coancll
of Applied Economic Research, New

5889, SHRI BHOGENDRA JHA :
Wil the Minister of FINANCE be pleased
to state :

(a) whether the National Council of
Applied Econmie Research, New Delhi has
been recciving foreign aid ;

(b) if so, the amount received during
last 3 years ; and

(c) whether the foreign aid grant has
been received by the Institute with the per-
mission of Government ?

THE MINISTER OF FINANCE
(SHRI YASHWANTRAO CHAVAN):
(a) Yes, Sir. It has has received aid by
way of grants from the Ford Foundation,

(b) In the course of the last 3 years,
the foreign aid received by National Council
of Applied Economic Research was only
$25,750, granted by the Ford Foundation in
the year 1969-70.

(c) This grant was received by the
National Council of Applied Economic
Research with the concurrence of the Go-
vernment of India,
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Proposal to bring back Tndian Engineers
from Abroad

5891. SHRI NAWAL KISHORE
SHARMA : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state :

(a) whether Government of India are
considering any proposal to bring back
Indian Engineers from abroad for petro-
chemical complexes to be set up in the
country ;

(b) if so, the broad outlines thereof ;
and

(c) the total number of such Engineers
to be brought back ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) to (¢). Recently a Sub-Cpmmitiee of
the Boad of Direetors of the Iadian Petro-
chemicals Corporation Limited a public
sector undertakiog under the Ministry of
Petroleum and Chemicals visited U. S. A,
Canada and Europe to interview Indian
Scientists and Tech nologists working abroad
for some senior positions in the Corpora-
tion's projects, The Sub-Committee inter-
viewed 300 Indians and provisionally selec-
ted 90 for employment. The recommuada-
tions of the Sub-Committee are yet to be
considered by the Board of the Corporation,

Discussion on strategy on International
Monetary Issucs for Developing
Countries at UNCTAD 111

5892. SHRI SHRIKISHAN MODI :
SHRI P. M. MEHTA

Will the Minister of FINANCE  be
pleased to state :

. (a) wlmher 24-member.  Inter-Govern-
ment Group, including India, met at. Bene-

mlalnthnﬁlh anﬂTth .ﬁprﬂ_to avd-v:



6% Written Answers

strategy on International Monetary issues
for the developing countries at UNCTAD
III ; and

(b) if so, the subjects discussed at meet-
ing and India’s role at the meeting ?

THE MINISTER OF FINANCE
(SHRI YASHWANTRAO CHAVAN) :
{a) Yes, Sir. The Inter-Governmental
Group on monetary issues met in Caracas,
Venczuela on the 6th and 7th April.

(b) The subjects discussed at the meet-
ing and the main decisions 1aken are given
in the statement laid on the Table of the
House. India’s representative at this meet-
ing participated in the discussions and con-
tributed towards the evolution of the deci-
slons of the Inter-Governmental Group.

Statement

The Inter-Giovernmental Group review-
ed various substantive and proczdural issues
facing the international monetary svstem at
present time. It expressed its dissatisfac-
tion that important decisions affecting the
international monetary system have been
taken by a small number of developed
countries to the exclusion and neglect of the
interests of the rest of interpational com-
munity, which has affected adversely the
interests of the developing countries.

The Group therefore considered that
the most important task facing it at this
moment is to provide for fundamental impro-
vements in the decision making process
regarding interaational monetary issues.
The Group agreeed that the institution for
decision-making on international monetary
matters should be the International Mone-
tary Fund. It unanimously decided to
support the creation of a Committee of the
Board of Governors of the IMF to advise
the Board on issues related to the reform
of the international monetary system.

The Ministerial meeting endorsed the
idea of a new activation af SDRs as from

'_J-numrl 19?3. _

" The omup gave it fullest endorsement
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Group urged that this principle be accepted
by the international community at the forth-
coming UNCTAD and be followed up by
appropriate action by the International
Monetary Fund and its members,

The Group expressed its dissatisfaction
with the present sytem of” determining Fund
quotas as this does not reflect the relative
economic positions of Fund members. It
further recognised the necessity for modify-
ing the present basis for the distribution of
SDRs as between developed and develop-
ing countries.

Disbursement of Money by Industrial
Development Bank of India

5893. SHRI C. K. CHANDRAPPAN;

Will the Minister of FINANCE be pleased
to state :

(a) the total disbursement of money by
the industrial Development Bank of India
in 1971-72 ; and

(b) the share of the private industries
therein ?

THE MINISTER OF FINANCE (SHRI
YASHWANTRAO CHAVAN) : (a) and (b).
During the financial year 1971-72, the indus-
trial Development Bank of India disbursed
a total assistance of Rs. 96.14 crores out
of which assistance disbursed to industrial
concerns in the private sector amounted to
Rs. 79.70 crores.

.mmmﬁu afrgre &
e 4 oot § wiawte

5894. st gwwr =i :
wofl gg T A g w37 5

T T

(%) war sR-ws]  TWART 9T
afige % dfE Sl Fgu @ ¥ wmw
w ¥ 6 §faw iwiﬂrﬂﬂtﬁﬂf

.. ﬂ'

(@) W ow ;wm&mﬁmv&

'_a'n’f'ntw ;. lﬁt.



71 Written Answers

() afz gt, @ w ddx & ¥R
grer Far wigagy sy g ?

Ay Wt (st s W) ¢
(®) o, g stww 10 aots 1972
Ll

(&) & (7). gHer F Aw FTA
¥ fou ow wiw sremwa w1 wRw X fean
™

W A v v stifie & 'wm

5895. wt pgwwwwr wgET@ : &r
faer wof ag @@y 0 w7 517 f

(%) v 7ug ¥qw & oo frqy g
Aeafos geam § sl ¥x fpad dogm
fratorreitar &;

(@) =1 deami ¥ @ awa g
fret fadet g'oft ot g€ &; W

(1) @ fa2aft g o @@ A
1970-71 =< 1971-72 % feaar sarw
fear olx af 1972-73 & wywm:
faar sqror o wg A fagr A 7 .

forer shwrerm & wow s (st @ W

o) : (%) =ik 1971 & a3 a5 ¥
g & 97 dwifts wfx arfosas
Suww ¥ faad @ 8 fawfordy 4

(@) T e Irwat # af 1970-
71 ¥ w=1 a5 31.42 s0% wWq o1 q'f
fraer firar war ar fawdf 14.7 6307 w1
w1 frdw s g o # e dw 299.5
w0y oy w frdw geTe et fwfer
_.-"E"%wilfcu'rwwn '

MAY 12, 1972

Written Answers 172

(1) ger N A vt ¥ AR

AT 9T @ & gy )

Upgradation of various District Head-
quarters of the State of West

Bengal
5896. SHRI B. K. DASCHOW-
DHURY : Will the Minister of FINANCE

be pleased to state :

(a) whether Government propose to
upgrade the various District Head-qaurters
of the State of West Bengal for the purpose
of House-rent and other allowances in view
of increase in their population according to
1971 Census; and

(b) the salient features of the proposal
and the date from which it will be imple-
mented ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.R.
GANESH) : (a) and (b). Any further classi-
fication/re-classification of cities and towns
including the district headquarters in the
State of West Bengal can be considered only
after the final population figures based on
the 1971 Census become available.

Aid to Ceylon

$897. SHRI1 DHARAMRAO AFZAL-
PURKAR : Will the Minister of FINANCE
be pleased to state :

(a) the amount of monecy granted to
the Government of Ceylon during the last
three years for their economic and technical
aid;

(b) whether some excess expenditure
was incurred during 1971 under the same
head of Expenditure; and

(¢) if so, the amount thereof and the
amount of money provided during the
current year to the Goversment of Gayton
by India 7

THE MINISTER OF PINANCE (SHRI

'YESHWANTRAO 'CHAVAN): :(8) ' The -
amoniit of scoiomic aid and fechnioal-sasis-
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tance given by India to Ceylon during the
last three years is as follows :

VAISAKHA 22, 1894 (SAKA)

(Rs. million)
Year Economic aid Technical
(credits) assistance
(grant)
1969-70 30 0.56
1970-71 34 0.24
1971.72 12.40 035
(b) No, Sir.

(c) Budget orovision dﬁring 1972.73
on account of credits to Ceylon is Rs. 48.2
million. No countrywise allocacation on
account of technical assistance is made in
the Budget.

Change in Relationship between Sectoral
Corporatioas in Public Sector

5898. SHRI P. GANGADERB :

SHRI SHRIKISHAN MODI :

Will the Minister of FINANCE be
pleased 10 state :

(a) whether Government are consi-
dering a major change in relationship bet-
ween Sectoral Corporations in the Public
Sector; and

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) In their Report on Public
Sector Undertakings, the Administrative
Reforms Commission had recommended

- selting . up of Sector Corporations. While
/Government had not cousidered it nscessary

- 10 accept this recommendation, they had
“Tocagnined that under certain circumstances
there might be an advantage in having apex

. organisazions ay envisaged by the Adminis-
.#tative Reforms Commission; such ' cases to
. bo considered on macits. The organisational

and management struciure of the public
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undertakings is, therefore, kept under cons-
tant review and necessary measures are
taken with a view to improving managerial
effectiveness and achievement of corporate
objectives. As a result of such review,
Government have recently decided to adopt
the Holding Company form of organisation
in the Steel Sector and in the Machine
Tools Sector, where two multi-unit corpora-
tions already exist.

(b) The main features of the Holding
Company arc—

(1) Conversion of existing units in the
sector into subsidiary companies
of the Holding Company.

(2) The Holding Company would be
vested with the ownership of the
share capital investe! by Govern-
ment in the subsidiaries.

(3) In the Holding Company pattern
of management the apex organisa-
tions would normally look after :

(i) Overall direction of policy
and investment decisions;

(ii) Research and development
activities for the entire sector;

(iij) Development of specialised
advisory services which would
be used in common by the
subsidiary companies;

(iv) Responsibility for  senior
managerial development trai-
ning, placement ete.

Strike Notice by Workers of H. A. L.
5899, DR, LAXMINARAIN PANDEY :
Will the Minister of DEFENCE bo pleased

to state .

(a) whether workers of Hindustan
Acronautics Ltd, (Mig Engine Division)

_have resolved to go on strike in the last

week of May, 1972 ; and

(b) f 80, the causes thereof 7
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THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) : (a) No, Sir. The
Management of Hindustan Acronautics
Ltd., Koraput Division have not received
any notice for strike from the rerognised
employees union,

(b) Does not arise,

Stoppage of U. S. Ald to Countries taking
ppe over U. S. Properties

5900. SHRI NARENDRA SINGH :
Will the Minister of FINANCE be pleased
to state :

(a) whether U. S. Govrnment have
decided to stop aid to countriese which would
take over the American properties in their
countries without payment of any compen-
sations ; and

(b) if so, reaction of Government there-
to?

THE MINISTER OF FINANCE
(SHRI YASHWANTRAO CHAVAN) : (a)
Yes, Sir.

(b) In taking over property, Govern-
ment policy is guided only by considerations
of public interest.

Bullet Proof Armoored Vans

5901. SHRI B. K. DASCHOWDHURY:
SHRI RAJDEO SINGH :

Will the Minister of DEFENCE be
pleased fo state :

(a) whether bullet-proof armoured vans
| bave been manufactured by the 512 Army
‘Base Workshop, Poona ;

: .': (b) if 80, the number of Vans manufac-
. tured sod -the cost per van ; and

MAY 12,1972
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(c) the extent of indigenous know how
and material employed in its manufacture ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) to (¢). Yes, Sir.

Armoured Scout Cars are being manu-
factured at the 512 Army Base Workshop,
Kirkee at an approximate cost of Rs.
$4,600/-. The manufacturing know-how is
100%, indigenous. The material used in
the manufacture of these Cars are from in-
digenous sources except for a few items which
are being indigenised. Itis not in the
public interest to disclose further details,

Classification of Moga as “‘C” Class
Town

5902. SHRI B.S. BHAURA :@ Wil
the Minister FINANCE be pleased to state:

(a) whether Government have received
any memorandum dated 21st August, 1971
from the National Federation of P& T
Employees demanding classification of Moga
as “C" class town ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : Yes, Sir.

(b) Government have already sent a
reply to the Federation on 25th April, 1972,
stating that Moga could not be included in
the list of “C’ class towns as it did not qua-
lify for such classification on the basis of
the population figures according to the mid-
Cenus Survey.

The question of reviewing the existing
classification of cities and towns for grant
of house rent and compensatory (city)
allowances would be gone into when the
final population figures based on. 1971 .
Census become available, - The case of
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Running of Canteens by Ex-Servicemen

5904, PROF., NARAIN CHAND
PARASHAR : Will the Minister of DEFE-
NCE be pleased to state :

(a) whether Government propose to give
facilities to the Ex-Servicemen to run Can-
teens for supplying consumer goods with
Government subsidy ;

(b) if so, the number of such Cmteen:
opened, State-wise ; and

(c) the number of Canteens to be sanc-
tioned in the year 1972-73 7

- THE MINISTER OF DEFENCE (SHRI
" JAGJIVAN RAM) : (a) No, Sir.

(b) and (c). The questions do not
arise,

. fugre % woame o & avawal &
e & WATT TwAr

5905 T T wr
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VAISAKHA 22, 1894 (SAKA)

Written Amswers 78
war w4

(w) w1 Wi s e, fagre
¥ weerme fm & arEr § IS4 &1
AT AT °T;

(@) afz g, @ 71 g A
fara & wfewrfeaY & 95 Tl Aol
T W ¥TAT a5 *1 fear ¢ fad 15
T a2 @ 1y §;

(w) afz g, @  &F v T §;
#IT

(%) ¥ @ ddiw ¥ 3w dux ey
A 3 0w o for § el afz g, @
IEET WY 7471 § 1T W I G W
way wfafear ¢ ?

fafe vtx . mer e oitx
TEEA H (ot gwe wTee wed): (%)
q (n). [fagre ¥ woeme frm @
nREt ¥ wrfty i few gdwwl w
dvg [Twar w@raqr ag @@ A W
@ g o giw & g Ak,
AT A Fw 1 g wwd fawa
Axami & wgEe fafiea Naw §
WE & AR F@T § lgw @ ¥
fre 3, od<e ' Swesvar qar W
azal w gfeena F gy, aay e 8
WTATHATH &1 TAAT qar  gouae)-
& frar § 1 % qformearey wkdg
gtwg famn 1972-73 § wow W
famar Rovaist § s 6000 T zw
T HYT ST |

(w) %@ swx qeedl § ey IEw
Framgra wog wen few, PR
& e & i A W W g
Mﬁtmnmﬁmtﬁrw



] Writtea Answers

¥®C ¥ T &7 I9AT 7 @ ¥ OFT-
fwre wyfer aar 92 wrgdz Ao W @
wgraaT faer awdt § 1 wreaw ¥ feafr oy
t f5 295 oiF dmt fage & fom &
TR € ¥ AeAl  STaEEaTy $ S
v § ) v wfafor fagre v agerd
faourg g9 O a9y F e w1 QWi
qay Tyt faace 9 § 7 gl & faaon
¥ o woe gfaarg dafea o §

gz feanr FHET ©7 94T Ty K ¥
# fasm

r

5006. sit uwEATT WMEed: [T 99-
o atx e fqwra 54 ag wO &%
w7 F4k &

(®) w1 qTHIT A g2 fead oY
(g waiE ¥ USIETY) FTOF WA
Fmy ey i farm w1 ¥ fod o

AT T W Y; AT

(w) afz gt, aY & &7 I ¥
§?

qiza st amT faarm w0 (¥
wei fqg) : (v) < (@) @ wOs &1
g wrc qUaE gagw e
Cgra fear Wt @r g oF SgAW Ea
ar g §, aor gk ¥ R faw ¥
- At gUERet #7 I@ We 9T @
yitew % fad fady ww ¥ fafwa uw
wa ¥ wyaww fear a @y gyt &
fafamr wisl} ® & o ar®r gl Wt
. w1 famfor frar o e B, 9@ AR W
"‘Wﬂ'h'!‘liiﬁ‘i'[z!ﬁ waeT f ow

' ot W t

MAY 12, 1972

Written Answers 80

Rz ¥w e ffrmr # ww e o
gt st wgd oot & wwrd

5907. =it <raTANTT urmt't L
faer wat 2g T & g £ o :

(%) Rz & arw ifea § o w1
e gty o wqd oy ¥ bl
% AHT-HE Yo qeqr fEaAr g,
R

(") 99 d% ¥ w17 FW@ ON yq¥
Nz fadra it & wfuwifea) £ son-
WAT YA qET 4T § 7

feer wt (N FAROR W)
(%) A< (). FT TwCH oW @ R
YT FAT 92 qT T & AT |

g WAl § fazet @ a9 @ ferwr @
fag =f @

5909. st x¥ AT T@W AWT ; @1
Wifegw st wm §N o @w @
¥ F97 i :

(¥) v @<F1< & 3w @Al F fgy
¥ e & fagon & fag 9 7€ Ao
g §; R

(w) afegf, ot sed woar v
y?

fafw Wit mm aqr e de
v Wt (st gw. aTe. Med) : (%)
iz (7). wrd Wi gwde de & iy
fot & 3= w1 Sfva e & fargor wot
ey guerd A fasderd ¥ foweh
TqE, AE AN AT Ay GafEy
avdl ¥1. | ¥ W@y FT AT GURIT
@t & A wmaearsd e



81 Written Answers

YT QAT qAHTT wATdr @1 ¥A
qafgret & wR Tog s W oW
qreTET & g W oo § v gty
fom wir & areafes w9 ¥ & oA Oy,
¥w weofral ® ey & &0 & wavr A
ot qemms, AM¢ qArE v F
wqrdt wRw fzg g § 1 o @A ¥
s ¥ fafw=r wof ¥ s ®roqw
fraas X qar Frsitor A A HrAEH-
et & e fady oA 3w o wE
are w70y frar &1 € af Ao A
g

it et Wt #fa sTew wd ®
fog Tetagn dw @ =W

5910. =Y srgAT WEE qTAA ;T
faer g 7g T & FaT w4 fF

(%) #ar or femal +1 v gowoo
ey & fau wsfaga &1 ara =
fag o &; &<

(=) afz 27, &Y mx af fagr UST ¥
wrragT WX giar frel & sw waree
¥ far go fFav & feaml &t 2w
feq m W feadt wf & w0 fg

T ?

faer Wt (st qwaRATY wagT™) ¢
(%), &

(w) usaga &8 Tr RKQ A
wfeq A% Iq FEFC ORI AH @
ank et & Aty goer & gor & 1 Fae
&, fagre frx & werage s gfrar
fuw} & wearg ¥ fageay, 1971 & v
# or &€ o wyew feg  aQ WOW

fey 3t gwar oewi (fevdt O feal

VAISAKHA22, 1894 (SAK4)

Writren Answers 82

W B wtard ¥ faq & ot =
i §) & wew § g oeedt At
W E W T 9T g T @ s

v (fagre) # qw fedw e
TR w1 TRy

5911. ﬂﬂﬁ!‘t!’mq'm;m
T Wt ag qmA A pr w39 fr

(%) 7 &% amr s wfawifal
# fgrasht wvm vesw O g aF
ard ¥ fedw wwfrar wqrfag & s
&

(@) 71 wemr § qw feda s
AW A1 N Ao fawrod & ek

() afz g, & @ &7 IF T
g7

T qN (st wwihew Tw) (%)
¥6 4% mgdl ¥ & sy wrenfaat
gvafy TS ¥ 41 T fac-
wTwi [gETat ¥ gaee # varfag €1 g
¢ | 9z wieifRai @ Jaraqage dfs
Fifa®] &Y wrywEsar O s@T )

(@) % (7). W, @ s
aqfy TsT ATHIT I AMgAr K, AT
# frfordly 3@ wwiAl %) g3 ¥ fas-
ara qar fawwir &fasl %1 wmgeT & fog
arfaa @ AT QR

t ta depositers of Globe Motor
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5912. SHRI ISHWAR CHAUDHRY :
Will the Minister of COMPANY AFFAIRS
be pleased to state the number of depositors
o whom Globe Motors Co., New Delhi
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has made payments as ordered by the Delhi
High Court 7

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY): The information is being collected
and will be laid on the Table of the House,
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Proposal to instal Closed Circuit Tele-
vision system at Bomhay, Calcutta
and Madras Airports

5916. SHRI P. M, MEHTA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether a closed circuit television
system has been introdueed in the domestic
lounge at Palam Airport, Delhi;

(b) whether Government propose to
instal similar systems at Bombay. Calcutta
and Madras Airports; and

(c) the advantages thereof and the
cost involved ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (c). Yes, Sir. A closed circuit
television system has been installed by
Indian Airlines in the domestic departure-

cum-arrival lounge in Palam airport at a cost
of Rs. 1.35 lakhs. [t provides quick flight
information in audio-visual form to passen-
gers and visitors.

(b) This matter is being examined by
the newly eonstituted International Airports
Authority.

i gareTrR Tave el
N T
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Indian Scientists in USA Willing (o come
back to India

5918. SHRI DEVINDER SINGH
GARCHA : Will the Minister of PETROL-
EUM AND CHEMICALS be pleased to
state ;

(a) whether attention of Government
has been drawn to a Press Report that
visiting delegation from the Indian Petro-
chemical Corporation to the United States
has stated that there is great enthusiasm
among the Indian scientists there to return

India if job opportunities are available;
and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI DALBIR SINGH):
(a) Yes, Sir.

(b) The Government welcomes this,

faaait «1 ot w1 ymam
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fa 5t ag g WY P o
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'Fourist Transport Operators Demand for
Standardisation of Vehicles

5921. SHRI R. 8. PANDEY Wil
the Minister of TOURISM AND GfYiL
AVIATION be pleased 10 state ;
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(a) whether tourist transport operators
hnve demanded standardisation of the
vehicles to be made available to them by
the State Trading Corporation; and

(b)
thereto ?

if so, the reaction of Government

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Yes. Sir, The STC is the only
source available for second hand imported
vehicles for the tourist trade. It has been
decided that vehicles of six or more cylinders
and priced below Rs. 50,000/- would be
made available to the trade. This will help
in standardising the makes,

Tourist Lodges at Tirupathi and Hor-
selay Hills in  Distriet Chittoor
{Andbra Pradesh)

5922, SHRI P. NARASIMHA REDDY:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state ;

(a) whether Government have con-
sidered the need for putting up adequate
number of Tourist Lodges at Tirupathi and
Horselay Hills in District Chittor, Andhra
Pradesh, in view of their increasing tourist
importance; and

(b)
matter ?

if so, the decision taken in the

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH):
(a) and (b), Under Part II Schemes of the
Third Plan, a subsidy amounting to Rs.
47,947/- was relcased to the State Govern-
ment for the construction of a Tourist Bunga-
low at Tirupathi. No other proposal is
under the consideration of the Department
of Tourism at present,

Celling on Salaries of Managers

§923. SHR1 P. NARASIMHA REDDY:
Will the Minister of COMPANY AFFIARS
be pleased to state :

(a). whether Government are aware that
the ceiling on managerial salaries under the
Companies Act is being evaded by certain
companies;
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(b) if so, the manner of evasion and
the number of such evasions during the last
three years; and

(c) the action proposed to be taken
to remedy the situagion ?

THE MINISTER OF COMPANY

AFFAIRS (SHRI RAGHUNATHA
REDDY): (a) The Government is not
aware.

{b) and (c). Inview of (a) above the

question does not arise,

Registration and Liguidation of
Compunies

5924, SHRI P. NARASIMHA REDDY
Will the Minister of COMPANY AFFAIRS
be pleased 1o state :

(a) the oumber of companies incor-
porated under the Companies Act during
the last three vears and their authorised
capital; and

(b) the number of companics liguidated
during the same period ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY):
(a) The number of companies (limited by
shares) incorporated in the country under
the Companies Act, 1956, and their authori-
sed capital, during the last thrce years was
as follows :—

e —
Year No. Atithorised
capital
(Rs. in crores)
1969-70 1510 273.0
1970-71 1927 333.1
1971-72 1797 280.1

(upto 31-12-1971)

(b) The number of companies which
ceased functioning either by going into
liquidation or by getting struck of under
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section 560 (5) of the Companies Act, 1956,
during the same period, viz., 1969-70, 1970-
71 and 1971-72 (upto 31-12-1971) was 523,
472 and 283 respectively.
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(b) the total amount of foreign assi-
stance in the public sector ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) The total amount of invest-
ment made by the Central Covernment in 97
Central Government industrial and com-
mercial un jertakings at the end of 1970-71
was Rs. 4157 crores.

(b) The total foreign assisiance received
by these undertakings as at the and of 1970-

1 2
JorTs 26977
gfcamo 4801
figwraer w3 470
¥ 10561
wFy FEfiT 1384
HegsAT 11688
afseTy 28921
bl 1A 56387
qgT 13510
it 6342
qaE 11985
e 7760
IAL NAW 27259
g 132

Develo t of Lakes, Hot water springs,

Forests and Falls to Promote Foreign
and Home Tourism in Madhya
Pradesh

5927, SHRI RANABAHADUR
SINGH : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state the lakes, hot water springs, forests
and falls that have been developed to pro-
mote foreign and home tourism in the State
of Madhya Pradesh during the last three
years and likely to be developed during the
next two years ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
Tourist facilties are being provided in the
Kanha National Park at an estimated cost
of Rs, 14.51 lakhs during the Fourth Plan
Period.

Investment by Governwment in Public
Undertakings

5930, SHRI NARENDRA SINGH:
Will the Minister of FINANCE be pleased
to state :

(@) the total
made by the Ceniral Government in the
public sector enterprises upto 31 March,
1971; aad

71 was Rs. 4339 crores comprised as
follows :
Rs, crores,
(i) Equity participation 14.7
(i) Loans of : which
Cash Loan 104,0
Deferred Credit for
Plant & Machinery
and other capial
goods 195.5
Deferred credit for
raw materials, com-
ponents, jigs, tools,
etc. 119.7
419.2
Total 4339

amount of investment

Imstructions issued to Nationolised Bank s
carrying Locker Facilities

$931. SHRIS. N. MISRA : Will the
Minister of FINANCE be pleased to state
whether any instructions have been issued
to the nationalised banks offering Locker
facilities to take strict measures to sec that
Lockers are not hired in “Benami’ names ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): It is a
matter of normal practice to ensure that
Lookers are rented to bona fide customers
and the banks are expected to act accor-
dingly. The Reserve Bank of India has not
found it necessary to issue any specific
instructions in this regard. . .
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Registration of Companlies

5932. SHRIS. N. MISRA : Will the
Minister of COMPANY AFFAIRS be
pleased to state :

(a) how many companies have been
registered, State-wise, with a capital of over
Rs. 10 lakhs in 1970, 1971 and 1972; and

(b) how many Companies went into
liquidation during the period year-wise ?
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THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) The number of Companics
registered under the Companies Act, 1956,
with an authorised Capital of Rs. 10 lakhs
and above during the years 1969-78, 1970-
71 and 1971-72 (upto 31-12-1971), state:
wise, is given in attached Statement.

(b) The number of Companies which
ceased functioning either by going into.
liquidation or by getting struck off under
Section 560 (5) of the Companies Act, 1956,
during the years 1969-70, 1970-71 and 1971-
72 (upto 31-12-71) was as under :—

Year No. of Gompanies went No. of Companics siruck oﬂ' Tatal
into liguidation under section 560 (5) of the
Companies Act, 1956,
1969-70 227 296 523
1970.71 235 237 472
1971-72 178 105 283

(upto 31-12-71)

Statement

States|Union

No. of Companies registercd under the Companies Act, 1956

Torritories with an authorised capital of R_{._!g_!akm and above ——
1969-70 1970-71 1971-72 (upto 31-12-71)
1 2 3 4
Andhra Pradesh 15 27 23
Assam 3 8 6
Bihar 4 9 11
Gujarat 43 38 51
Haryann 9 7 9
Himachal Pradesh 2 2
Kerala 16 1
Madhya Pradesh 7 5 5
Maharashtra 97 140 133
Mysore n 48 24
Orissa 3 7 2
Pujab 11 6 8
Rajasthan 9 13 18
Tamil Nadu 30 39 47 -
Uttar Pradesh 23 22 27
' ©

. West Bengal 46
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Chandigarah 5 5 3
 Delhi 57 94 106
Goa 4 14 6
Manipur 1
Nagaland 1 1
_ Pondicherry 2
Jammu & Kashmir 4 5
Total 401 551 562

Cases referred to Monopobies Commission

5933, SHRI S. N. MISRA : Will the
Minister of COMPANY AFFAIRS be
pleased to state :

(a) how many cases are pending cle-
arance before Monopolies and Restrictive
Trade Practices Commission for more than
six months and three months, as on the 31st
March, 1972;

(b) whether these arrears are due to
inadequate number of members in the
Commission;

(c) if so, the reaction of Government
thereto; and

(d) whether there is any proposal to
fix the time limit for disposal of cases by
the Commission 7

THE MINISTER OF COMPANY

AFEAIRS (SHRI RAGHUNATHA REDDY):

(a) to (d). Information is being collected
and will be laid on the Table of the House.

Selzure of Smuggled Gold

3934, SHRI S. N. MISRA : Will the
Minister of FINANCE be pleased to state :

(a) the total amount of foreign gold
scized in India in the last financial year
(month-wise); and

(b) the names of Ports or towns from
whith smuggled gold was scized during
1971572 along with the approximate value
“of th¢ gold seized at each place ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.R.
GANESH) : (a) The total amount of gold
seized in India in the last financial year
(1971-72) month-wise is as under ;—

Month Quantity

(Kgms.)
April, 71 167
May, 71 74
June, 71 66
July, 71 183
August, 71 129
September, 71 83
October, 71 66
November, 71 85
December, 71 49
January, 72 222
February, 72 416
March, 72 228
Total 1768

1

(b) Inview of the large number of-
seizures of gold that are made and the
different places at which gold is seized. the
information would be quite exhaustive and
its collection would take considerable time,
However, the bulk of the seizures of gold
was made at various places and ports along
the west coast of India... Some seizures of
gold were also made in other big towns in
the country, The names of the pdrts, towns™..
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and places where relatively larger quantities
of gold were seized, together with the value
of gold seized at each place is indicated
below —

Name of tewn[portpluce Value at In-
ternational rate
Rs. lanks
Bombay (City and port) 83.92
Madras (City and port) 13.86
Jamnagar 9.84
Bangalore . 734
Wagaldhara (near Bulsar) 492
Salaya (near Jamnagar) 1.84
Calcutta (City and port) 1.75
Delhi 1.18
Kozhikode 0.75

MAY 12, 1974

Introduction of daily service between
Muzaffarpur and Patna

5935, SHRI HARI KISHORE SINGH :
Wil the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the traffic between Muzaf-
farpuc and Patna on Indian Airlines flight is
quite adequate ; and

(b) if so., whether Government propose
to introduce daily service on this route and
extend the said service upto Raxaul ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) No, ‘Sir.

(b) Indian Airlines have no such plans
at present,
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Proposal for setting up Naphiba Based
Fettilizer Plant at Paradeep
in Orissa

5939, SHRI P. K. DEO : Will the
Minister of PETROLEUM AND CHEMI-
CAL be pleased to state :

(a) whether the proposal for setting up
Naphtha--based fertilizer plant at Paradeep
in Orissa in the Public Sector has since been
finalised ; and

(b) if so, the stage at which it stands at
present ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE): (a) and
{b). There is no proposal under considera-
tion for the setting up of a naphtha based
fertilizer plant at Paradeep. However,
Fertilizer Corporation of India have prepared
a feasibility report for the establishment of
a fertilizer plant at Paradeep. The report
which contsins a number of alternative
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schemes, is presently under consideration of
the Corporation,
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(o1 =gt ¥)
1969-70 1970-71 1971-72
wiga faafa /gg faafw g faafw
— 2940 90.00 77.53 — 2005
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States’ Targets for contribution to
Refugee Reliel Programme

5942, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FINANCE
be pleased to state :

(a) what were the targets for the States
contribution to refugee relief between
December, 1971 to March, 1972 ; and

(b) what is their expected contribu-
tion ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) No targets were fixed for
contribution of individual States for refugee
relief from December 1971 to March 1972.
It was expected that the measures adopted
by the Centre and Siates would together
vield about Rs, 70 crores in a full year,

(b) The yield in 1971-72 of the various
levies imposed by the States for contribution
to the Centre towards expenditure on

refugee relief is estimated at about Rs. 9.31
crores,

Amount reccived by India under Special
Drawing Rights

5943, SHRI CHINTAMAN: PANI-
GRAHI : Will the Minister of FINANCE
be pleased to srate :

(a) the amount received by India so far
under Special Drawing Rights ; and

(b) how the amount has been utilised?

THE MINISTER OF FINANCE
(SHRI YASHWANTRAO CHAVAN):
(a) and (b). India has so far received SDRs
368,57 million (Rs. 276.4 crores) and wutilis-
ed SDRs 120.88 million (Rs. 90.7 crores)
for repayment of outstanding drawings and
payment of quarterly and other charges
to the International Monetary Fund.

Uniform Wages and Saleries in Geaeral
Insurance Companies

5944, SHRI INDRAJIT GUPTA:
Will the Minister of FINANCE be pleased
to state :

{a) whether Government propose to
introduce uniform and salaries in the Gene-
ral Insurance Companies which have been

. nationalised;

(b) if so, the time by when this will be
done ; and :
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(c) whether there is any proposal to
confirm the large number of employees of
these companies who are still working on a
temporary basis even after completing two
to three years' continuous service 7

THE DEPUTY MINISTRR IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (a) and (b). Yes.
It is difficult to set a time-limit in view of the
complexity of the work : however, all efforts
will be made to complete the work as early
as possible.

" (c) Not at this stags. This can be
considered only after carcful and detailed
examination.

Strike by L. I. C. Employees

5945. SHRI INDRAJIT GUPTA : Will
. she Minister of FINANCE be pleased to
stale :

(a) whether the Life Insurance Corpo-
ration employees all over the country recent-
ly observed a one-day strike to ventilats
‘their grievances ;

(b) if, so; the nature of their demands ;
and

(c) the steps taken to bring about an
amicable settlement 7

THE MINISTER OF FINANCE (SHRI
YASHWANTRAO CHAVAN): (a) Most
of the Class II} and Class 1V employees of
the Life Insurance Corporation went on
strike, or took mass casual leave on 25.4.
1972, in support of certain demands. .

(b) The demands raised are :

(i) Recognition of the Association
and its affiliated Units ; (This
demand is raised by the All
India . Insurance Employees’
Association) ;

(ii) Higher bonus ;

(ili) Higher House Rent Allowance ;
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(iv) Comprehensive non-contributory
Medical Scheme ;

(v) Free Insurance;

(vi) Leave Travel Concession :

(vii) Reduction in interest on loans
for housing ;

(viii) 23-1)2 holidays for all building
maintenance staff,

(c) The Corporation discussed these
demands with the representatives of the
employees on the 4th and 5th May, 1972,

Recrultment of Staff Officers in Reserve
Bank of India

5946. SHRI ARJUN SETHI : will
the Minister of FINANCE be plecased to
state:

(a) whether there has been a competi-
tive examination in persuance of the Reserve
Bank of India Advertisement No. 5/69-70
for recruitment of Staff Officers Grade I
and Grade Il in Groups I, 11 and III of
the Bank ;

(b) if so, the number of [candidates
selected ; and

(c) whether any of the selected candi-
date has been appointed to the notified

posts ?

THE MINISTER OF FINANCE
(SHRI YASHWANTRAO CHAVYAN) : (l)
Yes, Sir,

(b) Seven- candidafes for the Post of
Staffl Officers Grade 1 :and one hundred
candidates for Staff Ofﬁoeu Grade II have
boen selected.

© #m candidates  have been. appoin-

ted'as Stalf Officors Grade 1end 47 #8
Staff Officers Grade 11, .
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Delay in the Construction of Hangars
and Service Complex at Bombay

5947. SHRI ARJUN SETHI : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether there has been an inordi-
nate delay in the construction of hangars
and a service complex at Bombay for over-
haul and maintenanee of Caravelle aircraft ;
and

(b) if so, the reasons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)
(a) and (b). There has been some delay
in the construction of the hangar and a
service complex by Indian Airlines at Bom-
bay due to the following reasons :

() Since a modern hangar for jet
fleet had to be built, designs were
invited from all over the country
and a large number of project
reports had 1o be studied before
deciding upon the final design.

(i) The hangar to be built was to be
the largest of its kind in Asia,
Indian Airlines therefore had
to make thorough enquiries and
detailed technical investigations
before embarking upon a pro-
Jject of this magnitude.

Great care had to be exercised
in selecting a suitable firm of
contractors and searching en-
quiries had to be made with
regard to their past experience,
capability to handle this type of
job, the technical personnel
available with them, the equip-
ment owned financial position etc.

(iii)

(iv) There was acute shortage of steel
which delayed the work consi-
derably, Stecl was available
only in December, 1970 and
even thon supplies were inade-
quate and irrepular,

mmhw tobewmphwd
‘by-June this year,
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Foreign Firms in India

5948. SHRI PAMPAN GOWDA :
Will the Minister of COMPANY AFFAIRS
be pleased to state :

(a) the number of foreign firms in India
at present and the number of them in which
shares are held by Indians : and

(b) whether Government propose to
nationalise them ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) According to the Ilatest
information available in the Department,
there were 543 foreign companies as defined
under Section 591 of the Companies A:t,
1956 at work in India as on 3Ist March,
1971 and 223 Indian Subsidiaries of foreign
companies as on 31-3-69,

Information about the shares held by
Indians, in the share capital of the 543
foreign companies is not available in the
Department as the same is not required to
be furnished under the Companies Act,
1956. As regards the Indian subsidiaries of
foreign companies as on 31-3-69, Indians
held shares in 140 of them.

(b) Government do not have any
general policy of nationalising foreign
companies in India. Decision on nationali-
sation of any enterprise, whether Indian or

foreign, is taken with reference to the
needs of the economy and of public
interest,

Proposal to open Thaining Centres to
Provide Apprentice Course in
Hotel Industry

5949. SHRI PAMPAN GOWDA :
SHRI DHARAMRAO AFZAL-
PURKAR :

Will the Minister of TOURISM' AND
CIVIL AVIATION be pleased to state :

(a) whether Government propose to
open Training Centres to provide Apprentice
Course in Hotel Industry for. improving. the

services in the hotels ; #nd
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(b) if so, the broad outlines thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) (a) and (b). Apprenticeship
training under the Apprentices Act, 1961 is
being imparted in the hotel and catering
- industry for Cooks, Stewards, Bakers/
Confectioners, Housckecpers and Hotel
Clerks/Receptionists at § Craft Centres
located at Alwaye, Goa, Bangalore, Lucknow
and Nagpur. Government have also set up
4 Institutes of Hotel Management and
Catering Technology at Delhi, Bombay,
Calcutta and Madras to train personnel for
managerial positions in the hotel industry.
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Expsasion of Ordaance Pldm
Mouradnagar
5952, SHR1 NAWAL KISHORE

SHARMA : Will the Minister of DEFENCE
_be pleased to state ;
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(a) whether there is any proposal under
consideration of Government for expansion
of Muradnagar Ordnance Factory mnear
Meerut ;

(b) if so, the time by which the expan-
sion is expected to be completed ;

(¢) the nature of ammunition and com-
ponent parts to be manufactured ; and

(d) the extent to which the production
will be increased and the extent to which it
will meet the needs of the Defence services 7

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHR1 VIDYA
CHARAN SHUKLA) (a) and (b). Govern-
ment have sanctioned an augmentation/
modernisation progrumme in the Murad-
pagar Ordnance Factory at an estimated
cost of Rs. 7.73 crores. The programme will
be carried out in three phases, the last of
which is planned to be completed by June
1975.

(c) and (d). On implementation of the
augmentation programme, the factory is
expected to meet in full the foreseeable
requirements of various types of armour/
steel castings of the other Ordnance Fac-
tories engaged in the manufacture of various
types of defence items including guns and
tanks.

Tax on Agricultural Income

5953. SHRI NAWAL KISHORE
SHARMA : Will the Minister of FINANCE
be pleased to state :

(a) whether the National Council of
Applied Economic Rescarch has suggested
the levy of tax on agricultural income in the
country ; and

(b) if so, the suggestions made by the
Council ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). 7The National
Council of Applied Ecoromic Research have
themselves not recommended any scheme
for the levy of tax on agricultural income in
the country. ‘The reference ' presumably is
to proposals relating to taxation -ofagrical
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tural income contained in the report of the
Mysore Taxation and Resources Enquiry
Committee headed by the Director-General
of the Council. The Committee was set up
by the State Government and its report has
been submitted to them.

Foiming of Corporation of small
Finance Agencies

5954, SHRI R. V. BADE: Will the
Minister of FINANCE be pleased to state :

(a) whether Government propose to
form a Corporation of small financial agen-
cies ; and

(b) if so, the salicnt features of the
proposal ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b).
There is no proposal under Government's
consideration to form a Corporation of
small financial agencies.

Loss of Production suffered by the
Varlous units of Fertilizer
Corporation of India

5955. SHRI RAJA KULKARNI :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the performance of the
Fertilizer Corporation of India deteriorated
in 1970-71 as compared to the previous
year ; and if so, the reasons therefor ;
and

{b) the amount of loss in production in
the various operating units of the Corpora-
tion during 1970-71 due to power cuts/power
interruptions, inadequate and irregular
supply of raw materials and accidents ?

THE MINISTER OF LAW & JUSTICE
AND PETROLEUM & CHEMICALS (SHRI
H.R. GOKHALE) : (a) and (b). The in-
formation is being collected and will be
placed on the Table of the Sabha,

Overtime Allowance paid to Central
Government Employees

5957, SHRI VAYALAR RAVI :
Will the Minister of FINANCE be pleased
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to state the total amount of overtime allow-
ance paid to employees of various Ministries
of the Central Government during the finan-
cial year 1971-72 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : Information in respect of the
total amount of overtime allowance paid to
employees of various Ministries of the Cen-
tral Government, during the financial year
1971-72, is not readily available. 1t is being
collected and will be laid on the Table of
the House as soon as possible.

Rent-free Accommodation to Class
1V Employees At Sainik Schools

5958. SHRI VAYALAR RAVI: Will
the Minister of DEFENCE be pleased to
state

(a) the categories of employees of the
Sainik Schools who are entitled to get free
residential guarters and those who have 1o
pay rent for their quarters ; and

(b) whether rent is charged from the
Class IV employces and if so, the reasons
therefor ?

THE MINISTER OF DEFENCE (SHRI
JAGIJIVAN RAM) : (a) A Statement is
aitached.

(b) Their conditions of scrvice are simi-
lar to those employed under State Govern-
ments and they are charged rent at appro-
priate rates.

Starement
Categories of Sainik School Employees

Entitled to get Frece Residential
Quarters

1. Principal

2, Headmaster

3. Registrar

4, Teaching Staff

5. Matrons including Mess Manpger
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6. Quarter Master
7. Medical Officer

8. PTI in service prior to December
1967 and afforded the facility of
free quarters.

Categories of Sainik School Employees
who have to pay rent for their
Quarters

-

Office Superintendent
Accountant

Upper Division Clerk
L.D.C.

Store Clerk

Catering Assistant
Librarian

Compounder

v ®m N R oW N

Driver

=

Riding Instructor

Estate Manager/Building Supervisor

—
L

(a) PII appointed prior to Decem-
ber 1967 but not afforded the
facility of frce guarters,

(b) PTI appointed after December
1967

13. Class IV Staff

Recruitment of Indian Chemical
Engineers and Experts in
U. 8. A. and Europe

5959, SHRI K, KODANDA RAMI
REDDY : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleasd to
state @

(a) whether a team of officials from the
Indian Petrochemical Corporation visited
U. S. A. and Europe to recruit Chemical
Engineers and other experts for ‘public and
private sector units in the country ; and

(b} what has been the response of

the Indian Enginegrs working in those
¢ountries 7. -
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) :
(a) Recently a Sub-Commitiee of the Board
of Directors of the Indian Petrochemicals
Corporation Limited visited the U. S. A.,
Canada and Europe to interview Indian
Scientists and Technologists working abroad

for some senior positions in the Corpora-
tion's projects.

(b) The Sub-Committee has reported
that the Indians working abroad, specially
in the United States of America, are quite
keen to return to India. 300 Indian
Scientists and Technologists were inter-
viewed and 90 were selected provisionaly.
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Pakistani Sumgglers in India

$962. SHRI S. €. SAMANTA : Will
the Minister of FINANCE be pleased to
state :

(a) whether Pakistani smugglers opera-
ting in India have been found to be having
vast financial resources at their disposal
and influential persons at their back ; and

" () if %0, the broad outlines of the
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information in possession of Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Pakistani smugglers have
come to notice from time to time as
carriers of gold and other contraband
articles. However, the Government have
no information that these persons have vast
financial resources at their disposal and
influential persons at their back.

(b) Does not arise.

Penalty for Offences under Foreign
Exchange Regulations

5963. ZHRI INDRAJIT GUPTA :
Will the Minister of FINANCE be pleased
10 state :

(a) whether there is any proposal to
enhance the statutory maximum penalty for
foreign exchange offences from the present
3 times the value of the foreign exchange
involved to 5 times ;

(b) if so, when the amendment is going
to be effected ; and

(c) in how many cases, since the vesting
of powers of adjudication in the Director
of Enforcement, the maximum amount of
penalty has been imposed ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
(a) and (b). Certain amendments including
the one for enhancing the statutory maxi-
mum penalty for forcign exchange offences
of a serious nature from the present 3
times the value of the foreign exchange
involved are under active consideration.
A Repealing and Amending Bill is proposed
to be introduced in the Parliament soon.

(¢) Since the vesting of powers of
adjudication in the Director ef Enforcement,
in no case the penalty amounting to three
times the vaiue of foreign exchange involved

has been jmposed, so far.
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Stoppages and Loss of Production
Suffered by Various Units of
Fertilizer Corporation of
India due to Power
Shortages

5964, SHRI S. R. DAMANI : Will
the Minister of PETROLEWM AND
CHEMICALS be pleased to state:

(a) the loss of production suffered by
the various fertilizer units during the current
year as a result of power shortages ;

(b) whether inadequate wagon move-
ments has also aggravated production
losses ; and

(c) if so, the steps taken to remove
bottlenecks ?

THE MINISTER OF LAW & JUSTICE
AND PETROLEUM & CHEMICALS
(SHRI H. R. GOKHALE) : (a) to (c). The
information is being collected and will be
placed on the Table of the House.

Arrears of Incometax and other Taxes
against Companies in Bibar

5965. KUMARI KAMLA KUMARI :
Will the Minister of FINANCE be pleased
to sfate :

(a) the namss of companies and indivi-
duals in Bihar, District-wise, with assessed
income exceeding Rs, one crore ;

(b) the tolal accumulated arrears of
Income-tax, Corporation-tax, Wealth-tak
and Gift-lax outstanding against each of
these companies and individuals till date ;
and

{c) the measures takem to realise the
arrears 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : fa) to (c). The requisite parti-
culars regarding the companies and indivi-
duals in Bihar in whose cases the assessed
total income exceeded Rs. one crore
according to the asscssment completed in
the financial year 1971.72, are being
collected and will be laid on the Table of
the Housc as early as possible,
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Proposal fo Build a Budha Vihara at
Village Bula,(gi’::ri)et Muzaffarpar
T

5966. SHRI NAWAL KISHORE
SINHA : Will the Minister af TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether it is proposed to build a
Budha Vihara at village Bania, Vaishali
area of old Lichhvis Ganatantra in the
District Muzaffarpur, Bihar, the place about
which Lord Budha made many an edifying
remark in his sermons and where he spent
considerable period of time ; and

(b) if not, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). The Department of Tourism
does not propose to construct a Vihara.
This is a religious structure which should be
put up by authorities concerned with the
propagation of Buddhism.

Net Profit of Fertilizer Corporation of
India

5967. SHRI ACHAL SINGH: Wil
the Minister of PETROLEUM AND CHE.
MICALS be pleased to state :

(a) the net profit of Fertilizer Corpora-
tion of India for 1969-70, 1970-7! and
1971-72, year-wise; and

(b) the names of the Managing Direc-
tors during the corresponding period ?

THE MINISTER OF LAW & JUSTICE
AND PETROLEUM & CHEMICALS
(SHRI H. R. GOKHALE):

(a) Financial year Net operating
profit

Rs, in lakhs
1969-70 251.87
1970-71 166.59

1971-72 Accounts for

the year have

not yet beea
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(b) Shri Satish Chandra was the Chair-
man & Managing Director of the Corpora-
tion during 1969-70 and part of 1970-71.
Dr. K. R. Chakravorty was appointed
Managing Director with effect from 1.9.1970
and is still in position.
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Formation of Parent-Teachers Associa-
tions in Sainik Schools

5969, SHRI V. MAYAVAN:
SHRI C. T. DHANDAPANI :

Will the Minister of DEFENCE be
pleased to state :

(a) whether Government propose to
set up Parent-Teachers Associalion in each
Sainik School in the country;
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(b) if so,
Association;

the functions of such an

(c) the mode of selection of parents’
representative; and

(d) whether parents would be paid any
travelling expenses for attending the meceting
of the Association ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) No, Sir.

(b) to (d). Do not arise.

Uniformity in Scholarship Schemes for
Sainik Schools

3970. SHRI V. MAYAVAN : Will
the Minister of DEFENCE be pleased to
state :

(a) whether Government have taken
or proposc to take any steps to ensure
uniformity and bring about liberalisation in
the scholarship schemes introduced by the
Ministry of Home Affairs and the State
Governments for students selected for Sainik
Schools in the country in view of the rise
in prices;

(b) if so, the main features thereof;

(c) whether any representation has
been received from the Parents Associations
in this connection; and

(d) if so, the action taken thereon ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) While it is neither
practicable nor necessary to bring about
uniformity in this regard, Government have
been impressing on the Scholarship sanc-
tioning authorities to see that the amount
of scholarships is adequate to meet the costs
of running the schools.

(b) Does not arise.
(c¢) Yes, Sir.

(d) The scholarship sanctioning autho-
rities concerned have been requested to
consider the same,
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Representative of Pareats in Imtermal
Boards of Administration of
Schools

5971. SHRI V. MAYAVAN: Will
the Minister of DEFENCE be pleascd to
state :

(a) whether Government profose to
include a representative of parenis in the
Internal Board of Administration of each
Sainik School in the country;

(b) if so, the mode of selection, func-
tions and terms of office of such a represen-
tative; and

(c) whether the representative will be
entitled to any honorarium or travelling
expenses for attending the meetings ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) A representative
of parents is alrcady included in the Local
Boaid of Administration of each Sainik
school.

(b) The representative is elected every
year by all the parents who meet in the
school on the Parent's day. The term of
office is one year. He has all the powers

and privilegrs as other members of the Board.

() He is entitled to TA/DA at rates
admissible to first grade Goverment Servent
of the State concerned.

Different Categories of Workers in the
Pay Commisslon

5972, SHRI1 ISHWAR CHAUDHAY :
Will the Minister of FINANCIE be pleased
to state:

(a) the number of tecmporary as well as
daily wage workers in different categories at
present working in the Pay Commission's
Office ;

(b) whether there is any scheme for
giving such siaff regular appointments after
the work of commission is over; and

(c) whether the period of service
rendered by them under the Commission will
bo taken into account in giving them
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weightage regarding their age' for entering
Govermment service?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH):

(@) Temporary Workers

Junior Rescarch Assistant 1
Peons 18
Farash 2

Toral 21

Daily Wage Workers

Lower Division Clerks 18

Peons-cum-labourers 28

Watermen 6

Sweepers 5
Tolal...-_—ST.'

(b) and (¢). Temporary workers refer-

red to in reply of part (a) of the Question,
who are borne on the regular establishment
of the Pay Commission and who render a
continuous service of not less than six
months in the Commission, will, on termina-
tion of their service on the winding up of
the Commission, be entitled to Priority 111
for the purpose of appointment to class 111
and 1V posts borne on regular establishment
in other Government of fices which are filled
through the Employment Exchange. They
would also be entitled to age concession to
the extent of the period of their service
rendered in the Commission, plus ‘three
years, for purpose of appointment to regular
posts in other Government offices, ‘made
otherwise than on the basis of open com-
petitive tes's held by the U. P. 8. C,

As regards the daily wage workers
referred to in reply to part (a) of the
Question, only such of the Casual labour
who were recrnited through the Employment
Exchange end who have put in a2 minimum
continuous service of two years as casusl
labour in the Pay Commission (for this
purpose, at least 240 days of secrvice as
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casual labourer, including broken period
of service, if any deemed to constitute one
year’'s servize) would be eligible for appoint-
ment to Class IV posts on the regular
establishment of the same office without
any further refrence to Employment Ex-
change. Such casual labour would also be
allowed to deduct from there actual age
the period spent by them as casual labourer
and if after deducting this period ; they are
within the maximum age limit prescribed
for the post concerned, they would be
considered eligible in respect of maximum
age. (For this purpose broken periods of
of service as casual labour is also taken
into account provided that one stretch of
service is more than six months). These
concessions are, however, not admissible
for appointment to clause IV regular posts
other offices/establishments.

Gratuity to Subedar Majors Retiring
as Honorary Captains

5973. SHRI ISHWAR CHAUDHRY :
Will the Minister of DEFENCE be plgased
to state

(a) the quantum of gratuity admissible
to a Junior Commissioned Officer of the
rank of Subedar Major or holding an equiva-
lent post who retires with the honorary rank
of a Captain ; and

(b) the time normally taken in sanction-
ing such gratuities ?

THE MINISTER OF DEEENCE (SHRI
JAGJIVAM RAM) : (a) A JCO retiring
asr an Honorary Commissioned Officer is
eligible for service pension. However, the
death-cum-retirement  gratuily scheme has
receatly been extended to JCOs granted
honorary commission. Such as JCO can opt
for the benefits under the scheme and, if he
does a0, he gets pension at a reduced rate
plus a gratuity, . The rate of the gratuity
payable under the schems is one-fourth of
the emoluments for each completed six
monthly period of colour service, subject to
a maximum of 15 times of the emoluments. .

(b) In normal cases, pension and grat-
uity are sanctioned at the time of retirement,
However, in the case of JCOs granted
honorary ‘commission, who have retired
already, it will fake some time to sanction

VAISAKHA 22, 1894 (SAKA)

Writteu Answers 126

the gratuity admissible under the scheme,
since their option will have to be awaited.

Facilitles for Short Service Commissioned
Officers for taking UP 1.A S.
Examination

5974. SHRI SAT PAL KAPUR : Will
the Minister of DEFENCE be pleased to
state

(a) whether instructions were issued by
Government to the Army authorities con-
cerned to give full facilities, including autho-
rised leave to Short Service Commissioned
Officers about (o be released to take
U.PS.C's restricted [.AS. etc. examina-
tion ;

(b) if so, whether any complaints were

received in this regard from certain Officers ;
and

(c) if so, the nature of these complaints
and the action taken thereon ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): Yes, Sir, such
instructions were issued initially in 1967 and
have been reiterated from time to time.

(b) and (c). Yes, Sir. Complaints were
received from three officers during 1971 that
they were not being permitted to appear at
the IAS Examination. Instructions were
issued to the concerned authorities to ensure
that the officers were allowed to take the
examination. However, while one of them
took the examination, one was not desirous
of taking it due to lack of preparation &
the third officer could not take the examina-
tion due to short notice,

Proposal to develop Konarak in Orissa
on the Pattern of Khajuraho in
Machya Pradesh

5676. SHRI D.K. PANDA : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state .

(a) whether there is any proposal for
developing Konarak in Orissa on the pattern

of Khajuraho in Madhya Pradesh ;

(b) if so, the broad outlines thereof and
cost of the scheme ; and

’
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(c) Government's reaction to this pro-
posal ?

THE MINISTER OF TOURISM &
CIVIL AVIATION : (DR. KARAN SINGH)
(a) to (c¢). The India Tourism Development
Corporation have a Travellers’ Lodge at
Khajuraho as well as at Konarak. The
Archaeological survey is proposing to acquire
some arca around the temples at Khajuraho
for land-scaping and similar action is pro-
posed by them and the Department of
Tourism at Konarak. The Archaeological
Survey will also be flood-lighting the temple
at Konarak at an estimated cost of Rs. 3.75
lakhs.

Investment of funds by newspapers in
Industrial Ventures

5977. SHRI JYOTIRMOY BOSU : Will
the Minister of COMPANY AFFAIRS be
pleased to stute the investment made by each
of the nine newspapers in the industrial ven-
tures at the end of 1969-70 ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : The requisite information is
given in the Statement annexed.

Statement

SI. Name of the 8 News- Amount

MAY 12, 972

No. paper Companies in
associated wilh lakhs
Business Houses Rs.
1. Bennett Coleman & Company 1.01
Litd,
2. Behar Journals Limited 0.4*
3, Pioneer Limited 0,02
4, Statesman Limited 0,09
5., Newspapers Limited 0.21
6. Indian Express Newspapers
(Bombay) Pvt. Ltd. 255.80
7. Indian Express (Madurai)
Pvt. Ltd. 156.86
8. Andhra Prabha Pvt. Ltd, 34.38
9., Gomantak Pvt. Ltd, 0.09
Total : 448.50

——

*As per Balance Sheet for 31.3 1968,
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Flats, Houses and other Buildings under
LIC Possession in Calcutta, Bombay,
Delhi and Madras

5978. SHRI JYOTIRMOY BOSU :
Will the Minister of FINANCE be pleased
to state :

(a) the total number of flats, houses and
other buildings under the possession of the
LIC in the cities of Calcutta, Bombay, Delhi
and Madras ;

(b) the floor space of the flats, houses
and buildings and the total expenditure
incurred on their construction ¢

(c) the number of buildings which have
been occupied by L.I.C. offices and LIC
staff and which have been let out to other
parties ; and

(d) the total amount realised by way of
rent from buildings let out and the number
of buildings which remained unoccupied as
on 30th April, 1972 ?

THE MINISTER OF FINANCE (SHRI
YESWANTRAO CHAVAN): (a) to (d).
Necessary information is being collected and
will be laid on the Table of the House as
soon as it is available.

Expenditare incurred on L. 1. C. Houses,
Flats and other Buildings in
Calcutta

5979. SHRI JYOTIRMOY BOSU :
Will the Minister of FINANCE be pleased
to state :

(a) the number and addresses of Life
Insurance Corporation’s houses, flats and
other buildings in Calcutta and total
expenditure incurred on each building ;

(b) the buildings occupied by Life
Insurance Corporation's offices and their
officers and staff and the buildings with
address lst out to the Companies and
individuals in the private and public
seciors ;

(©) whether Government have received
complaints of corruption and nepotism in
regard to the allotment of Life Insurance
Cotporation's fiats in Calcutts ; and :
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(d) if so, whether Government propose
to investigate the matter ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) to (d).
Necessary information is being collected and
will be laid on the Table of the House as
soon as it is available.

Payment of Pension Through Moaey
Order

5980. SHRI M. RAJANGAM: Will
the Minister of FINANCE be pleased to
state:

(a) whether Governmaznt propose to
extend the facility of payment of pension
through Money Order to those Central
Govenment Employees who are getting
pension of more than Rs. 100; and

(b) if not, the reasons therefor ?

THE MINISTER OF FININCE (SHRI
YESHWANTRAO CHAVAN): (a) and (b).
In pursuance of the recommendations of the
Administrative Reforms Commission, in
their Report on Treasuries, instructions
issued in August last that pensions, inclu-
ing provisional pensions, upto Rs. 100/-
per month should, at the request of the
pensioners, be remitled to them by money
order at Government expense. However,
under the Central Treasury Rules pensioners
drawing pensions not exeeding Rs. 250/—
per month are also entitled to receive their
pensions through money orders, but the
money order commission is payable by them,
In view of the additional cost involved
there is at present no proposal t> remit hy
money order pensions in excess of Rs, 100/
at Government expense.

Demandf or a Sainik School in Delbi

598]. SHRI NARSINGH NARAIN
PANDE}': Will the Minister of DEFENCE
be pleased to state:

- (a) whether there is a great demand for
opening & Sainik School exclusively for
children residing in the Union Territory of
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(b) if so, whether Government propose
to start such a school in the vicinity of
Delhi ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Sainik
Schools are normally opened at the request
of the State Governments who provide land
and buildings for the School and also sti-
pends & scholarships to a large number
of students, No request from the Delhi
Administration for opening a School at
Delhi has been received so far,

(b) Does not arise.
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Fertllizer Plants asd their Capacity

5984. SHR] SHANKER RAO SAVANT:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to stale

- (l) how many fertiliser plmu are there
in operation in public sector and how many
in the Private Sector;
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(b) what are their capacitics and where
are they located;

() how many new fertiliser plants have
been sanctioned;

(d) what are their capacities and where
they are going to be located; and

(¢) how many more plants are needed
to make the country self-sufficient in fertili-
sers 7

THE MINISTER OF LAW AND
JUSTICE & PETROLEUM AND CHEMI-
CALS (SHRI HR. GOKHALE): (a) to
(d). The required information is given in the
statement laid on the Table of the House.
[Pleaced in Library. See No LT 218/72]

(¢) With the commissioning of the
various projects which are in different stages
of implementation, it is expected that the
country will become more or less self-suffi-
cient by 1976-77, Steps to develop additio-
nal capacity for fertilizer production to keep
the country self-sufficient there after will be
taken with due regard to the growth rate in
fertilizer consumption and the trends.

Proposals for life Insurance on the [lives
of coal Mines Employees

5985. SHRI BHOGENDRA JHA: Will
the Minister of FINANCE be pleased to
state:

(a) whether there is any proposal under
consideration for obtaining proposals for
Life Insurance on the lives of Coal Mines
Employees to be financed from Coal Mines
Provident Fund; and

(b) if so, an outline thereof ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) and (b).
A member of the Coal .Mines Provident
Fund can submit proposals for Life Insu-
rance for being financed from the Fund if
(i) his past contribution to the Fund is
sufficient to meet the premium for at least
two years and (ii) the member's annual
contribution to the Fund is nof less than
the amount of the annual premium. Subject
wmlﬂlmantnf ‘these emdidom and "his
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being otherwise insurable, the premium

under the policy may be paid from the
Fund.

Loan from World Bank for Rubber

Board
5986, SHRIMATI BHARGAYVI
THANKAPPAN: Will the Minister of

FINANCE be pleased to state:

(a) whether the World Bank has recently
sanctioned certain loans and grants to the
Rubber Board;

(b) if so, the amount thereof; and

(c) whether these loans and grants are
according to Board’s requirements 7

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN): (a)
No, Sir.

(b) and {c). Do not arise.

Loans given to Projects in Kerala by
Central Government end Financial
Institutions

5987, SHRIMATI - BHARGAVI
THANKAPPAN :  Will the Minister of
FINANCE be pleased to state :

(a) the projects for which loans were
given by the Central Government or Gov-
ernment Financial Institutions to entrepre-
neurs in the State of Kerala in the ruedium,
and large-scale sectors;

(b) whether in many cases, the loans
sanctioned were not properly utilised and no
new units were started; and

(¢) if so, the action taken by Govern-
ment in this regard ?

THE MINISTER OF FINANCE (!';HRI
YESHWANTRAO CHAVAN): (a) The
Unit Trust of India does not grant loans.

The required information in respect of
the other all.  India Jong-term public sector
financial institutions, namely, the Industrial
Development Bank of Indis, Industrial

LT

VAISAKHA 22, 1894 (SAKA)

Written Answers 134

Finance
Insurance
follows :—

Corporation of India and Life
Corporation of India is as

Industrial Development Bank of India,
Industrial Finance Corporation of India and
Life Insurance Corporation of India have
so far sanctioned loans to the extent of
Rs, 13.64 crores to 30 industrial projects
(16 new and 14 existing) for manufacture of
zinc and its bye-products, electrical lamps,
sugar, textile, synthetic fibres, rubber pro-
ducts, fertilizers, oil and steel products,
chemical products, vegetable oil extraction,
glass and electrical machinery.

(b) No, Sir.

(¢) Does not arise,

Similar information in respect of loans,
if any, given by the Central Government to
the entreprencurs in the State of Kerala is
being collected and will be laid on the
Table of the House to the extent available.

Applications for Financial Assistance
rejected by Nationalised Banks

in Kerala
5988. SHRIMATI BHARGAVI
THANKAPPAN : Will the Minisier of

FINANCE be pleased to state :

(a) the total number of applications
for financial assistance, rejected by the
Branches -of Nationalised Banks in the
State of Kerala during 1971-72 on the
ground that the applicants were not able to
furnish security; and

(b) the numbers of applications pen-
ding with them for more than three months
and nine months,

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) The
information is not maintained in the form
asked for by the Hon'ble Member. In
appraising loan applications, nationalised
banks have increasingly been adopting a
necd-based approach and the emphasis has
shifted from security to such factors as the
viability of the proposal, the integrity of
borrower and his ability to implement . tho
project. y
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() The information is not readily Jawans (or equi-

available and the same will be collscted to valent 76 nil nil

the extent feasible and placed on the Tabie.

of the House. Total = 79 nil nil

Accommodation for Income-taX Offices

In Kerala
5989. SHRIMATI BHARGAVI
THANKAPPAN : Will the Minister of

FINANCE be pleased to state :

(a) whether there are no buildings for
housing income-tax Offices and for pro-
viding accommodation to officials working
there, in several Districts of Kerala State:
and

(b) if so, whether Government propose
to make arrangements for office buildings
and residential accommodation for the
Income-tax officials in the State of Kerala ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Out of 11 stations where
Income-tax Offices function in Kerala,
Government office building exisis only at
one place. No departmental residential
accommodation exists at any station in
Kerala,

{b) Instructions have been issued to
the Commissioner of Income-tax to submit
specific proposal for acquiring land wher-
ever feasible. and also to submit proposals
for construction where land is already
available with the Department.

Number of Military Personnel Belonging

to Jhmmjhun District of Rajasthan
Killed In War

5990, SHRI SHIVNATH SINGH:
Will the Ministor of DEFENCE be pleased
to state thc number of military personnel
belonging to District Jhunjhunu in Rajas-
than who lost their lives in 1971 War with
Pakistan ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM):

Army Navy Air Force

nill  mill

Officors 2

JCOs (or equiva-
Jeat) 1 nil nil

Expenditure on Diet of Students In Salnik
Schools

5992. SHRI C. T. DHANDAPANI :
Will the Minister of DEFENCE be pleased
to state -

(a) the expenditure per boy per day
incurred on the dict of students of Sainik
Schoals in the country ; and

(b) whether there is any proposal to
increase the expenditure on diet ?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM): (a) All Sainik Schools have
been authorised to incur expenditure on diet
charges at the rate of Rs. 2.75 per boy per
day. The actual expenditure may vary
subject to local conditions.

(b) The diet charges are reviewed perio-
dically to ensure that boys get adequate
nourishment.

Recovery of Loans Advanced by Nationa-
lised Bank

5993, SHRI BANAMALI PATNAIK:
Will the Minister of FINANCE be plased to
state :

(a) whether any steps have been taken
to ensure the recovery of loans advanced
by the nationalised banks to weaker sections :
of the society ;

(b) if so, the salient features thereof ;
and

(c) whether any cases of default have
come to the notice of Government ; a_nd if
80, the number and nature thereof ?

THE MINISTER OF FINANCE (SHRI
YESWANTRAO CHAVAN): (s) and (b). In
the credit schemes formulated by each bank,
specific terms. and conditions for recovery of

loans are incorporated. These terms aud con-
ditions are prescribed after generally asses-
sing the viability of the projects aod
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linking the recovery schedules to the antici-
patsd cash accruals on the implementation

of projects.

The general principles followed by the
banks in order to ensure recovery are given
in statement attached.

tc) Cases of default do crop up occa-
sionally. Many times default arise on
account of natural calamities or other
unforeseen circumstances affecting business.
Separate statistics of number of defaults
by types arc not maintained

Statement

1. Adequate follow-up and supervisory
arrangements should be organised to keep
track of the end-use of funds lent to the
small entrepreneurs and other self-employed
calegories of borrowers, and for effecting
recovery of the advances according to sche-
dule. This will help achieve a measure of
rotation of funds so that the scarce resour-
ces can be made to reach as large a num-
ter of people as possible. The borrower
should be encouraged to maintain some
basic minimum of accounts and should be
persuaded to accept financial supervision
and discipline. In particular, the borrower
units should be encouraged to build up
equity by ploughing back a position of the
surplus generated in the business.

II. (1) For both short and medium
term loans repayment schedule
of the loans should coincide with
the time when the cultivator has
sold his prrduce.

(2) Efforts at recovery by the banks
should commence in advance of
the due date of the loans.

(3) Where multiple-croping prevails,
the due date should be reclated
to the time of sale of the main
crop.

(4) In working out the cultivator’s
repayment capacity care should
be taken not to exaggerate the
gross output,

“(5) Recovery programmes should at

all times be lul'ﬂc_iea_l!y flexible
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to allow casy rephasing in case
of natural calamities or adverse
scasonal factors,

(6) Recovery performance should be
under constant and close review.
Each bank branch should main-
tain a demand collection and
balance register and a due date
register.
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Shifting of Headquarters of Recovery
Cell of Excised and Customs,
_ Faridabad

5995. SHRI ONKAR LAL BERWA :
Will the Minister of FINANCE be pleased
to siate ;

{a) whether realisation squad for
recovery of Central Exise and Customs
was formed with its Headquarters at Farida-
bad and within a week after its formation,
it was permitted to shift its Headquarters
from Faridabad to Gurgaon ;

{b) if so, the reasons therefor ;
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(c) whether the staff attached to this
Recovery Call of Central Excise and Cus-
toms have been charging Travelling Allow-
ance with their Headquarters at Faridabad
even after the change of Headquarters to
Gurgaon for the last one year ; and

(d) if so, the action taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) No, Sir., The realisation
squad for recovery of Central Excise and
Customs set up at Faridabad continues 1o
function there. Another squad for realisa-
tion of arrears of Tobacco Excise has been
set up at Gurgaon.

(b) Does not arise.

(c) Two Inspectors of Central Excise
attached to the arears realisation squad set
up at Gnrgaon are operating from Farida-
bad. As the arrears have to be collected
from different villages in the entire Gurgaon
District, it does not make much difference
fiom the point of view of expenditure on
Travelling Allowance whether therr head-
quarters are at Faridabad or at Gurgaon,

(d) Does not arise,

Complainis against Suvperintendents,
Cintial Excise Gurgaon

5996. SHRI ONKAR LAL BERWA
Will the Minister of FINANCE be pleased
{o state whether any complaints of corrup-
tion against some Superintendents of
Central [Excise, Gurgaon were received
during the last two years ; and if so, the
action taken thercon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : Yes, Sir. There have been some
complaints of corraption against some Supe-
rintendents of Central Excise, Gurgaon
during the last 2 years. Some of these
complaints have been enquired into and
found to be pseudonymous and unfounded
while the allegations made in other com-
plaints are being investigated,
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reement with
Ag Bo.:ﬂl“ for

5997. SHRI C. K. CHANDRAPPAN :
SHRI ISHWAR CHAUDHRY :

Will the Minister of PETROLEUM
AND CHEMICALS be picased to state ;

(a) whether India is in a position to
mect the oil requirements of Bangladesh ;

(b) whethcr Government have entered
into any agreement in this matter with
Bangladesh ; and

(c) if so, the salient featuras thereof ?

THE MINISTER OF LAW AND JUS-
TICE & PETROLEUM AND CHEMI-
CALS (SHRI H.R. GOKHALE) : (a)Yes,

Sir.

(b) and (c). The Government of India
have entered into an agreement with the
Government of Bangladesh for the supply of
5 lakh tonmes of crude oil on commercial
terms. The value of the crude supplied to
Bangladesh is repayable in five equal annual
instalments. The Indian 0Qil Corporation
has procured this crude oil and is effecting
deliveries thereof on behalf of the Govern-
ment of India to the Eastern Refineries Ltd,,
Chittagong. The Trade Agreement between
the two Governments also provides for
imports and exports of petroleum products,
as follows :—

A. Exporis to Bangladesh :

Asphalt - Rs. 100 lakhs

B. Imports from Bangladesh :
Furnance Oil

Jute Batching Oil ... Rs, 150 lakhs

Naphtha

O AW e wTow® ¥ dw
wiam

5098, sit yawT MO AWAX: Y
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(1) ®rad % azr frq g Ferdd
SR T A€ AT W e ¥ TEd
7, aframd w & wiw o st 30

(2) &t &% wrfedi 1 agraw -
frat qx & sfeerd gra wfiad ev @
aie & wret ¢

(3) T ¥ IO A W
frru ¥dad o0 § WS o, ®
THATT w57 & 92 F wigwrd grer aiw
® et g

(4) smad & sren wdafeat
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(5) e & ue qaF afusrd
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(6) fadw gfere deam & wfawr)
W wwhers ate 533 &)

Exchasge of Tndian und Pakistani Cur-
rencies in areas uoder
India’s Control

5999. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FINANCE
be pleased to state :

(a) whether the Rajasthan Government
has suggested to the Central Government
to allow exchange of Pakistani India’s con-
trol ; and

(b) if so, the decision taken thereon ?

THE MINISTER OF FINANCE (SHRI
YESHWANT RAO CHAVAN): (a) and
(b). In order to ensure supply of essential
commodities from neighbouring Indian
territory to the civil population in areas of
Smd now under Indian occupation, some
gonyine teaders.are. being allowed to deposit
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with the neighbouring branches of the State
Bank of India and its subsidiaries, Pakistani
currency in exchange for Indian Rupees.
The amounts permitied to be so deposited
are adequate to meet genuine requirements
of essential trade,

Difference in Service Conditions of
Industrial and Non-Industrial
Employees in Defence
Establishments

6000, SHRI S, M. BANERIJEE : Will
the Minister of DEFENCE be pleased 1o
state :

(a) whether there is still discrimination
between the industrial and non-industrial
employees in Defence establishments in the
matter of their service conditions ;

India Defence
made several

(b) whether the All
Employees’ Federation has
representations to this effect :

(c) if so, the steps taken to remove the

discrimination ?

THE MINISTER OF STATE (DEFE-
NCE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI VIDYA CHARAN
SHUKLA) : (a) There are differences in
the terms and conditions of service of
industrial and neon-industrial employees in
certain matters like leave, working hours,
overtime allowance, crc.

(b) and (¢). Representations have been
received from All India Defence Employecs
Federation on the subject. The Third Pay
Commission is already seized of the question
and any basic changes in this regard will be
considered on receipt of the recommenda-
tions of the Commission.

sy ¥ ¥ afeenay 3at o feg

wg weawre e faaren €
w0t

6001. st fawfa fas: w7 W LEi
ﬂmﬁﬁf‘ﬂ i fs:
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(%) T geec w1 sqr fewiw 16
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Proposal to set up an Explosive
Factory in Orlssa

6002, SHRI P. K. DEO :
SHRI D.K. PANDA :

Will the Minister of DEFENCE be
pleased to statec :

(a) whether Government of Orissa have
made any proposal for setting up an
explosive factory in Orissa ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b). The
Government of Orissa had requested for the
Jocation of ordinance factories and defence-
pricnted projects in  Orissa, Thoy ' were
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informed that a decision to locate defence
projects was taken in each case based on a
full consideration of all relevant factors
including strategic and technical parameters
of the project. .

CORRECTION OF ANSWER TO
UNSTARRED QUESTION
NO. 1907 DATED 26TH
NOVEMBER, 1971 RE:
REPATRIATION OF
DIVIDENDS BY
FOREIGN OIL
COMPANIES

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLIEUM AND
CHEMICALS (SHR1 DALBIR SINGH) :
(i) While laying on the Table of the House
the reply to Unstarred Question No. 1907
on 26-11-1971, the then Minister for
Petroleum and Chemicals (Shri P. C. Sethi)
had inter-alia stated in reply to part (d) of
this Question that Esso had transferred an
amount of Rs. 15 lakhs to their principals
abroad on account of profits/dividends/
gross remuneration during the year 1969,
The Reserve Bank of India have since then
corrected the figure to *“NIL",

To the extent indicated above, I crave
the indulgence of the House to correct the
reply previously given. I, however, express
my regret for the same,

(i) The information for answering part
(d) of the question, **the amount of moncy
already repatriated by each of the foreign
oil companies™, was obtained from the
Reserve Bank of India through the Ministry
of Financc, The information was also
received from the oil companies and a
difference was detected for the year 1969 in
the case of Esso’s figure. The matter had
to be referred to the Ministry of Finance
for reconciliation of the figures and hence
the delay. I, however, express my regret
for the same.

CORRECTION OF ANSWER TO
UNSTARRED QUESTION
NO. 2776 DATED 3RD
DECEMBER, 197! RE :
DEALERSHIP GIYEN BY
ESSO COMPANY

THF DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
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CHEMICALS (SHRI DALBIR SINGH):
(i) While laying on the Table of the House
the reply to Unstarred Question No. 2776
on 3-12-1971, the then Minister for
Petroleum and Chemicals (Shri P. C. Sethi)
bad inter-alia stated in reply to part (d) of
this Question that Esso had transferred an
amount of Rs. 15 lakhs to their principals
abroad on account of profits/dividends/
gross remuneration during the year 1969.
The Reserve Bank of India have since then
corrected the figure to *NIL".

To the extent indicated above, 1 crave
the indulgence of the House to correct the
reply previously given.
my regret for the same.

(ii) The information for answering part
(d) of the question, “‘the profit remitted by
it (Esso) abroad during the last three years",
was obtained from the Reserve Bank of
India through the Ministry of Finance, The
information was also received from the oil
company and a difference was detected for
the year 1969, The matter had 'o bs
referred to the Ministry of Fioance for
reconciliation of the figures and hence the

delay. 1, however, express my regret for
same,
12.00 hrs.

PAPERS LAID ON THE TABLE

AUDIT REPORT OF DELH! FINANCIAL
CORPORATION NOTIFICATION
UNDER CUSTOMS ACT, AND
CENTRAL EXCISE (SEVENTH
AUDIT) RULES

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : [ beg to lay on the Table—

(1) A copy of the Audit Report (Hindi
and English versions) on the
accounts of the Delhi Financial
Corporation for the year ended the
31st March, 1970, under sub-
section (7) of section 37 of the
. State Financial Corporations Act,

1951. [Placed in the library. See No.

LT~2010/72].

(2) A copy of Notification No. G.S.R.
479 (Hindi and English versions)
" published in Gazette of India dated

VAISAKHA 22,1894 (SAKA)
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the 22nd April, 1972, under section
159 of the Customs Act, 1962,
together with an  explanatory
memorandum. [Placed in library.
See No. LT—2011/72].

(3) A copy of the Central Excise
(Seventh Amendment) Rules, 1972
(Hindi and English Versions), pub-
lished in Notification No. G, S. R.
480 in Gazette of India dated the
22nd April, 1972, under section 38
of the Central Excises and Salt Act,
1944, [Placed in library. See No.
LT—2012/72].

ANNUAL REPORTS OF MAZAGON
DOCK LTD.. AND GOA
SHIPYARD, LTD.

THE MINISTER OF STATE (DEFEN-
CE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI VIDYA CHARAN
SHUKLA) : I beg to lay on the Table a
copy each of the following papers (Hindi
and English versions) under sub-sections (1)
of section 619A of the Companies Act,
1956 :—

{1) Annual Report of the Mazagon
Dock Limited, Bombay, for the
year 1970.71 along with the Audit-
ted Accounts and the comments of
the Comptroller and Auditor Gen-
cral thereon.

(2) Annual Report of the Goa Ship-
yard Limited, Sambhali, Goa, for
the year 1970-71 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon. [Placed
in library. See No. LT—2013/72,]

NOTIFICATIONS UNDER COMPANIES
ACT

THE DEPUTY MINISTER IN THE
DEPARTMENT OF COMPANY AFFAIRS
(SHRI BEDABRATA BARUA) : Ibegto
lay on the Table—

(1) A oopy each of the following Noti-
fications (Hindi ond  English ver-
sions) under sub-section (3) of
.séction 642 of the Companies Act,
1956 i— :
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Pakistan in- J and K (51.)
(i) The Companies (Fees on During the same period, there have been

Applications) Amendment
Rules, 1972, published in
Notification No. G.S.R. 259
(E) in Gazette of India dated
the 24th April, 1972,

(ii) The Companies (Appeals to
the Central Government) Ame-
ndment Rules, 1972, published
in Notification No. G. S. R.
261 (E) in Gazette of India
dated the 24th April, 1972.
[Placed in Library. Sve No.
LT—2014/72]

(2) A copy of Notification No.
G.S.R. 260 (E) (Hindi and English
versions) published in Gazette of
India dated the 24th April, 1972
making certain alterations in Sche-
dule X to the Companies Act,
1956, under sub-section (3) of
section 641 of the said Act. [Placed
in Library. See No. LT—2015/72].

12.02 hrs.

STATEMENT RE : RECENT CEASE-
FIRE VIOLATIONS BY PAKISTAN
IN JAMMU AND KASHMIR

THE MINISTER OF DEFENCE (SHRT
JAGJIVAN RAM) : Last Tuesday, 1 infor-
med the House of the Pakistani attack on
two of our posts in Kalyan area near Tith-
wal in Kashmir. During the last one week
starting from 4th May, 1972, Pakistani
troops have considerably increased their
activity all along the line of control in
Jammu and Kashmir. They have committed
as many as 40 Cease Fire Violations during
this periods. The sectorwise details are as
follows ;—

(1) Gaurian sector —T Violations,

(2) Tithwal Sector —9 V.olations.

(3) Gulmarg Sector —1 Violations,

(4) Poonch Sector —15 Violations.

(5) Nowshera Sector  —15 Violations.

(6) Jammu Sector —2 VYiolations,

only a few incidents along the cease-fire
line along Punjab, Rajasthan and Gujrat.

The above list of violations includes
two serious incidents of firing by Pak troops
in Newshera sector, approximately 11 miles
Northwest of Nowshera. As a result of these
two firings we suffered the followmg casual-
ties,

Killed—1 Officer and I Other Rank.
Wounded—1 JCO and 3 Other Ranks,

As | have already stated in this august
House on earlier occasions, our troops have
instructions to deal effectively with all intru-
sions and cease-fire violations by Pakistani
troops. In these actions, Pakistani troops
have suffered some casualties.

In a number ceses where clashes have
occured along the line of control, flag meet-
ings have beeo held by local commanders to
identify the points of dispute and settle
them on the spot. This process will continue
so that the chances of clashes along the line
of actual control is minimised and needless
loss of human lives on both sides avoided.

ot wew fagr(t awdd (vanfeax):
Fufmza e fs @war g w=wf ®r
Htwr |

Fsad Wy : g wfy wfew 3@
wrarsare ¥ garfaw {37

12.07 hrs.

BUSINESS OF THE HOUSE

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENT
AFFAIRS (SHRI KEDAR NATH SINGH):
With your permission, Sir, I rise to announce
that Government Business in this House
during thc week commencing from Monday,
the 15th May, 1972 will consist of :

(1) Consideration and passing of the
Finance Bilt, 1972,

(2) Discussion and voting on the De-
mands for Grants {Rniimyl) fm‘
1972-73,
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(3) Consideration and passing of the
) General  Insurance (Emergency
Provisions) Amendment Bill, 1972,

SHRI S. M. BANERJEE (Kanpur) :
Sir, practicilly all th: Membzrs whay spoke
or put quezstions rezading th: Vietnan
situation wanted a discussion. 1 also m:n-

tioned it in the Busidess Advisory Committee.

The purpose of this discussion was to adopt
a resolution condemning the action of tha
US imperialists. The Pakistani atlack, | feel,
is also a part of the game which is baing
hatched by the US imperizlists. So, T request
you and, through yon, the Minister of
Parliamentary Affairs that either they should
bring forward a resolution which we should
pass unanimously or a non-official or private
Member's rescélution which has already been
tabled should be adopted by the this House
unanimously. 1 would request that discuss.
ion on this must take place next week.

SOME HON. MEMBERS rose —

MR, SPEAKER : We had settled the
procedure that the Mombers should give
advance notice as to what suggestions thsy
want to make. You must stick to that. You
are all getting up abruptly.

SHR1 NAWAL KISHORE SHARMA
(Dausa) : 1 have sent it. 1 want to make a
submission.

" MR. SPEAKER : Have you seat it in
advance ?

SHRI NAWAL KISHORE SHARMA :
Yes, Sir.

MR, SPEAKER : All right.

ot mam fesirc wal sreqm wiaw,
UNEAH F NTFR AT F qagd AW@
BT wet ArqarE, FAT 43w 9 AR
N ar o &) @G Af N w-
WS w|qq, ot o wrefw iy fafat
wig §, e givai § oifs gEw R
I w7 oft wyy arare ¥ dww ar w@r )
o ¥ Ureqr A faqrT @
*.;.: - 1.k ,
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HsaW WEAW: HIANG g%y gy
war § ? ag O ATwo HA &G §

SHRI NAWAL KISHORE SHARMA :
I am referring to that...

WEAW WEAA: IHIT A WIET Wy

wfor

oY e feit gl waedE @
fagm aar § o 3@ Ay F € gwr M-
FTHW g&T IR GG FT QT @iy
nar § | aweq frarw & # agh W
Sy wA  SEAY AT ¥ W =™
fear § s&® Fww A SFWECE g
wFfea srar g A s dfE @
¥ o ¥ ¥t qreA w1 faer mar g
A &g F AT A A fewmw g S
w1f e aff Rar 1 ag feafa a@ft
gET § WX ¥7 %1 gg M § K2 I5Am
TifgT 1 O & faf w1 QX & T F @
FRA@ A WY ? I FWER
gru g 93 e frar srar wfgm

Weqw WET: TANT G767 A A 7
IW & Aviw & faode § @ ey

?

SHRI NAWAL KISHORE SHRAMA :
1 am not talking about the business...

MR. SPEAKER : Then that is not the
jtem under consideration. Kindly sit down.

otz w woEra (q3Ar): foedt
wwEaT § AOT HTTEE I WHENE
faw dmT gonr 4y Afww afeaide &
fearen @11 ® iz ag faw g & mw
A # 4 wgea ¥ wAw g § o
wg ot faw e g A a1 vy degew
W E Q¥ e e witeiie faw
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® wr qifeqriz € YT ST AW «@
g’

guw fraza g & fs wfr wdea A
s ¥ ag W A @ e g #
forg orf famw & ;X O & s
wga1 § & w4 a% 3§ W6 /AT A

g ?

ot wrw fagrdt woddt  (sarfeas):
o fadga § T waer g fore faaal a3
farare 1 AT § 39 ¥ qF fagg ag A
gy wifge fager fe Ieve st gear
w4 wgiey 7 fogr gt fe qifssaE &o-
A AT AAr w1 wfavAw FT QI
7g A afrwwer wey ST § & W
I9 ¥ N8 oF qrwar frarf IR G SN
w5 A 9t a4qsq fzar Ia F oy Nfwar
T+ K €...

MR. SPEAKER : We had secttled that

those who want to raise any questions
about, they will send them in writing.

ot wree fagrdy wvaddy: ar wfam
@ ® faq fom ®¢ Jxar #1f ged adf
t | fagde Crargar s FXT w weAA
a4 "qrar § a¥ 9 9 arad & fog foray
®T 74X AXT £ wrrgasar T ¥

SHRI PILOO MODY (Godhra) : Why
are you unnecessarily increasing your paper
work.

ft wew fagrdt sl fow §
faar foar ?

mq}m_mwﬁ 0 & fsar |

ot qea fegedd aim¥iy: asreafyes,
% o gget wrx Ayewar ¥ wff war g

WK > g% w1 ﬁﬂai'cmwt’r
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AL AT ATH T ﬁwﬁauga_{
¥ rerd ® farg Y 37 oz 83 frw w1
wf¥ Yo & 1 wqr wcaw ot wigy & fr &
¥® 9T T A )

weaw A T faorta g eaTgwdr
w4 ¥ qrared A Iw o« Afer ¥
i w3 Afadwr

ot srew fagrdt amoddt: sk Awad
A AT I@ I AWA FY GATHG X R
g W AR g9 gg WEwmm s @R §

VAW wRIAT: WU A AT W
g ¥ fore 57 2 33 fos ag ¥ 9¢ W
TEY AT Qg

5t wEw fagd vt w0
fran st e ag ¥ @ & faq few
% faar arg )

SHRI KARTIK ORAON (Lohar-

aga) : May 1 make a submission, Sir ?
(Interruptions).

MR. SPEAKER : No. please,

SHRI KARTIAK ORAON : 1 want
your protection, Sir.

MR. SPEAKER : No protection.

SHRI KARTIK ORAON :
minute; Sir.

Just one

MR. SPEAKER : No, please. (Interrup-
tions),

SHRI KARTIK ORAON : Ope minute,
Sir.

MR. SPEAKER : Iam not nlug to
ob&erve this convention in future. i

~ SHRI KART!K ORAON : On the 2§lll
April, on a Call Attention motion about
the sale of about 2000 Adivasi girls, :thers
was & discussion in this House, The rply
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by the hon. Home Minister was far from
satisfactory, it was very loosive, inadequate
and inconclusive. The House was very
much exercised over it... (Imferruplions)
Later, a letter signed by 87 Members of
Parliament...(Interruptions).

MR. SPEAKER : Order, pleass. If you
go ‘on like this, I am not going to observe
this convention in future.

SHRI PILOO MODY : What conven-
tion 7

MR. SPEAKER : If you break this con-
vention, how can I ask this side to observe
it?

SHRI KARTIK ORAON : 87 Members
of Parliament have demanded a full-fledged
discussion in the matter. He said he would
give us time. What has he done now ? He
said he would give us time after the 12th,
Now he has not given any time for this.
important and serious matter...{/aterrup-
tions). Sir, we demand a discussion on this,
Please give time for this important matter
of Scheduled Castes and Scheduled Tribes.
The hon. Minister said that he would give
us three hours time for discussion afier the
12th., To-day is the 12th and it is not
included in the business for the next week.
I want to know when is he going 10 give
us time ?

SHRI PILOO MODY : Where is the
Minister for Parliamentary Affairs ?

SHRI KARTIK ORAON : They must
say what they are going to do about it, If
they want to bluffus, I am not for it.
{Interruptions).

MR. SPEAKER : Is one minute over ?

SHRI KARTIK ORAON : Let the
Minister come and tell us on the floor of
the House that he will give us time,

Where has he gone ?
PROF. MADHU DANDAVATE

(Rajapur) : Raise it in the Congress Party
meeting.

MR, SPEAKER : Mr. Kartik Oraon,
will you piease sit down 7

VAISAKHA 22, 1894 (SAKA)
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SHRI KARTIK ORAON : O. K. thank
you...(Interruptions).

I am grateful to you that you have at
least heard me patiently. I want the
Minister to hear me patiently. Please call
the Minister...(Interruptions). He must
come and say, ‘Yes", and that he will give
time...(/nterruptions) It is a very serious
matter. Every day the Scheduled Castes
matters are being treated like this, No
time for discussion,

MR. SPEAKER : Order please. Order
please.

SHRI DINEN BHATTACHARYYA
(Serampore) : His feelings must be res-
pected by the Minister. The Minister is
quite callous.

WeaR AEAT ;. WX WY 5 ArEd

SHRI! DINEN BHATTACHARYYA :
These things were not discussed in the Busi-
ness Advisory Committee.

= geRw wEAT ;. HA wERE A
Taq fear av 1 @ fa¥r €@ o gt @
rfed |

R wearr ant (Iviw): sifeafea
% §rq ghwr ATwre fear Smar 1 a8
qTHET AZT TORT

SHRI PILOO MODY : Most incompe-
tent Minister for Parliamentary Affairs, we
have.

wSIW SEE . WIS g AW N,
Ffr & sTeeaT & ag SATm wEsd aE

SHR1 PILOO MODY : This is a gene-
ral grievance that has been felt here. The
Member certainly seems to remember that
some assurance was given that a discussion
would be held 1o discuss the problems of
the adivasis, The Minister for Parlia-
mentary Affairs had given an understanding
at that time when we discussed this, that
this would be so. Now, the Business
Adyisory Committes has - come out with a
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[Shri Piloo Mody}

report. There is n> mention of adivasis,
He is therefore right . . . .

SHRI S. M. BANERJEE : It was not
brought up in the Business Advisory Com-
mittee meeting.

SHRI PILOO MODY : None of us
know what transpired in the BAC meeting.
This matter was not even brought up, as
Mr. Banerjee said. How can this be re-
introduced in the Agenda, unless some
Members voice a grievance for an assurance
not being carried out ? The least we could
expect is for the Minister of Parliamentary
Affairs to get up and say, yes, there was
a slip on my part, I was not thinking of
adivasis last week, but next week we are
going to take it up. But he has chosen not
to do so. About giving prior notice and
writing to you, it is just not physicaily
possible. We do not know what is dis-
cussed in the B.A.C. except when the report
is made here before Parliament., Only at
that time objection can be raised if we have
any.

SHRI DINEN BHATTACHARYYA :
In the Business Advisory Committee only
time is allotted. Whether anything should
come up next week, elc. is not discussed,

fy Wt A9 Ty wig aw fafwaw
qeargadt AN F1 qmiw L. 9w A
*t feurcga v wrzw § oy oiw W2
wa g 22 a0 iz @ §IA W
Wfed grit 39 & ug @¥ maA A
gF2 3 | KT WA FIA qeagd ag
wafea adf § 1 wafedy faew ¥ sred=w
farar o1 Yoy qozw awy 0

&l gAN WA FYI: Iq FAT -
w7 § wE¥x g@dT !

=t grdta g (wergR): o fat
® IrY WIT X ®Y qEd av qg) ?

=t e wve fag: v graw & ww
gri & arax 3 foray ondr o
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SHRI PILOO MODY : Like everything
else the adivasis will also be guillotined by
them. (Inrerruptions)

SHRY BHOGENDRA JHA (Jaipnagar) :
There have been many contradictory state-
ments of the Minister of Food and Agri-
culture about land ceiling. We were
assured this will be discussed. I want to
know whether it is possible to include this
discussion in this week. [ want to know
whether it is going to be discussed this week
or not (Interruptions).

SHRI KARTIK ORAON :
diverting the subject (Iniferruptions).

You are

MR. SPEAKER : You should not act
against the dignity or decorum of the House
Don't make a show of yoursclf. Kindly sit
down,

SHRI KARTIK ORAON : My point

MR. SPEAKER : I will have to ask
him to quite the House. There should be
some good behaviour in the House,

SHRI KARTIK ORAON : Everybody
else is allowed. But you do not allow me
to have my say. I am also a Member of
Parliament.

MR, SPEAKER : What is this ?

st qmene  wenw  (TIEAAR):
oy g & f g¥ sgagre AT Wfgd
7 oY &Y% § | Afew age gmt degew
I A1 TXASA, ® #) & W O
SqAgIT § T Y, WA W Ay o T L

SHRI KARTIK ORAON : We did not
expect this from you,

MR. SPEAKER : It is no use sitting in
this House if this Membér goes on behaving
like this. )

AN HON, MEMBER : Adjourn . the
House, e
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MR. SPEAKER : I will have to, The
Party to which he belongs does not react to
this.

SHRI KARTIK ORAON: | do not
know what to do. You do not allow me
to have my say. This is a very important
matter.

MR. SPEAKER : Will he please leave
the House 7 If he behaves like this, I am
not going to tolerate it 7 1 feel ashamed at
the way things are going on here.

PROF. MADHU DANDAVATE: 1|
want to raise an important procedural issue.
You rightly pointed out that if any member
wanted to raise any issue, he should seck
your permission, We are just now discuss-
oing the problem of the sensitive  issue
of Harijans,

AN. HON. MEMBER : Adivasis.

PROF. MADHU DANDAVATE: 1
had written to you giving the date and time
of a very serious incident that has taken
place—in Maharashira where spcial and
economic boycott of Harijans is taking
place of 900 Harjjans. When | gave it in
writing, 1 am told by the Secretary that |
am not permitted to raise the issue. In
future, only when 1 am permitted to raise
an issue, 1 will raise it. Let us know why
such issues are not permitted to be raised.

MR. SPEAKER : He was permitted to
raise it.

PROF. MADHU DANDAVATE: 1
had made a specific reference to it.

MR. SPEAKER : I have not received
anything from him today,

PROF. MADHU DANDAVATE:
Throe days back. I had given in writing but
I am told *You are not allowed to raise the
issue’. [t is & serious issue, The villagers
met and decided 1o have an economic and
social boycott of the Harijans.

" MR.SPEAKER : It was raised earlier,
That was why.it was_not allowed & second
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SHRI BHOGENDRA JHA : As regards
land ceiling, when is the Minister bringing
the proposals before the House ?

SHRI PILOO MODY : Where is Raj
Bahadur ?

MR. SPEAKER : This matter was
brought up in the Business Advisory Com-
mittee. The Minister said that some time
later he would bring this issue before the
House. He did not say at what time ; he
said ‘some time Jater’.

SHRI S. M. BANERJEE : A lot of
things has been said about the Business
Advisory Committee. In the Committee,
the question of land ceiling, the issuse of
suicide nf Dr. Shah and other issues were
taken into consideration, It was decided
that we would allow a discussion. The
Minister of Parliamentary Aflairs, Shri Raj
Bahadur, said that he could not take a
dccision unless he has had a talk with the
Leader of the House, as regards land ceil-
ing. But about Vinod Shah, Victnam and
also the WMNagarwala case, it was almost
agreed that a discussion would be allowed.
(Inmterruption)

MR. SPEAKER ; We will pass on to
the next item.

SHRI A. K. GOPALAN (Palghat) :
Sir, I sent a letter to you. I want to know
whether you have received that letter.

MR. SPEAKER I have received it
just now. How can I read it now ?

SHRI A. K. GOPALAN : I do not
want you to read it now, I only wanted to
know if yon have received it.

MR. SPEAKER : I have not scen it
Where is the question of reading it during
the Question"Hour ? 1 cannot be expected
to see it even. And then you ask me what
action you are going to take on it and so on

(Interrruption) ,
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MR. SPEAKER : If the Minister is not
sure, he can take some decision on it and
inform him later, rather than giving an off-
hand reply now and later on coming in for
correction, which is not a good practice. 1If
you are not sure about it now, you can say
about it at a later stage.

SEVERAL HON. MEMBERS rose—

MR. SPEAKER : Order, order. You
are all very fond of talking, but not listen-
ing. Listen to the Minister also.

=Y TRTAATT TEAY: F Tl grag
¥ Ay gFea) 4 mfgse & gwewr-
e T A T GIEH F @Y, IW g
®Y ISET A1 | ALAW WEET, wWow oY
wr3W fear o fe fafesze ®t qam ey
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SHRI KEDAR NATH SINGH: I
shall bring 1o the notice of the Labour
Minutor and they will inform you.

aﬁmm wment. 2T vy z’r
way | &free agw A o m% rr't ¥
tﬁafmml

MR SPEAKEI-We nha!lpm on to

the next item, There should be some system
sbout overythiog, - .Eiﬂnr Ll lmn 1
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reconsider it when the report for the next
week comes—the procedure to be followed—
or let it go on as it is. But it takes a lot
of time. The Minister should know in ad-
vance that such snd such a question comes,
and when it is asked in the House, he will
be ready to answer it; otherwise. off-hand,
Members ask about such and such a thing.
That is why that procedure was adopted,
that convention was adopted, that if he
knows it, that such a Member will get up
and ask any question about it—

SHRI INDRAJIT GUPTA : How are
Members to know what business he is going
to amnounce ? They do not know it, till
such time when he comes to announce it.

MR. SPEAKER : If you tell me that
you want to say something about such and
such matters,—

SHR] DINEN BHATTACHARYYA :
In anticipation ?

MR. SPEAKER : So far as the
announcement of the business is concerned,
I think that is a matter which should be
either raised here or when the report of the
Business Advisory Committee comes for
approval ; not on both these occasions,
The Business Advisory Committee report
normally comes up before the House and
the Members may give their suggestions at
that time. Or, if they want anything to be
raised in the House, they can send those
matters to the Business Advisory Committee,
and that can be considered at the Business
Advisory Committee, If it is not included
at that stage, the Member may get up and
ask, what about that matter. We shall now
pass on to the next item.

SHRI SEZHIYAN (Kumbakonam) :
Sir, with all respect to you, I may say that
the Business Advisory Committee does not
arrange the business of the House. It only
allots time. for each item of business.
(Inurmpﬂdw)

Mn SPEAKER : mmkuumy duty
umdownwhenauembermwl

Svahhshmn;vmwdw

SHRI PILOO MODY Sir.m chﬁ-

-ﬁﬁﬁmwmm»mw
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MR, SPEAKER : | am going to repeat
it, There are .two occasions when the
business of the House is referred to firstly
when the report of the Business Advisory
Committee is presented to this House for
approval or when the minister gets up to
announce the business for next week. On
both these occasions, membazrs get up now.
It should be done only once or either of
these occasions, not both, As Mr. Indrajit
Gupta says, how can members know what
the minister is going to announce?
Members can listen to the minister’s
aonouncement and if any business has not
been included, the members may send their
suggestions to the Business Advisory
Committee.

SHRI DINEN BHATTACHARYYA :
The business of the House is not decided by
the Business Advisory Committee. It only
allocates tbe time for individual items of
business.

SHRI S. M. BANERJEE : Also, the
Business Advisory Committee does not meet
once a week. Somctimes it meels after
10 or 15 days.

MR. SPEAKER : As | said, on one of
these occasions, either when the report of
the Business Advisory Committee is
presented for approval or when the Minister
makes the announcement of the business for
next week, you can raise it. Not on both
these occasions,

Wt GO weT BYATT | HEW WG,
ot o ag qwIw ot § f A deg-
wd 7ot HY qg ¥ w1 S
TR Ny W AR F WO w9
g swaw sy § s wew
X w1 frw w1 ) @y @ -
a1§ it
mzlm .

' DEMANDS® FOR GRANTS, 1972-73~—

Contd. MINISTRY OF FORBIGN
MR, SPEAKER: Now itis 12.30 and
WS are not having lugch hour today. At
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3.30 the guiliotine is to be applied. We
cannot help it. There are 3 hours. The
time allotted to this ministry is 6 hours out
of which 25 minutes have already been
taken. We have only 3 hours. How much
time will the minister require for replying?

THE MINISTER OF FOREIGN
TRADE (SYRI L.N. MISHRA): About
half an hour,

MR. SPEAKER: So, I will call the
Minister at 3 o'clock. At 3.30 th: guillo-
tine will be applied. Shri Sudarsanam may
continue,

SHRI M. SUDARSANAM (Narasarao-
pet) : Sir, the Fourteenth Report of the
Estimates Committee has mads som2 valua-
ble suggestions...

MR. SPEAKER: May I invite the
attention of the Deputy Minister of Parlia-
mantry Affairs to this ? When you know
that there is no time available, you send me
a list of 16 names. The members will be
very much contented that their names are
before the Speaker. They think the Spoaker
is not calling them. You get rid of the
member by putting his nams before the
Speaker. Whercefrom can the Speaker find
the time¢ ? You should give only those
names who can ecasily be accommodated
within the time available, and tell the others
that they may avail of some other opportu-
nity.

SHRI INDER J. MALHOTRA
(Jammu): 1 also want to protesi.

MR. SPEAKER: I am protesting on
your behalf, :
SHRI M. SUDARSANAM: Sir, I was

saying. the Fourteenth Report of the Esti-
mates Committee has made some valuable
suggestions concerning the periodic review
of the working of Export Promotion Coun-
cils (page 206) and avoidance of overlapp-
ing duplication of work of inter-ministerial
group and the export Promotion Councils
(page 214). I do find that there is- consi-
derable overlapping not only in the mere
question of data collection but also to an
extent in regard to commercial pulﬂjcily.

. *Moved mmmmum commendation of the President.
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It is high time that the scarce financial
resources are used purposively by avoiding
duplication to the maximum extent possible.

The public sector corporations in my
opinion have done well by and large.
One simple point which 1 would
like to make is, where impotrs are canalised
it should be ensured that costs of produc-

tion does not go up. This can
be achieved only if the problem of
sales tax on supplies made by public

seclor agencies is tackled. Sccondly, in
respect of ncwly canalised items, letters of
authority must be issued to the importers. As
far as import licences under the registered
exporiers policy are concerned, the export-
ers should be free to import them directly.
This will impart a certain degree of healthy
competition,

As for the role of the Indian joint
ventures abroad, 1 am happy to find that
the Estimates Committee consider that
these hold a “premising field" and that it is
possible to enlarge our area of participa-
tion—page 115 and also pages 36 and 37 of
the Report of tbe Ministry. It must be
realised that the invesiment in these ventures
does not in any way affect the industriali-
sation of ouwr country and they act as
important vehicles of exnort promotion and
help promote economic cooperation among
developing countries,

In this connection, 1 would like to make
one specific point, and that concerns the
respective sphere of work between the
Ministry of Foreign Trade and the Ministry
of Industrial Development. There is a Joint
Venture Cell in the Ministry of Foreign
Trade. At the same time, necarly a year
ago, in May 1971, the Ministry of Industrial
Development has also created a ' Joint
Ventures Cell and, in fact, in the report of
the Ministry of lndustrial Development there
is a specific mention (page 4) of the Cell and
even the general guidelines governing Indian
participation in joint overseas ventures are
reproduced in Appendix I of the Report of
the  Ministry of Industrial Development
(page 105). This must be avoided and, in
my view, the Ministry of Porelgn Trade
should be thé main agency to promote joint
ventures. ' '
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Then, { would like to say a word about
Indian Trade Missions abroad. Recently I
had occasion to attend a mecting of the
Heads of Missions in Asian covntries who
had assembled here for briefing, Contrary
to the general impression, I found at that
mecting, as also during my visits abroad,
that the Indian Missions are now actively
concerning themselves with matters relating
to promotion of trade, They deserve to be
complimented on the work they are doing
with meagre staff, for, our country can ill-
afford to expend staff in a big way. How-
ever, there should be greater inter-change
among officers of the Ministry of Foreign
Trade and External Affairs and a system of
proper feed back should be evolved. Our
commercial representatives abroad have
tended to become desk bound and this
should be avoided by suilable changes in
the manual of instructions so that their time
is not taken in routine report wriling,

Long delays in arriving at decisions on
the recommendations of the Tariff Commis-
sion must be avoided.

Trade with Bangladesh should be on a
footing which will avoid the evil of smug-
gling, specially so as to ensure that the
exchange of goods will be about Rs. 25
crores ecach way.

It is regretted that the Tobacco Board
is not yet formed in spite of several pro-
mises. I specially request Shri Mishra to
talk to the Agriculture Ministry and see that
the Tobacco Board is formed at once, as
that will be in the interest of the tobacco
growers.

Then 1 would like to say something
about the duplication of functions beiween
the Chambers of Commerce and Apex
Bodies thereof I would suggest that the
Ministry of Foreign Trade should appoint a
Special Officer to study bow they function.
There should be ro repetition of functions’
between one chamber and another. Even
in ‘the matter of sending delegations abroad
and receiving in coming delegations the views
of the apex body should -be taken into
I have discussed this point
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done in this connection so that there is no
no over-lapping or duplication in their
work,

MR. SPEAKER : I think, Members
should be as much interested in the regular
debate as in occasions which create contro-
versies and all that. Afier that everybody
bas disappeared as if they have nothing to
do with anything except such matters.

ot geRe sgE@ (A7) 0 A W
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SHRI C. JANARDHANAN (Trichur) :
Sir, as my time is short, 1 will only put
forth some points and am not going to
explain anything.

At the outset | should say that the
performance of this Ministry last year has
not been at all satisfactory. Our exports
bave gone down and our imports have gone
up. The adverse balance has gone up. They
are trying to explain it away by saying that
it is due to the international monetary crisis
and the slump in the American and the
Japanese markets, 1 do not want to dwell
upon that but it is not a very good posi-
tion.

I am more disappointed with the policy
statement of this Government. Afier
Bangla Desh specially, seif-reliance has been
the key slogan given by this Government.
If it is the key slogan and if socialism is the
aim to be achieved, the export-import policy
should be totally and basically changed.
Now what they have done isthat they have
taken some more items of the import trade
into the Siate sector. That is very good ;
we welcome it. They claim that about
Hpumtofmimpomm now in the
wbuc sector. . 'About export of certain
emy' they ‘are’ considering’ nationalisation,
but it is a half-hearted measure. All the
whilo we wore requesting the Goverameat
that- lb mu iwm policy.....s :
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I was given to understand that there
was some understanding arrived at about
this.

N gERNA  SYATT . o A9 qg
gaT &

MR. SPEAKER : I have seen it in
other places that some Members who go to
the lounge or are there in the committees or
in the Library for preparation are also
counted towards quorum. Here there is no
such provision. If some committees are
going on at the same time when the House
is going on, these quorum bells, when they
arc not very very essential, bring all the
Members here and the committee meetings
are all disrupted. Three or four committees
are going on all the time. So, | would
request Shri Kachwai not to do it unneces-
sarily every time. Mecmbers are there in
the House and in the lounge. Some will be
studying in the Library. Others are
attending three or four committees, Every
time you do it, they keep running; the
committee meetings are disrupted and
people think that perhaps we are doing
nothing. We sit for many months and if
you fix certain time limits that the
committees have to present their reporrs
within such and such a time, how can they
do it if three or four times in one sitling
their meetings are broken up 7 Therefore,
though yo1a are within your rights to raise
it, it is my request to you not to do it so

frequently,

ot gEWWY SYATT : FT R FA0QAT
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SHRI R. S. PANDEY (Rajaand gaon):
Sir, you very rightly gave the dascription of
ail the varieties of activities that are going
on in the Committee msetings, library and
all that. The guestion of guorum is also
important. But, at the same tims, the
importance of the quorum and the chalienge
of the quorum must not be reduced to doing
it in a childish manner. Every now and
then, he gets up and challenges the quorum.
That should not bs done. Outsids, a wroag
impression is created...(/aterruptions).

SHRI SAMAR GUHA (Contai) : I
think, Shri Kachwai is doing a groat
service to the institution of Parliament and
the future of Parliament by insisting on the
quorum, . There should be quorum in the
House. Only during lunch hour and after
6 O'Clock, it is not to be raised,

MR. SPEAKER : The bell is being
rung .....now there is quorum. Shri Janar-
dhanan to continue his spesch,

SHRI C. JANARADHANAN : About
this import business, it is clsimed, they have
taken sbout 65 impert items and have
replaced them by indigenous items. Itis a
welcome feature. But it is a very little
attempt because, if you rn.lly want to be
seif-reliant, you have to udnu llnporh
more thaa this,
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Then, T understand, the C. 8. 1. R. onct
asked the Foreign Trade Ministry to suppl
them a complete list of imported items and
the Foreign Trade Ministry could not supply
that list to the C, 8. 1. R. I hope, the hon
Minister will clarify that position. Tht
UNCTAD has again demonstrated that it i
only a talking shop and that nothing i
going to come out of this. Asa first step
and as the most important and basic step,
the total import and export trade should be
nationalised.

I now come to the S, T. C. It
importance is growing day by day. The
functioning of the 8. T. C. should
examined. The present set-up and th
functioning of the S.T.C. is not atali
safisfactory., It is manned by people who
do not believe in public sector and who are
corrupt. There are so many scandals about
the S. T. C. now. 1 do not want to explain
the things in detail because I have no time
at my disposal. It is said that the Directors
and high officials of the S. T, C. are using
imported cars which are meant for sale.
Some Directors are using three or four cars
even. I do not know.

The STC is making a huge profit in this
business and all these people are using it
without any reason.

Many of the monopoly houses in India
have refused to pay the STC their dues.
How much do they owe to the STC and
which are the monopoly houses and what
steps are you going to take to recover
them 7

About the Cashew Corporation which
is another Government of India under-
taking, allegations have been made. s
Chairman is onc.of the Directors of STC
I understand. About the purchase and
distribution policy of cashew from Madras,
there are allegations againstit, I do not
say that the STC or the Cashew Corpora-
tion is making a black market profit, st the
purchase and, something fishy is going on
and it is alleged that the cashew js sold &t
a higher price and the distribution also .is

" pot made on a correct  basis. . Under . this

distribution policy same of the clandestine

‘factories which . have no factory licsnce

udwbldrdanotﬁwminlmum m-u
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same time, factories which are running on
a legal basis, are not getting it and the
Cashew Corporation of Kerala run certain
factoriva and those factories are not getting it
because the reason given is that the cashew
is distributed on the basis of the export per-
formance.

About two days ago, there was strike
by about two lakhs of cashew workers. All
the political parties participated in that and
all the Unions took part in that because
many of the factories are shut down now,
So I would request the Ministry to examine
these things.

Then there is another undertaking
under this Ministry, nemely, the National
Textile Corporation. The Government

have declared that they ai¢ going (0 take
48 or so of the sick textile mills, The
Alagappa Textile Mills and the Parvati
Texiile Mills of Kerala will be included in
that, I presume and 1 would request the
Msnister to make a statemeut in this regard.
At the same time, 1 would request that
these mills after take-over should not be
run by the bureaucrats who do not know
the business but they should be entrusted
to technocrats who know how to run them.
1 will give you an example, In Delhi itself,
allegations were made against the manage-
ment of the Ayodhya Mills about the sales
of their production and a memorandum has
also been given to the Prime Minister even,
Such is the position in the textile mills

eyerywhere,

1 venture to say someting about coir.
I request the Government to take an imme-
diate decision about it because it is affect-
ing lakhs of workers of Karala. The Go-
vernment of Kerala have submitted a
scheme and this Governmenthas sent a team
there and they -have made certain neamend-
ments in it and after three or four years of
deleberation, they now realise that no ins-
titutional finance can be arranged and only
‘soft loans can be arranged, and the other
day the Minister said that it will be arranged
soon, -But who will arrange it 7 A meect-
ing of the Pinance Ministry and the Foeiegn
“Trade Ministry ' and the .Planniag Minfs-
try showrld be convened, But the question
is : who' ,will ‘convene this -Conference ?
-muwa 40 7.1 presume that the
me Teade: uumy will \ske the Initistive
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in the matter and convene a meecting and
grant the soft loan immediately. In regard
to the export policy of the Coir business
also some change is necessary. If Govern-
ment is not going to nationalise coir, at
least they must make some change in their
policy. What they do is on the basis of the
exnort performance, Exporters are mainly
their parties ; they are not running the
industry or the factories. So they get at
lower tender rates goods from the smaller
factories. The disintegration of the factory
is taking place. For having organised indus-
try licences should be given to the actual
manufacturers only, that is, to those who
manufacture the goods. I expect that the
Minister will at least adopt this change.

The Coir Board demanded a non-official
Chairman for that Board. It is very neces-
sary. Somebody who knows the business
must head that organisation. Then only
something can be done in that respect.

The Rubber industry is still in crisis.
Impart of synthetic rubber should be imme-
diately stopped. Nationalisation of tea and
rubber is overdue. 1 hope that Government
will do something about that.

About Handloom the crisis is develop-
ing. In U, P. on 25th May, 2 lakhs workers
are going on strike because of high price of
yarn and the dearth or scarcity of yarn.
Yarn shouid be supplied to them at a lower
price. All kinds of yarn should be supplied
to them.

About Fisheries, there is crisis in Kerala
because of scarcity of prawns etc. In
Kerala they were asking for trawlers for
deep sea fishing. 1 presume that Goverp-
ment will do something about that,

Regarding Coconut, Government is still
importing copra, Arecanut and - coconut
are important commercial crops of Kerala,
The prices of these are going down, The
whole economy of Kerala is in danger.
Something should be done to stabilise the
prices of coconuts and arecanut. :

! : '
As for Bamboo, which is in abundance

_in Kerala and which can be used for many

industrial purposes, there was & auggestion
oomtimbwkto create & Murm .



115" D G Mia
[Shri C, Janaradhanan}
thing like that. [ hope the Minister will
do something about that.

~ About onions, Tamilnadu is in distress
because they cou'd not export onions,
Export to Ceylon has been stopped. There
is no step taken by the Government to
relieve the situation,
up.

Regarding jute, Sir, the policy is there
to purchase jute by the STC but the
mechanism to take jute, to purchase jute,
ensuring fairprice to jute growers is just not
there. This mechanism should be created
immediately.

About Films, there is a lot of scandal
about the Film Export Corporation, regard-
ing export of films to other countries, This
should be examined in detail. Regional
language films also should find a place in
the export business and they should take
special interest in regard to that also.
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*SHRI M. S. SIVASAMY (Tiru-
chendur) : Mr. Speaker, Sir, on behalf of
my party, the Dravida Munnetra Kazhagam
1 would like to express my views on the
Demands for Grants of the Ministry of
Foreign Trade.

Sir, the value of our exports in 1970
was of the order of Rs. 1517 crores. In
1971 we exported goods worth Rs. 1577
crores. As compared to 1970, our exports
in 1971 had increased 1o the tune of Rs. 60
crores. It is a matter of some satisfaction
that we could increase our exports in one
year by Rs. 60 crores. Though our exports
had gone up to this extent in 1971, if we
look at the imports, we find that in 1971
the value of our imports had gone up by
Rs, 250 crores, as compared to 1970. We
have imported more goods than what we
have imported in 1971. This has resulted
in adverse balance of trade, -lcading to a
deficit of Rs, 190 crores in foreign exchange
The index of the economic well-being of a
country, the index of good .administration
of a country is its flourishing export trade ;

'The mj;imi lpobch was clelwered in Tnmu
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the exports should be more than its imports.
Only when the exports are more than
imports, a country is said to have achieved
an unassailable economic base for future
growth. But the statistics T have given just
now go to prove the contrary. The statistics
have also gone to show that our country
has not yet made any significant progress
in building a sound economic structure
which will pave the way for a favourable
balance of trade.

There are many valid reasons for this
sordid state of affairs and I appeal to the
hon. Minister that he should examine criti-
cally and thoroughly the reasons for the
slackening trends in our exports and for the
galloping tendencies in our imports, and
formulate proposals for altering this
undesirable situation,

1 will now come to one or two graphic
points to prove my coatention. We are
earning foreign exchange worth Rs, 70 lakhs
from the export of our films. You know;
Sir, that Indian films are very popular in
certain countries abroad and there is great
potential in the export of Indian films, Qur
- films are exported to African countries,
Trau, Irag and other Arab countries. Iam
sorry to say that in the film export trade,
there is film. conspiracy on a large scale. For
example, one of the hen, Membors of this
House, Shri Murosoli Maran is a prominent
film producer, He signed an agreement
with a certain party in Mauritius giving the
exhibition rights of his flm ENGAL
THANGAM in Mauritius fora sum of
Rs. 50,000, This agreemsnt was valid for
a period of six months, But the bayer did
pot fulfil his commitment in the contract
within the stipulated period of six months,
Sic, here I would like to inform you that

after a film is exhibited for a period of six

months it can be purchased by sayone at a
vary cheap price of Re. 2000 or so, . though
it could have cost the producer - Rs. 5 lakhs
initially This particular importer kad no
compunction in doing such a thing. He
pucchased an old Sim, a five year old fim,

MAY 12, 1972

of Forelgn Trade 196

for Rs, 5000 or Rs, 1000 and arranged to
send it Eugal Thangam to Mauritius under
the label of old film. To clarify it further,
this old film may be ALI ARJUNA, but
it is sent abroad to Mauritius keeping Engal
Thangam film inside in the name of ‘Al
Arjuna’, This kind of film piracy is widely
practised by the importers of Indian films
and in consequence we lose valuable foreign
exchange. I would like to suggest that
before the film is exported; there should be
arrangement for screeing it and after getting
the certificate from the producer as also
from the authorities, it should be allowed
to be sent abroad. If we do this, our
present foreign exchange earnings of
Rs. 70 Jakhs from films can easily be
increased to Rs. 7 crores. I request the
hon. Minister to give some serious thought
to this question.

In the whole woerld, only in Tirunelveli
Disyrict we have senna leaves and pods in
pleaty. There is great demand for this in
foreign countries, The producers are in one
corper of the coentry and the authorities
promoting exports of our products are
sitting in ano her corner. But, the German
importers come over to Tuticorin and buy
the scnna leaves and pods at a very cheap
price directly from the producers. We are
earning about a crore of rupees from the
export of senna leaves and pods. If the
the Governoment fix a minimum price for
senna leaves and pods, then the value of
our exports would be two crorss every
year. That means by adopting a proper
price fixation policy for these products, we
will be able to double our foreign exchange.
Similarly, in the export of spices and crude
drugs, there is widespread adulteration. If
this situation continues. we are bound to
[ose our export markets for spices. Papayya
seeds are mixed with spices and then ex-
ported and that is how the prices is also
brought down, The same is the experisnce
in the matter of exporting ex-gall, - used for
producing gallic acid. Even if all the cattle
available in the Indian sub-contineat is
killed, we will not be able to -get ¥ tonnes
of ox-gaill; But & party- haa a contract- with
an Italian firm for the -supply of '$ tonnes
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cotton s0il and sends it as ox-gall. If this
kind of adulteration is practised, can you
imagine whether Italy will ever import
Indian goods ? Torteise shell is used for
manufacturing spectacle frames and such
other luxurious fashion items. But some
waste material is exported in the name of
tertoise shell. Kerala and Tamil Nadu
abound in rose-wood trees and in foreign
countries there is great demand for rose-
wood. But, Karumarudhai, an ordinary
tree, is exported as rose-wood,

3.27 tus

[MR. DEPUTY SPEAKER in the Chair)

I would like to warn that unless imme=
diate preventive measures are adopted by
the Government, we are going to lose the
export markets for many of our items. I
would like to suggest that there should be
compulsory pre-shipment inspection for all
the exportable items, 1 would also suggest
the setting up of a Spices and Crude Drugs
Bxport Corporation,

We are spending crores of rupees on
our Trade Commissioners in about 92
countries abroad. As I am an exporter
myself 1 have personal experience about their
worth. 'When we make an enquiry about
probable forcign customers for our products,
afer a delay of one month or two, they
dutifully send a list of porbable parties from
A 28-year old trade -directory. Feoling
elated from the Hst of parties seat by our
Trade Commissioners, we send our price
list and quotation by affixing Rs. 1.50
worth stamps, After waiting for months, we
will have to console ourselves that we have
sent our guotations and price lists to non-
existent - praties -abroad. I would
" request the hon. Minister to issue directives
“t0 6ur Trade Commissioners to act actively
and vigorously bearing in view the country’s
Mhr inmuiu its expors.
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We have also got Joint Chief Controllers
in Bombay, Calcutta and Madras. They
seem to be more lethargic than our Trade
Commissioners abroad. For example, if a
trade enquiry for brick clay comes either
from Russia or Iraq or Iran and I approach
the joint Chief Controller at Madras to find
whether brick clay is an exportable item, I
have to patiently wait for three months before
I get a negative or positive reply., 1 wonder
how we are going to augment our exports
with such a tecam of lethargic officials.

Now, Sir, tea, coffeec cardamom, pepper
are plantation products. [ am not able to
appreciate why rose-wood and sandalwood
are not treated as plantation products. Now
the export of sandalwood has been bannad.
In southern States, thousands of acres of
land have rose-wood and sandalwood. The
rosewood and sandalwood should be treated
as plantation products and the ban on their
export should be lifted ifnmediately. There
is demand for rosewood and sandaiwood in
East Asian countries, particularly in Hong-
kong and we will be able t0 earn every year
Rs. 2 crores in foreign exchange.

There is another paradoxical situation
here. In Kerala and Mysore, for years the
rosewood trees have been cut and exported.
We have also carned foreign exchange worth
crores of rupees. But the Central Govern-
ment have not thought it fit to give financial
assistance for re-plantation of rosewood
and sandalwood trees. At the pre-
sent rate, within a period of 10 years we
may have no rosewood tree at all in the
country. I would appeal to the hon. Mini.
stor that re-planiation subsidy should be
given for rosewood and sandalwood planters.

Before 1 conclade, T would refer to the
most valuable export product nux vomica
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[Shri M. L. Sivasamy]
bark. As if we are not in need of foreign
exchange, a ban has been imposed on the
export of nux vomica bark. The worst
tragedy is that now the whole trees are cut
by the people who have no idea about the
worth of the bark, with the result such a
precious export commodity gets dried and
becomes rotten in course of time. Instead
of permitting such atrocious treatment to
" this exportable product, I would like to
request the hon. Minister of Foreign Trade
that the ban imposed on the export of nux
vomica bark and seeds shovld be lifted
immediately. We can earn the mugh needed
and more valuable foreign exchange and
at the same time prevent this product from
becoming a part of dust and sand.

With these words, I conclude,

SHRI DINESH CHANDAR GOSWAMI
(Gauhati) : Mr, Deputy Speaker, Sir, as
the time at my disposal is very short and as
I do not want that my other friends should
fall victims of the guillotine, I will be brief
and [ will deal with one aspzct of the tea
industry and that is the fallacy of zonal
excise and its deleterious effect on Assam
teas which occupy the bulk of the export
market. Tea excise has the unusual distinc-
tion of having multiplied at rates 15 times
over the last 12 years from a maxmium of
10 p. per 1b. in 1958 to a peak of 150 p.
per k. g. in 1970,

I do not want to make any comment
about this general rise of the excise duties
but it seems to me that the rise in excise
duty is not based on a scientific basis. It
has been based on geographical considera-
tions, without any rational basis.

The country is divided inio a few zonss
and Assam has bzen placed in zon:-5 cate-
gory and it is to pay on excise duty of 115
paise per k. g. which is incidentally thz
Second highest in ths couatry. This lavel
of excise duty has affected adversely thz tea
industry in Assam in gsazral aad its export
potential. It shauld bz remn:zmbzarel that
the annual averazz auction pricz of North
Indian tea declinad by 25% from 11 shill-
ings per k. g. to 8 shillingzs 3 pzn:zz
per k. g. 1970. It should als> be takzn
note of that in spitc of a1 increas: of 6/

in prduction of Assin tea, in {271, conoarzd
to corresponding pzriol of 177); Assan tea

MAY 12, 1972

of Foreign Trade 200

was sold at an average of 41.88 pence per
k. g. in 1971 in London Auction, as against
46.04 pance per k. g. in th2 ysar before.

These figurés show and it is also within
the knowledge of the Minister that Indian
tea in general is facing stiff competition from
other countries in the international market.
And, the levy of 115 paise per k. g. as the
zonal excise for Assam, has not in any way,
helped the prospect of tea industry in Assam
or its export potential. There have been
various representations from the Govern-
ment of Assam and tea growers of Assam
against this inequitable levy of excise but
unfortunately nothing has been done so far.
There has been a genuine feeling whica is
held by responsible quartors that certain
tea growers or tea houses are acting against
these representations, We know that there
are tea lobbies or tea industrialists who
have got very high influence in other tea
areas and have no interest in Assam. For
example let us take the case of Duncan
Brothers. Their production in Assam is
2] lacs kg. as against 192 Jac in low duty
areas of Dooars, Cachar and South India.
There are other concerns—Andrew Yule
and Company, Jardine Handerson and
Company, James Finlay and Cempany,
Gillanders Arbuthnot and Company, Octa-
vius Steel and Company, Birla Brothers.
They have no virtual interest in this zone
and there is an apprehesion that these
houses are taking keen interest and playing
a definite part by which they are stalling
the support of the Assam Government and
also tea growers of Assam in trying to
impress the Central Govt. that inequitous
levy of excise in Assam should be abolished.
what is the impact of it? The impact
has been whereas in case of Cachar and
Dooars teas the exporters get a subsidy, in
the case of Assam Valley teas there is
considerable increase in duty upto Rs. 7/—
and by this tax mechanism all teas of Assam
Valley between the prices range 5.25 and

6.65 is likely to be pushed out of the mar-
ket by the teas of other areas.
It should be noticed that of the total

North Indian production of approximately
304 millions kg.—the statistics of 1968 —out
of it zone V accounts for approximtely
156 millions kg. which is over 509, of the
total production. OQOut of this over 509
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production the teas fetching more than
Rs.7—will continue to go for export but
teas below that will be pushed out of the
market by the teas of other areas.

Sir, these zonal excises has besn levied
in order to compensate the loss that the
Government is suffering by giving up this
export duty, because the export duty has
been abolished. But I humbly submit
before the Governmeznt that effort to com-
pensate 7.70 crores loss because of aboli-
tion of export duty should not be compen-
sated merely from one region—a region which
plays the most important role in ths export
of tea. 1 feel that the Government should
try to make modification in it and bring
uniformity in it.

It should also be borne in mind that
because of this high rate of excise duty in
Assam tea, the agricultural income tax of
Assam has come down from 7 crores to
1.5 crore. I, therefore, feel that the Central
Government should reconsider the decision
so that the entire profit in zone Sis not
siphoned and Assam Government is not
denied of this agricultural income tax.

MR. DEPUTY SPEAKER: I think you
have made your point,

SHRI DINESH CHANDER GOSWA-
MI: I want a minute about another aspect.
Sir, I would like to draw the attention of
the Hon'ble Minister that present system of
export rebate is not giving suport stimulus,
The refund formula is unnecessarily compli-
cated and umpavoidably dilatory. Apart
from being difficult to apply, it is also ine-
quitable in impact. As I have got no
time to develop this point, I hope the
Minister will consider this aspect.

There is another matter of my State
which I ought to have referred to, that is,
about the potentiality of export of Eri and
muga, the golden fibres, There is no para-
llel of this muga fibre in this country. Sir,
as you are not allowing me time, [ leave it
to Shri Inder Malhotra, who has taken a
keen interest in the two fibres to  develop
‘hh_'PDiII]._ o

. MR.DEPUTY SPEAKER: If at all
Shri Indes Malbotra gers' a ~chance, Shri

Virendra Agarwal,
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SHRI YIRENDRA AGARWAL
(Moradabad): Mr. Deputy Speaker, Sir,

economic swaraj is the slogan of the day.
We are all talking in terms of self-reliance.
But we have to find out whether we as a
nation are really moving towards building
a sell-reliant economy in (he country.
Self-reliance means self-sufficiency in the
strategic arcas of production, particularly
steel, fertilizers. oil and non-ferrous metals
and a favourable balance of payment
situation. 1 would simply ask Government
to judge whether we are making any pro-~
gress for acquiring self-reliance. In any
case, self-reliance should not be misunder-
stood to mean self-sufficiency, Recent
events in terms of US suspension of aid
should reasonably convince us that strings
are usually attached to foreign aid, therefore
we must increasingly reduce our dependence
on foreign aid. It is egually truc that
foreign aid is vital for meeting the trade
gap. The developing countries in the initial
stages of development need foreign aid, for
one thing or the other. If this is the situa-
tion and when the US suspended its aid,
naturally the country moves to another
country,

In this connection, while we have an
atmosphere of confidence in our country,
we as a people have to inculcate a sense of
swadeshi. On the other hand, I would
plead wilh the Government to initiate imme-
diate stens for developing the concept of
internationalisation of aid rather than de-
pending on bilateral aid agreements even
with the US or USSR.

MR. DEPUTY-SPEAKER : Nothing of
foreign trade yet.

SHRI VIRENDRA AGARWAL : Aid
and trade are interlinked, I am talking of
aid first,

MR. DEPUTY-SPEAKER : His time is
very limited.

SHRI VIRENDRA AGARWAL : That
is why I say that if we are keen that our
national sovereigmy should not- be compro-
mised and our national securily should
remain mviolate, then internationalisation of
aid is a most,
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What were the factors responsible for the
rupee devaluation in 1966 ? Largely they
were rising prices at home and a growing
unfavourable balance of trade gap while
having no foreign exchange reserves, We
all know that during the last one year our
trade gap has gone up from .Rs. 90 crores
to Rs, 265 crores, Exports have gone up
from Rs. 1535 cCrores to Rs. 1625 crores.
These figures include Rs. 110 crores of jute
manufactures exported to Bangia Desh. It
also has got an impact on other items of
exports. There was a sharp decline in our
exports of iron and steel, cotton, manganese
ore eic.

It is quite obvious that Foreign Trade
Ministry has acquired proficiency in cooking
up figures which are wholly unreliable, I
challenge the figures offered by the Ministry
in respect of exports. I see that Government
have been trying to mislead the House and
hoodwink the whole nation by presenting
wrong and unreliable figures. Both the
Ministry of Finance arid RBI have confirmed
it, There is an argument that there was a
five per cent mcrease in export in 1971-72,
But now the Ministry has set up a new pro=
cedure. A comittee had been sst up under
Dr. Minhas. 1 would request the Minister
to place his report on changing the compila-
tion procedure system on the Table and take
the House into confidence as to exactly how
exports have gone up during the last two
years.

MR. DEPUTY-SPEAKER : He may
conclude now.

SHRI VIRENDRA AGARWAL : I have
got 15 minutes.

MR. DEPUTY-SPEAKER : Yr_m have
got 6 minutes. We are concluding the debate
at 3.30 P.M.

SHRI VIRENDRA AGARWAL : I will
take one or two minutes more,

'MR. DEPUTY-SPEAKER : You can
take one more minute. That is what I told
you from the very beginning.

SHRI VIRENDRA AGARWAL : I will
not iake up many other items. | will simply
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say that research studies recently conductsd
for promoting exports in our country aod.l
really feel that the exports can certainly be
raised by at least Rs, 150 crores during the
next year. But the entire question of exports
cannot be looked into in isolation to the
entire economic policy. Similarly, our
imports can be reduced by Rs. 400 Crores if
you really try to look into the shortfall in
various industries like steel and fertiliser, oil
and non-ferrous matals,

Finally, T feel that the Ministry can
certainly week this trade gap in a period of
one year but the way in which the entire
economy is being handled clearly indicates
that the economy is not in a good shape.
Therefore, the Ministry has to think in terms
of orienting its policy for promoting exports
and also import substitution. That is the
only way by which we can reduce the trade
gap. If the wrade gap is not reduced, that
means that we are not moving tlowards
building a self-reliant economy but moving
to a situation in which the Indian rupee may
get further weakened, If you really want te
save the situation from rupee devaluation, I
would request the Minister to reduce the
trade gap. We have got comforiable foreign
exchange reverses of 1000 million dollars.
They need to be utilised at a time when our
industries are being starved of foreign
exchange resources and if they are utilised
for meeting the urgent requirements of the
industry ; I really do not see any reason why
our industries should not be able to meet
the export obligatiohs.

SHRI C.M. STEPHEN (Muvattupuzha):
Mr. Depuly-Speaker, I am really happy to
be able to support the demands with a clear
conscience. Before I make my comment, I
would like to make one reguest to my friend,
the Minister,

This report contains quite a number of
figures, The figures are meant to give us a
very clear picture of the development on the
export side, on the import side and also on
the trade balance side. But it so happens
that the figures here are for a pacticular
period—i.e. from January to August. This
is given for both the years 1970 and 1971.
But nobody knows what is happening from
August to Janvary, Unless you get a complets.
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you are able to compare year to year——the
picture of the whole year to year and unless
12-month period, these figures will comple-
tely mislead us and we would not be able to
find out what is what. That is the observa-
tion 1 would like to make. So, when pre-
paring the subsequent reports, in order that
we may be correctly guided about the picture
of the economy, the full fgures may please
be given to us at least in [future,

Now, there are certain features which
are very encouraging on the export side and
also on the import side, I take the year 1966
as the base year bccause that was the de-
valuation year, In 1966, with 1960 as the
base, the index was 122 whereas in 1971 the
export index was 145, We have been able
to effect the same increase from 966 to
1971, as 1960 to 1966 and the purposc of
devaluation scems 1o have been accomplished
to a considerable extent.

On the import side, in 1960, it was 1408
Crores and it has come down to Rs. 1011
Crores in 1971. There also, substantial
sliding has taken place. On the import side,
it is a very encouraging development and a
very encouraging trend.

But there is a disturbing fealure also.
We cannot be satisfiecd with the progress
that we arc making. What matters js not
merely what exactly you are importing or
exporting. Quite a lot would depend on
what our share in the world’s export irade
is. When you say that your import is going
down, while the world export quantum has
gone up, it means the other countries have
an cxportable quanium in a larger measure.
The question is, what is your share in the
export 7 It is so clecar that your share is
comsiderably lower.

Going through the figures, in 1960, the
percentage was 1.2. In the end of 1965. the
percentage was one ; in 1966; it was 0.9 per
vent; in 1971, continously it has been sliding
down ; it was 0.7. The sliding down has
been growing from 1969 onwards. It has

abeen going downwards. It means Yyour
export is not commensurate with the overall
expansion in the economic develapment all
over the world. You have not been able to
take your proper share in the whole picture.
"Thatis one discouraging futm ; that is

MMW
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SHRI L.N. MISHRA : You need not be
discouraged. Ail the developing countrivs
are passing through this trend.

SHRI C. M. STEPHEN : That may be.
We have got together a lot of momentum :
we have got to pick up. All 1 am saying
is that there is not sufficient ground for
complacency mcrely because our export has
gone up. We have to look into it. A refres-
hing feature in the whole report is thata
very scientific analysis is being made. I do
not overlook this fact.

Another thing is, we are still in the red
as far as the trade balance is concerned. That
means we have still to depend on foreign
aid, and our debt servicing is going up.
Unless we are able to make up this gap,
we will be completely in a difficult position
in the long run. That is another observa.
tion I have to make in the beginning.

The report says at the very beginning
that they are conscious of the social objec-
tives, It says that the ‘‘country's foreign
trade policies are designed to provide an
appropriate framework for a sustained ex-
pansion of our foreign trade in line with
our declared social and economic objec-
tives.”” That means, it is conceded that it is
not enough that you have improved your
export and itis not enough if you have
decreased your import. It must have a
social purpose, and it must be linked with
the social and economic objectives which you
have accepted as the overall outloek,

Being so, there are two or thaee points
1 want to make. One is the self-reliance
that has been mentiored. What exactly

does it mean? That mean: we shall
not be depending on any body nor
on any commodity. and  that

diversification is the essence of the whole
matter, No. country should be able to
starve us out at any moment, and no shut-
ting out of any particular commodity should
be able to strangle us in the export-import
trade. To what extent we have achieved it is
a guestion which is very relevant and it has
got to be answered. In that respect, I am
certainly inclined to compliment the Mini-
stry, I find that diversification has been
taking place from the western countries to
the other countries. - We have laid our eggs
in different baskets all over the world, and

in respect of different products, but thu'il_
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not the only thing by which the social ob-
jectives could be dzclared as acceptd,

For example] when you say that canali-
sation of the export trade is taking place,
and the canalisation of the import trade also
is taking place, and that efforts have been
made in certain directions, the question is,
what exactly is the guiding consideration for
the purpose of fixing the products for canali-
sation. [ have not been able to get any
criterion so far, which guides the Govern-
ment in picking up one product and dropp-
ing out another product. Canalisation in
the import trade is going on. It is a per-
fectly good trend. While canalisation of
export trade is going on to a limited extent
in certain items, when canalisation of certain
other items is asked it is being resisted,
When this resistance taken place, it has to
be explained why certain items are not being
taken in,

Here, ] want to emphasise the coir
industry. Coir, as has been mentioned, is
one of our premier Products for the purpose
of foreign trade. Coir is an item which,
according to me, has got to be canalised,
Its export has got to be canalised because
it is now facing a real crisis, a crisis, not in
the sensa that our exports are not being
increased, but that with respect to these
labour-intensive industries, the test should
not be merely by the criterion that our ex-
port is increasing. Export may be incresing.

4 brs.
A gEAAN FYIW. IITAH W
T, g% %‘trvrgg'r'c aft §1...(aawm)
MR. DEPUTY SPEAKER : The bell is
being. Now there is quorum. He may
continue.

SHRI C. M. STEPHEN: It is not

enough that our export of a particular com-

modity increases. If the impact of the in-
creasc is to be felt in the country, it must
pass on to the people who are pro-
ducing it, * particularly in ‘labour-intensive
industries like coir. Workers in coir iudu-
stry are not getting proper wages - not be-
cause the industry cannot afford it but
Mun the exporiers take &way & considers
able, slice of the export price and the labour
which produces the goods is mot getting’
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commensurate wages, If the social objectives
we have in view have to be reached, here
is an area where you have to enter. If yoh
enter, the market is fairly large and. certain
and the middlemen will not bs able to
operate. The benefits can be passed on to
the workers. There are certain other areas
also where canalisation can take place in the
export field, but for want of time. I will not
mention them. But T want to emphasise
that in the matter of evolving export and
import policies, we have to bear in mind
whether the over-all benefit of it will go on
to the masses of the working class. That
alone will be able to oil the economy of the
country, The middlemen will have to be
eliminated. That is the purpose of canali-
sation. An attempt must be made to
eliminate them where the middlemen are
exploiting to the maximum extent. At
those areas, canalisation must be attempted.
Coir is such an area.

Quite a lot of things have been said in
the report about the export houses. They
are getting a lot of incentives. One product
1 am interested in so far as my State is
concerned is the fishing industry. For
export, you give incentives. That incentive
can be utilised in a particular manner only
by those not belonging to export houses
whereas the export houses are free to utilise
that incentive in whatever manner they
choose. The result is, monopoly houses
are coming into the field, They dabble in
itnot for expanding the trade but for
collecting the incentives and selling them a)
a premium. In this process, the small
exporters not belonging to the export houses
are being wiped out because they cannot
compete with the monopoly houses, So,
they are demanding, *We will export, but
for heaven's sake, give no incentive,” I
request that either you put them all on the
same par or take away the incentive, so
that the small exporter may not be pitted
against the mighty ones and be finished.

With these words, I support the
Demands.
- SHRI SAMAR GUHA (Contai} M,

Deputy-Speaker, Sir, 1 had not intended:to.
participate in this debate, knowing. “the
shortness of the time at my disposal, But

" 1 think it is a duty on my part 1o - draw-the

attention of the Government to the fast that



209 D, G. Min,

[Shri N. K. Krishnan)

the emergence of Bangladesh has created a
new potentiality for restoration of the
broken balance of the economy of the whole
castern region of India. The partition of
Bengal has created so much of imbalance
in the whole of the economy of the eastern
region of the country. Sir, coming from
Meghalaya as you do, you know historically
how much you depended on trade and busi-
ness with the eastern region of Bangladesh.
One of the major reasons for the economic
crisis in Bangladesh and West Bengal was
the disruption, dislocation and complete
rupture of the age old economy of unified
Bengal. I want to draw the attention of the
government to the fact that here is a special
opportunity and potentiality for tackling the
problem, as [ said, restoration of the
broken economic balance of the eastern
region of India.

The Government have made a right
beginning by having a trade pact with
Bangladesh of Rs. 150 crores. But this is
a small beginning. whsn wa2 look at the
whole problem in its entirety, the over all
perspeciive of the possibility of trads and
what happened as a result of the partition
of the economy of Bengal. As 1 said,
partition caused a disaster on the cconomy
of West Bzngal. Su far as Bangladesh is
concerned, just aller the fifties, when pass-
port was introduced and all kinds of rest-
rictions were put on the channel of trade
between East Bengal and West Bengal,
East Bengal became almost a colony to
supply raw materials to the factories in
West Pakistan and market for the industrial
products of the latter. Both import and
export trade of East Bengal were completely
disrupted under control of West Pakistan
and its economy started stagnating.

In this background I want to say that
we have to have am over all perspective of
the whole thing and we must evolve a policy
to the mutual benefit of the economy of
both India and Bangladssh, I should say,
particularly to Bangladesh, after all that
has happened  there, I feel there are a
number of possibilities for having some kiod
of =a-unified economy that will devclop
. -trade between India and Bangladesh on jute
o led, nﬁ‘t!nn. tobacco, bidi, motion pictures,

mh. metals, railway wagons, engincer-
- ing goods; - handicrafts, handigoms and a
: ;nmw of other items,
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I want to draw particular attention to
jute, In the Report, the Ministry suid that
they had made a profit of Rs. 70 crores last
year on jule and Rs, 6 crores on tea, |
want to caution the Minister that this was
due to the collapsz of the whole jute trade
in Bangladesh. This was some kind of an
artificial trade due to the collapse of the
trade of Bangladesh last year,

Unless you develop some kind of a
common market between Bangladesh and
India, particularly in jute and tea trade,
there will be a serious thrgat to the jute
tirade of India as well as Bangladesh. -The
jute trade is the mainstay of the economy
of Bangladesh and it is the main exchange
earner for both Bangladesh and India.

Qur biggest market for jute is USA. At
present 35 per cent of the jute packing in
USA is being replaced by synthetic susti-
tutes. By the year 1975 the figure for jute
carpet making will go up to 50 per cent
for synthetic substitute. So, in regard to
cultivation, production and international
market unless we develop some kind of
common market, common policy and
common understanding, both 1India and
Bangladesh will seriously suffer and the
consequences will be very serious.

The same is the case with tea. There-
fore 1 will urge upon the Government to
take particulac care to develop some kind of
a common policy particularly with regard to
jute and tea and to evolve a kind of a
common market in other respects also.

Then, already the West Bengal Minister
has requested the Central Minisicrs that the
offices of the Stale Trading Corporation
and others should be located at Calcutta,
Shillong etc. for the benefit of West Bengal
Meghalaya and other castern States, and
that licences should be given in the private
sector for the people of this region. Please
do not accuse me of taking a parochial
stand in the matter, 1 say this because due
to partition the economy of the eastern
region was disrupted. Therefore,particular
care should be taken to see that the people
of the eastern region are heneﬁted bytho
trade with Bangla Desh.

1 tried to draw your atiention several
times through questions etc. to the fact. that
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| Shri Samar Guha ]

there is a possibility of developing the
cashew nut industry in the coastal region of
Midnapore, in the Contai sub.division and
Jhargram. You havc paid quite a lot of
attention to other States but, unfortunately,
you have not paid attention to developing
the cashew nut industry in West Bengal.
There is also the possibility of developing
the coir industry in West Bengal because,
you know, we produce large coconuts in
West Bengal. That aspect also has not
been taken into consideration.

With one last word 1 want to conclude.

Our Foreign Trade Minisier has done quite
good uading in the foreign market, to the
extent of Rs. 1,577 crores. Itis reported
that he has excelled in internal trade also,
that is, in amassing election funds for the
Congress. Mixing up of the two will recoil
on his honour and, I think, on the concept
of the socialist society that they want to
build. Therefore, the Miuister should be
cautions about that aspect also,

SHRI P. ANKINEEDU PRASADA
RAQ (Angole) : Sir, T support the Budget
. Demands. of the Minisiry of Foreign Trade.
1 appreciate the earnest effort that the
Ministry is making to boost up our exports
and their sincere effort to bring down the
imbalance or the gap in the import-export
trade. But I think that the slight gradual
increase in the rate of exports is not enough,
as my hon. friend, Shri Stephen, has sug-
gested. When we take into consideration
the export trade of the whole world and the
fast developing and fast expanding economy
in which they are moving, we have to take
some more radical and better steps to in-
crease our foreign trade. Our efforts do not
justify our foreign exchange needs, when we
take into consideration the vast resources
~ which our country is having, specially as
raw materials which could be either exported
directly or as manufactured goods. That is
why [ want to stress upon the point that
our efforts in the direction of export pro.
motion should be strengthened.

. Government has realised the need for
strengthening our export promotion organi-
... sation and has set up several institutes,
. specially the Indian Institute of Foreign
Trade, and scveral export promotion

: . councils . Thaugh they have done something

.. on thess Jines, very litlc has boen achieved,
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There are reasons for it lack of proper
transport or shipping facilities ; our not
being able to deliver goods in the other
countries as per the time schedule or in the
kind of packing or delivery that they
require, That is why our exporters are not
able to get an encouragement frem the other
countries.

Moreover, 1 would like to bring it to
the notice of the House that most of our
foreign trade is going through some other
intermediary countries and it is becoming
another switch trade. The foreign buyers
are not able to reply upon our exporters for
quality control, time-schedule, packaging,
payments or whatever else we call it. For
all these reasons, insicad of having a direct
link with our country, they are having a
link through some intermediary country
where much of the profit is taken away by
that intermediary country, say, in free ports
like Singapore, Hong Kong and some other
countries. I think, all these reasons are for
that,

Most of our export trade is in the hands
of small private exporters, There is no
proper world trade study to know their
needs. We are not in a position to export
goods which they want, We are trying to
sell out that we have. Specially, in hand-
looms, handicrafts, coir products and so
many other items, our exporlers are just
trying somehow or other to push through
the goods in foreign markets and get what-
ever they get. There should be a proper
study of world trade, of market conditions,
as to what goods they want or in which
shape they want or in which designs they
want or in which material they want and
these things should be supplied to them
accordingly. But very little study is being
done in that. That is why our exporters
are not able to pick up the foreign markets.
The State Trading Corporation has entered
into some fields and they are having a better
orgenisation and they are trying to find out
foreign markets and explore export possibi-
lities. They are doing something in that
field. But where the tradc is in the hands
of private exporters, they are neither big
exporters nor. they have contacts with foreign

- firms. They do not send their exporis to

study world trade ‘and. oxplore . foreign
markets, to note changes in the world. market
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So, we are not able to come up. Though
“there is some rise as far as our exports are
«concerned, compared to the rise in world's
exports, we are not able to pick up. That
is why, I say, the Government should think
of gradually bringing up export-import trade
completely in the hands of some Government
organisation and should remove the inter-
mediary class, the persons who arc trying to
amass all the profils between the producers
and the buyeis and who are becoming a new
type of bureaucracy in this country.

Before concluding, I want to bring one
thing to the notice of the Government. The
tax-structure is also a big handicap. The
export-import duties should be rationalised.
They are being levied having already some
pre-conceived ideas without trying to under-
stand how the world trade is changing. In
the case of some items, the tax is very low
and these people are making huge profits.
In the case of some items, the tax is high
and, due to that, we are not able to push
through these items in the world market. A
rethinking in thc rationalisation of tax-
structure should be done. There should be
a proper study about the world market and
the tax-structure based on it, The Govern-
ment should levy the taxes according to the
prevailing ~conditions and the profits they
make, leaving a small margin of, say, 10 per
cent to the exporters, The rest of it should
go to the Government. In that way, they
should think about it. There are some
goods which we can manufacture here and
export but due to some notions we are not
doing it or are not able to do it. Certainly,
we came to know and the Government is
also aware of it that the wines produced in
our country may find a good market in the
world market, These good. wines can be
manufactured here but as we are observing
the policy of Prohibition and as most of us
are tea-totallers, we are not producing these
wines, Now, we must start export-oriented
units to produce these wines and sell them
in the world market and get the foreign

- exchange and other things.

About tobacco there is a lot to say
which 1 canriot for want of time. Unless
the Tobacco Development Board comes up
- and solves, the problem of production or of
cultivation, this problem will not be solved.
All our'jobacco export earnings arc, . static
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for the past ten years. There is no increase,
The Government is earning a lot of foreign
exchange and by establishing the Tobacco
Board, the Government can earn more
foreign exchange. Unless the Tobacco Board
comes up and gives a thinking about the
production pattern, efc., these problems will
not be solved. [ request the Minister to
take a note of this and see that the Board
comes up soon.

I thank you for the opportunity given to
me.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : This Ministry has come out
with a grand and impressive demand of one
hundred and forty two crores, sixty nine
lakhs and one thousand rupees, If Iam
worth the salt and if | am asked, the Mini-
stry does not deserve a penny. In fact the
entire lock, and barrel of this Minisiry
should be exported as foreign trade and we
should have a new set of people who can do
justice to the Government...(Interruptions)
Mr. Ishaque, if your Party does not give
you enough chance to speak, don’t try and
hamper others...(Interruptions)

MR. DEPUTY SPEAKER : Only if we
can export the volume of speeches we
generate here !

SHRI JYOTIRMOY BOSU : Duringl
the decades 1960-70 we had practically
no say at the international policy-making
level and our policy was an utter failure,
There was an impressive team which went
to Santiago for the UNCTAD meecting. It
must have cost this country a lot of foreign
exchange. [ do not know the people are
selected. What is their background 7 Whe-
ther they are capable of speaking lhfngs,
whether they have a graps over the subject—
I do not know. 1 am not talking about
the Minister himself, [ am talking about
others. Itis a very important things be-
cause we belong to a nation of have-nots
and we have been deprived since the time
this Ministry came into existence of a fair
share of the international trape and we have
no real say in the international financial
decision-making.

Sir, the share of the developing countries
in the world trade in 1969-70 was very much

_Jow, It continued to decline over the years.
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[Shri Jyotirmoy Bosa]
I will show you the performance of India in
the wotld export scene. 1950—29% of the
world trade, in 1955—under the Grand
Moghul sitting opposite it was brought down
to 1.4%;. 1958—1.29, 1961—1%;, 1963—
1.1%, 1961’—0.8%, ]969—»0.7°°, 1970—
0.6%,. This is the performance of the
Foreign Trade Ministey for which the people
of this poor country kave to pay Rs. 150
crores in the present Budget ..(/nterruptions)
Doctor, heal thyself.

In 1950, India vsed to account for 29
of the total world exports Sir, I am quot-
ing from the report of the Estimates Com-
mittee Presided over by Mr. Kamal Nath
Tiwari belonging to the Congress Party and
this House. This came down to 1.3%{ in
1966. India registered a further decline in
1965—12, and to 0.7%, in 1969. This has
happened in spite of some increase that has
taken place in our overall exports. The
total world export during the period from
1950 to 1969 shot up by 334.2 per cent.
India's sales abroad recorded an increase by
just 60 per cent. Even in recent years some
other exports of other countries have shown
a sharp rising trend. India lags far behind.
The net increase in world export in 1970
over 1969 was as much as 37000 million
dollars. India's export increased by only
193 million dollars, etc. This is what they
have pointed out. What a wonderful chit

Mr. L. N. Mishra has got! There are
improvements in ccrtain other developing
countries because they followed a certain
pattern. Therc are countries in  Africa,
Western and Eastern Asia and also Far
Fastern Asian countries which have done
that, This includes countries like Taiwan,
Hong-Kong; South Korea, etc. which in-

" creased the export of manufactured goods,

Even Philippines and Singapore increased

the expansion and sale of their metal and
engineering goods. India had been lagging
behind, West Asia rose in the matter of
export trade by 8 per cent. Even Chile and
Venczuela have done well,

If the Reserve Bank of India’s figure is
&8 correct and true figure, it is & minus figure
of 225.5 crores. The Estimates Committee
has said this in its Fourieenth Report, I
- quote :

Ina writlen information, furnished. to
. Commiltce after evidence, the Ministry of
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Foreign Trade have stated as follows ;—
“The progress of the first two years of
the 4th Five year plan has been reviewed,
In the light of new developments both at
home and abroad, a fresh appraisal of
commodity-wise export largets of the
Plan is being done. ¥India’s exports
showed a significant increase during
1970-71 and trend in the currcnt year
is still more encouraging. It is hoped
that with intensification of various
export promotion measures, it would be
possible to achieve the export target of
7 per cent annual growth rate during
the 4th Five-year plan.”

And the there is a footnnte,—

* At the time of factual verification, the
Ministry of Forcign Trade desired the
deletion of the words. . .India’s exports

" showed a significant, . .is still more
encouraging.

1 would not like to reflect anything on the
Estimates Committce, But what sort of
thing is this, when you write in the para
something, and then in the footnote you say
delete this ?

Regarding the controversy on statistics,
the Reserve Bank says, the figure for 1970-
71 was not more than Rs. 1402.7 crores.
The figure of Mr, Mishra's Depariment is
1535.2 crores. There is a big addition of
Rs. 132.5 crores, just to put a pat on their
back !

And then, there is the Economic Adviser
of Foreign Trade. @ What exactly is he
doing 7 The Licensing Commitlee wrote to
him askiog him certian information on the
latest items of finished products of the
traditional items that we export from this
country.

They are jute, paper, shellac and many
other items. But the reply that they got is
next to nothing. They do not have replies.
They bave denied informations to us. It is
a very important matter and the Ministry
must set up a cell to go into the details of
the finished products that the importing
countries, the developed countries do with-
our traditional items which  they buy

s
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There is a plunder about jtue. I haye
been talking for the last five years that
process of jute to fibre goods for human
garments will bring billions of rupees to the
country and to the growers but they have
not done anything because jute mills in
Calcutta made 10 lakhs of rupees in a
month during the last one year. Of course
for Congress clection they contributed very
heavily. But we want to know what are
they doing to safeguard the interests of the
jute growers.

Now, about Tea Corporation, I have
been hearing fairy tales for the last one
year, What has happened ? 1 know
Brooke Bond has become a very powerful
lobby in Delhi. I know they frequent the
Ministry. [ know they have provided jobs
to people close to the Government. But,
Sir, we are losing about 75 lakhs of rupees

a day in terms of foreign exchange
earnings.
Mr. Mishra comes out with an

assurance once in three months ie., in the
next two months I will put it. How many
times he has done it.  Why is he checking
the House the right? [ want to know
to-day clearly and categorically.

Sick mills—raw jule export—they are
playing into the hands of foreigners. The
Indian Tobacco Company i8 undermarking
the tobacco ; the tobacco which is good
enough for a certain tppe of blending the
cigarette is being under marked and
underinvoiced.

We are losing Rs. 15/- per ton on
f. 0. b. value of each ton of iron ore that
we expnrt and the cost of iron ore is not
included. Invoice price only includes
mining and transportation costs.

1 oppose this demand and it be turned
down.

o fadaltw w1 (wgT) ¢ SITSAw
wgeg, & Rrdw sqrar< AT WY /A AT
Fda & forg @ gar § | ww9 w0 @A
¥ wror & fdy fewme &A@ o
wrgat o & At AgaT w7 s §T W
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AWy mmar g, ot z@ T ¥
o ¥ fywer &7 § - fagre &7 gerd W,
Fg@r faart ag &y qa &€ @AY Y
et ¥ a7ET IO FT Eqq @1 § A I
*Y feafy seaeg 2o &1 w6 wEwg
JAd € frgr 7 & fawma & cag =
FfEaAragr g 21 Sw 97 1 T
¥ g F0A § I 1 3o fear @, 9w
Ffancrar F al fagre & &7 9w
Fufs wrv wawe T E ) S wGig ¥
faafor ¥ ar A AT H @ Q1 A4y
w0 g 39 H waifas 399 oz 7
gt & 1 9= Y o7 § frarai §1 aga
sarer @9, gfeqn #1T q¥at s amar
FEIYIATL | WA 77 72 fram
T AT E A IX TTX H w0 S ATy
AT FEFIX g7 F9 F197 9% 37 AR
ag § o zw avg feam &Y 9@l &
wrér #ar § ¥ fadifag agg ufew any
I § | T I wE@ W & framy e
WY AT TEAT § F4T FL a=1 fram
o qifanfer wrasas @9 F Mo oF-
AT AIIA I O FT FA FA7 9T
T F1 AALT G Frar & fR ¥ I
Rox EMAFI AT aF § F oaw
& qrz &7 & 7 Fq - AfFT T O
X %1 /%7 Arar 3, Al 3@ 1 197 N7
arat § Wi feam ga: Faifgr & &%
qQEAAFTHM IS LT 1 90 &
arx fer I grEa AT & a@ A
s & fF X W@ ¥ 9 A An
fraffee gt wifgq #X s@ &1 @
a1 faf TeT saar fAra & Avaw ¥
ageTd afufedt ara gt wfzy, 7 fs
are wrw sfea gra, s fasifed 3
s T & &7 &) qoed wgErd
afafodl 1 0 gra@ ¥ wHw & AW
Fa ) saeqr W I AR |
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[y fatalre &)

gwr wgeat fay § Wy aw oF W
FRA AN YL AT Iy N gdwE
oo § | wa fadew § fe aoem ) wgl
¥z B d N wat s g, foxr
¥ 9% &% %1 fasw ) W agh & 10w
@il qar fafma Isrd wr S 0
fay ) s se ey ¥ g @@ ag M
sqEeqT A& A1 L, A 9q X & ot I
®C AT A ¥ fgeaa aff vfr, g8
feqfa 2oty @M wx a8 QT A
AT T |

¥y fadew faw gaar & 5 @
# 9z ¥ oF wmafawa fasfom g d
w1 famtor frar san =fge sl g axg
¥ 3z AN Aaw fraifa  a wifga)
| § TTETT &1 O W @A Afed fw
frmit w1 o2 @1 3fe Her faw @
& a1 7Y 1 At feam d9a gEd WR
HATHATE VT §&1 |

% ot I FY A ¥ FT AT
waT § o WA wgea ¥ fady sqmo &
w17 ¥ fog @ #7 aawar frarf @,
fow a@ & W™ w1 9w g,
fow ag & fafwsr 20T & woudt warfim
& F @R fafa & q@ @
waar N g, @Ffagga e & sfy
WA TFE FW@ § R T§ T9@R
ECl

JEA wERA, AT ¥ 4G &AY

fear. 3@ & frg B ST W N g
Lol A

SHRI CHAPALENDU BHATTA-
CHARYY]‘A (Giridih) ; At the very
beginning, while supporting the Demands of
the Foreign Trade Ministry, I congratulate
the Minister of Foreign Trade on the

‘ p_g-rormmw of the Ministry in spite of

MAY 12, 1972

of Foreign Trade m

buffeting by international developments
beyond India's control. Shri Mishra so
ably pressed in UNCTAD IH for an inte-
greated economic order free from inequalty
and exploitation of the poor nations by the
rich. This cannot continue, To the extent
they have cut down aid, it is recoiling back
on these advanced economies in the shape
of unemployment, The difficulty for not
only India but the group of 77 has bew
that the development in advanced countries,
the dollar bloc, EEC and EFTA has bee_n
on an ecxponential curve whereas their
growth of technology and science has been
pressing and depressing the economies of
developing countries including India.

Now, Sir, the United States is committed
to see that Indian mica goes the indigo way
by 2,000 A. D. They cannot permit India
to continue to have monopoly of this
stralegic mineral. They are developing
synthetic substitutes and alternative centres
of production abroad, in Brazil. They say
that synthetic tea, coffee, cocoa, and a fibre
which is four times tougher than steel and
not costlier than steel itself, are round the
corner. | must suggest that the Trade
Development Authority must take note of
these depressing developments.

There are so many imponderables. For
instance, the share in world export trade by
developing countries declined from 21.3
percent in 1960 to 17.6 per cent
in 1970, and by 1990, it may be only
10 per cent, That is the answer to
Mr. Jyotirmoy Bosu's gquery why our share in
the world’s trade is going down. Not only
our share, but the share of 77 countries as
a whole is going down,

To counter this we want dedicated
exporters. In view of this background,
these 77 group countries have put upa
total bi'l of indebtedness of 60 billion.
Only one country, Japan, is collecting &
surplus balance of trade; and it may touch
20 billioa dollars by the end of this year.
In the background of these facis, the USA
had a dollar devaluation. West Germany had
to float its exchange rate and Japan had to'
so through a 16.7 per cent revaluation, of
the yen and by the end of this year, they .
may do a lot of exchange manipulations. .’

~ Against this background, the problem 8-

much more serious than Mr, Jyotirmioy Bosu
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wants to make out. A dig at the Poreign
Trade Ministry would not get us anywhere.
There are economic factors vhich are
intractable, and issues may come when we
may have to do our very best to protect the
rupee itself because so many thiags are
happening round the corner.

Coming down to specifics, we have not
only to have short term cemedies but we
have to make up for affecting a lasting cure.
For instence, soya bean, long staple cotton,
sunflower—growing these things would lead
to import substitution, and at the same
time, they will help the implem:ntation of
the Garibl Haiao slogan. That has not
been given the importance it deserves. 1
suggest Chotanagpur for above.

I plead for a separate Corporation for
mica and shellac, with about Rs. 32 crores
for the Governmant of -India have collected
about Rs. 32 crores as ex»0rt duty on mici
at the rate of 40 per cent expart, Tha
small people have been hit in its incidence,
The Governmant have been dragjing their
feet and in respsct of mica, for the last four
years, we have been going downhill, Let
not canalisation be a weapon at the hand of
the big exporters to finish off the small men
operating there. Therefore, we must have
an organisation based ecither at Giridih or
Kodarma, ba'h in ths mica b:lt, so that the
problem can b taken care of.

In general, [ must submit that we must
go on pressing for reducing the tariff and
non-tariff barriers. Secondlv, we must do
something to ensure the stability in the
world monetary systém, although we cannot
do very much in the matter. There must
be a revjsion of the shipping code, so that
the UNCTAD countries can - carry their
goods in the ships owned by them. Coming
down to specifics...

MR, DEPUTY-SPEAKER : Tn half a

minute, how can you come down to
specifics 7
SHRI CHAPALENDU BHATTA-

CHARYYIA : In 10 scconds, I shall finish
my speech, ' 1 submit that the time has
come when our goldsmiths, the finest
craltsmen, who have been thrown out
because of the Gold Control Order should

bo hameusd 1o prepare goods for the
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export market and cater to the rich people.
Our traditional images like the Trimurthi
and things like that can be exported w0 good
effect.

MR. DEPUTY-SPEAKER : Now, the
Minister. I would request him to keep in
mind that at 3.30, the guillotine is to be
applied, At 5 minutes to 3,30, I will give
you a warning. After you finish, some
members might put questions, Some aliow-
ance for that also should be given.

THE MINISTER OF FOREIGN

TRADE (SHRI L.N. MISHRA): Yes,
Sir. I will bear that in mind.
I am rcally thankful to the hon, Mem-

bers who have participated in the debate.

14 membzrs have participated in the
debate. 12 of them have appreciated the
performance of the ministry. 2 of my

friends havs not been happy with the work-
ing of my ministry and it will be our endea-
vour to sec that the working of this ministry
comss to th2ir expactations also.

I would like to say a word to my friend,
Mr. Jyotirmoy Bosu. He is very unhappy
and he feels that the percentage of India's
share in to!al world trade is going down.
Yes, while this may bec going down we
should remember that this is the condition
not only for India but of all the developing
countries. What he hasto see is whether
the total volume of trade for India is going
down or going up. The total trade of
India has been going up and it will conti-
nue to show a rising tendency. The deve-
loped countries have a much faster rate of
growth than the developing countries. They
have many advantages over us. This is an
inequity against which we are fighting against
I thought Mr. Jyotirnoy Bosu will attack
those developed countries which are trying
to raise tariff walls and where polices are
putting the developing countries into diffi-
culties. Instead of attacking thoss big deve-
loped countrles, he chose to attack the
Government of his own country, the Govern-
ment of India. These are point on which
we are agitating in UNCTAD and GATT,
Therefoce, to say that Indian’s Share is
going dowa do2s not give true picture. You
should try to examine it from this angle, in
what condition ladia and other developing -
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countries are trying to develop. Mr Chapa-
lendu Bhattacharyya said, this is the fate of
all the 77 developing countries of the world.
So, Mr. Bosu should try to help us in this
fight against the developed countries but
instead of attacking them, he chose to
attack us.

Mr. Bosu talked about the figures also.

1 had made a long statement in this House,
They are not cooked up figures. Two
systems of calculation were adopted and
there has been a difference in calculation.
There is no question of any cooked up
figures.

So far as tea packaging is concerned,
only two days back 1 had a talk with him
and told him that the Tea Packaging Corpo-
ration has been set up. The Directors have
been appointed and they have s.arted work-
ing. The only question is, we have not
been able to get a good Managing Direclor,
I have asked the West Bengal Government
to give me a Managing Director not today,
but even when Mr. Jyoti Basu was in power
He did not give me a Managing Director.

SHRIJYOTIRMOY BOSU @ We were
not in power in West Bengal after 1969.
This corporation was set up only last year,
What unmixed untruth,

SHRI L.N, MISHRA ; We tallked of
a tea lobby working here, There is no tea
lobby working in Udyog Bhavan or in Par-
liament. He is very much mistaken if he
thinks that we are under the influence of any
lobby. The Tea Packaging Corporation
has come into bzing. It has started work-
ing and it will work more vigorously, He
knows my attitude towards it. I want it to
succeed, because we have been exploited
enongh and I donot want any further ex-
ploitation.

Some question about handloom was
raised by my friend from UP. I have no
knowledge that there is a stock of Rs. 30
crores lying there. This information has
not been given to me. We are very keen to
improve that plight of handloom weavers
and we will try to see what can be done to
meet their problems. The problem of
power-loom and handloom has been agita-

jing our minds. There are some States
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which want that coloured saris should be
banned. and not manufactured by power-
looms. Some States are pressing us that
the present arrangements should continue,

Further, we have decided to set up a
committee comorising the representatives of
the Ministry of Foreign Trade, Planning
Commission and Reserve Bank to study the
problems of handloom and powerloom sec-
tor in depth and suggest remedies. The
group will associate representatives of the
State Governments in its deliberations and
will suggest remedies.

st wned vy (9w
A 9 qar A8 & fF 30 wQ%
FT A PEYH WX qTAHH T A0 TV
AT & T VI FIFT A fhg A 9%
aa frar & 5 aw ¥ we & w0

ot qw. @7 fowt ;o dfe, & am
F) TN § | F I NIT HLETC A
7€ Fgr & P 30 w7 T Fr Feew w
AT YT EWT & 1 g A AT Wiw
YT w G JEAE HgEgl § faet e
BEFR ATAI F7 aga A7 WA 9T AT &
"I IFFT IzmT Ffgw | guy I FEA
Forar | ML gH g W amigr fF o
9131 &1 ga wifgy, 2o swregae sfge
forw femr #fifer g§ st fe favia foar
W ga Tawerge Ffwsae ¥ 10,000
I 2T & fad wgr, vl ag & oY | @
F qm St wrw 9% g § vE fay gy
qATE AT g% AT A gent WX WY
I qYAAT AT &% fEy yEve ®
AILHT %, W F S TTag
el |

Now I will come to some of the genersl
points,  First I will take up the question
of sell-reliance. It is almost axiomatic that
in the context of uncertainties of foreign
aid the goel of self-reliance emphasized by
our lcader, Shrimati Indira Gandhi, cannot
be realised unless the exports continue to
rapidly rise for fipancing the esseatial im-

ports . requirements of an expanding
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Before 1 dwell on the working of the
Ministry in detail, I would like to outline
some of the external constraints under which
we have been working. The past one year
has been a sluggish year for world trade and
it is not possible to isolate our export per-
formance of the rest of the world. The rate
of growth of imports of even developing
countries in 1970-71 has been lower by four
per cent compared to the increase registered
in the previous year. 1 hope Shri Jyotirmoy
Basu will listen 1o this, though | know he
can never be convinced and he has not only
a closed mind but a closed ear also,

SHRIT JYOTIRMOY BOSU : How can [
keep quiet when he is misleading the
House ?

SHRI L.N, MISHRA : The recessionary
tendencies in the economies of a number of
countries, in particular of the United States
of America and Japan, coupled with the
rapid increase in costs and prices, signifi-
cantly retarded the growth of international
trade. The year was also marked by an
unprecedented monetary crisis, which con-
tinued off and on for a greater part of the
year, producing serious constraints with a
growing threat of increasing trade restric-
tions. The re-alignment of the existing rates
in December last yielded a temporary ease-
ment of the problem, but may not provide a
lasting solution. The danger of further
monetary instability and the spread of pro-
tectionist measures in the ficld of trade are
still with us and will continue to be a signi-
ficant constraint in our export efforts.

In addition to this, the developing coun-
tries continue to adopt discriminatory tariff
structure against the developing countries. I
was referring to this ea:lier and 1 want Shri
Jyotirmoy Bosu to take note of this. For
example, in the United States while the
average tariff on manufactured goods from
the developed countrics as only 7 per cent,
it was as high as 12 per cent on the goods
from developing countries, Such discrimi.
natory tariff structures are contrary to the
basic trading interests of the developing
countries has only recently been emphasized
by a pumber of studies published by the
UNCTAD Secretariat,

“In addition 16 these external factors,
further complications were -created by the
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shortage of certain essential items like steel.
The shortfall in steel production in India
adversely affected a large variety of non-
traditional items, particularly in a wide range
of engineering goods.

Serious interruption in the continuity of
overseas supplies was cieated on account of
the Indo-Pak war of last December and the
disruption of shipping facilities made the
realisation of our export farget even more
difficult. The shipping conferences continu-
cd to increase freight rates in an arbitrary
and discriminatory fashion which reduced
the competitiveness of our exports abroad.

I have mentioned all these difficulties
not 1o take shelter beneath these problems;
I have pointed out these difficulties to pro-
vide this House with a better appreciation of
the basic framework of the limitation within
which we have had to increase our export
promotion efforts during the last one year.
Our export leg of some commodities like
iron ore iron, and steel, cotton yarn, and
cotton piecegoods have declined ; on the
other hand, in spite of numerous difficulties
the export of non-traditional goods continu-
ed to rise. The exports of engineering goods
is likely to be around Rs. 130 crores during
1971-72 as compared to Rs. 116 crores
registered in the previous year. There were
also significant increases in the exports of
sugar, leather manufactues, leather marine
products and handicrafts. The exports of
traditional items like jutegoods, tea, oilcakes,
spices, tobacco also went up by an apprecia-
ble extent.

I would like to say a word on the be-
haviour of the balance of trade. The House
is aware of our perennial adverse balance of
trade which during the Third Five-Year Plan
period was an average annual deficit of
roughly Rs. 433 crores. During 1970-T1 it
was possible to reduce the gap from Rs. 483
crores a yeas to Rs, 90 crores. In [971-72
also our total exports have continued to rise.
In spite of this I must admit that during this
year the trade deficit has widened to Rs, 249
crores on the basis of figures available up to
February. This is because of a very large
increase in our import bill necessitated on
account of substantial increases ia the im-
poris of wool, raw cotton, vegetable oils and
other essential raw materials. We had to put
by with this kind of a situation for somc



2 b. €. Min.
[ Shri L. N. Mishra ]

time to come and every davelopln: country
has to do so.

MAY

In organising the basic policies of the
Ministry of Foreign Trade I have been pri-
marily guided by the programme outlined in
the election manifesto of my party which
received fan overwhelming support of the
electorate of the country both last year and
this year.

SHRI G. VISWANATHAN (Wandi-

wash) : And in the Darbhanda by-elec-
tion !
SHRI L, N. MISHRA : An important

plank of our policy is to extend the role of
the public sector in critical sectors and to pay
special attention for improving the working
of public sector agencies with increased
emphasis on modern management technignes
and on indigenous research and development.
In pursuance of these objectives we have in
the current year added 56 more new com-
modities to the list of canalised items. As
a result of this the canalised items as a whole
will now constitute 75 per cent of the
country's total exports, We have succesded
in attaining this percentage oi 75 in spite
of a decline in food imports which was
exclusively in the public sector. While expan-
ding the role of the public sector, as I have
stated, the Government at present have no
intention to take over the entire export trade.
The role of the private sector in foreign
trade must be one of constructive partner-
ship between the public and private sectors.
“This is in consonance with my party's beliefl
that our efforts must not stifle the private
sector but it should function in a manner
which is consistent with our overall sacial
objectives. I would, however, liks to reiter-
ate that if national interest dsmainds, we
shall not hesitate to canalise th: exports or
imports of a number of other commdities
including traditional items through the public
© sector agencies.

IS bre

It is in this spirit that we have recently
" decided to take over exports of mica. Shri
" ‘Chapalendu Bhattacharyyia referred to this
" problem. The mica trade has for some time
been facing a serious crisis leading both to a
. fall ip production and a stagnation in its
* ‘exports. While our conscious efforts to arresj
* the decline in mica exports has yielded fruit-
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ful results and mica exports during the
current year have registered an increase of
about 2 crores, the explotation of smaller
producers and exporters by group of large
exporters néeded a radical remedy. The
export of mica was, therefore, canalised
through the MMTC from January this year
to prevent distress sale by small miners and
processors.

We have also decided to set up a separate
subsidiary of the MMTC to exclusively han-
die the exports of mica. A Mica Board
will also be set up for the development of
mica industry and for a better organisation
of R&D for the alternative uses of mica.

Simultaneously, the reduction to ad
valorem duty from 40 per cent on fabricated
mica and the complete abolition of duty on
proccssed mica from st May this year will
immeasurably benefit the industry for making
mica products comoetitive in th: interna-
tional macket azainst th: growing onslaught
of synthetics.

There has b2en a gensral dissatisfaztion
with thz funziioning of th: taxtils  indusiry
in the country which constitutes an impartant
segmzat not only of our foreign trads but
of the basic industrial structure of this coun-
try. For years, we witn2issd the depressing
failure on the par: of th2 taxtils industry to

meet its exporis obligations by failing to
fulfil the textile quotas in a number of
imaortant marksts lik: U.K. aai the-

m=mber-countries of the European E:onomic
Community.

We were convinced that any solution
short of canalising the exports of texiiles
through the public sector, there was no other
workable remzdy. In principle, thecefore,
we have decided to canalise the exports of
textiles through ths public sestor agencies.
-A Working Group was set up some time ago
for recommending the organisational set-up
and the operational mechanism for haodling
textile exports. The recommendations have
since been roceived and the details of the
scheme would be announced shortly. But let
there be no illusion on one point that textile
exports would not be lllowed to mﬁnm in

un pmwt l‘crm. e
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The hon. Members who have read the
Annual Report of my Ministry would have
noticed that we have set up a number of
public sector corporations during the year.
A Tea Trading Corporation for mark:ting
of tea mainly in packets in India and abroad
has been recently set up. In course of
time, we expect the Corporation to establish
its blending units in India and abroad.

Another Corporation known as the Jute
Corporation of India was set up in April,
1971 for undertaking purchase and sale of
raw jute and jute goods. The Corporation
has already commenced its functioning. [
may assure Shri Chiranjib Jha that we have
a proposal to give a jute mill to Bihar. It
is most likely to go to Purneca,

To encourage the exports of engineering
industrial and railway equipments, a separate
Corporation cailed the Project and Equip-
ment Corporation was set up as a subsidiary
of the 8.T.C....

SHRI JYOTIRMOY BOSU
about Tobacco Corporation 7

: What

SHRI L. N. MISHRA : We have decid-
ed to set up, in consultation with the Minis-
try of Agriculture, a Tobacco Board at the
moment. If necessary, I will set upa To-
bacco Corporation also, but not at the
present moment. If the time comes and, if
it is found necessary, I shall set up a To-
bacco Carporation. (fmterruption) I do not
know. All this information reach you
alone.

As I was saying a major break-through
has been achieved in the export of railway
wagons and coaches in the midst of stiff
international competition. The Corporation
is also laying emphasis on undertaking turn-
key projects in & number of countries abroad
and it is hoped that over the next few years,
it will play a pivotal role in developing new
markets in non-traditional items.

The State Trading Corporation about
which a mention was made has done really
commendable job this year.

SHRI JYOTIRMOY BOSU: For 4-1/2%
of e el aaports, ©
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SHRI L. N. MISHRA : The exports of
STC represented an iscrease of about 30 per
cent over the previous years; its imports
went up by 43 per cent and it effected
substantial economies in expenditure, It
has substantially increased its profits for
the public exchequer from - Rs. 7 crores
last year to Rs. 16 crores this year...([nter-
ruptions) You are not happy, Mr. Bosu 7

SHRI JYOTIRMOY BOSU: How much
does it represent of the total national ex-
ports ? How much is the private sector
share and how much is the STC's share ?

SHRI L. N. MISHRA: Similarly, the
Minerals and Metals Trading Corporation,
in spite of serious recession in the Japanese
steel industry, increased its turn-over to
Rs. 262 crores in 1971-72 with an anticipa-
ted profit of Rs. 8 crores before taxation.
The MMTC also launched a massive effort
for diversifyings its maket for iron ore to a
number of West European countries so that
our exports of ore in the long run are not
exclusively dependent on the performance
and the uncertainties of the economy of
individual couniries or even a very limited
group of countries,

From time to time dobuts have b2:n expre-
ssed on the pricing policies being pursued by
these public sector corporations. The
optimum pricing policy sector corporations.
has been a matter of age-old controversy
among economists. Any pricing policy
would have to take into account the varying
and often conflicting interests of consumers,
producers, as well as the need for using
the public sector as a mechanism for addi-
tional capital accumulation.

In the pricing of agricultural commodiy,
there is need to balance the requirements of
ensuting exporis at reasonable prices and
securing fair and remunerative returns to
the growers within the overall framework
of an optimum infer- se price  structure
between different types of competing and
substitutable agricultural products. While
striking this balance, one of the primary
objectives of my Ministry has been to gua-
rantee to the growers a fair and equitable -
return on their investments.

In the case of jute, the Jute Ca;'porl-
tion of India through its operations has
tried to spsure that the benefits in the. riso
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of wholesale prices of jute are at least
partially transmitted to the growers. The
Corporation is no doubt in its rudimentaly
stage and over the coming months is expect-
ed to establish a suitable machinery in
almost all the jute-growing States. The
price will be fixed for the raw jute not only
for Calcutta but also for the primary and
secondary markets and also for the different
varieties which have not been done so far.

Then I come to the cotton-growers.
We have setup a Cotton Corporation of
India in 1970 which has also played a very
useful role in the cotton trade. During
1970-71 the Cotton Corporation handied
tcansactions covering about 11,000 bales
valued at Rs. 1 crore, These transactions
were mostly on behalf of mills under the
charge of the National Textile Corporation
and the State Textile Corporations. Some
private sector textile mills also chose to
make purchases through the Cotton Corpo-
ration.

Conditions during the cotion season
1971-72 have placed a heavier responsibility
on the Cotton Corporation as the marketing
conditions were seriously disturbed parti-
cularly in the regions of Punjab, Haryana
and Rajasthan. Due to over-production,
there was a slackening in the demand for
cotton leading to sale at distress prices. In
this situation the cotton Corporation came
on the scene and made a heavy purchase.
The purvhaser effected so far are valued at
Rs, 18.25 crores and the dovnward tenden-
cy of cotton prices has been arrested.

In the import of cotton also, the Cotton
Corporation has played a very important
role. During the current year, the Cotton
Corporation will import almost two-thirds
of the total imports.

Iwould like to add a word more
about the Cotton Corporation. This Cor-.
poration has to play an important role in
the textile industry, and if necessary, there
has to be a statutory compulsion, It is my
intention that, in the years to come, the
bulk of the domestic trade in cotion will be

taken over by the Corporation. In
implementing thess  explicit  directions,
if the Corporation sustajns any

losses, it would need to be indemnified,
However, we arc clear in our mind that
if the grower contributes his mite and cotton
shortages diuppw, he must get proper
,munﬁln for his crop.

AR TR mes & S s e -
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In the present situation, T intend abo-
lishing the stock limits for the mill sector.
If need be, the credit curbs in operation
would have to be further relaxed. I am
also considering whether sizeable surpluses
in short staple cottons should not be expor-
ted.

Similarly in the case of Rubbher, in order
to bring relief to the small rubber growers,
the STC entered the rubber market and was
entrusted to purchase 10,000 tonnes of
rubber. The operation of the STC in the
rubber market substantially helped in sta-
bilishing the rubber prices which have now
picked up to around Rs. 491 per quintal.
The price of natural rubber has also regis-
tered an upward tendency and this has
helped small rubber growers and coopera-
tive societies in getting remunerative prices.

In the case of tobacco also, the STC
made substantial purchases in various cen-
tres in Andhra Pradesh, which arrested the
downward tendency of the tobacco prices
bringing relief to thousands of tobacco
growers of Andhra Pradesh. We have
decided to set up Tobacco Board in con-
sultation with the Ministiry of Agriculture,

Apart from the evolution of a pricing
policy which adeguately takes into account
the interests of the producers another
important plank of our policy is the crea-
tion of additional employment facilities and,
at any rate, to prevent the creation of addi-
tional unemployment.

This house is fully seized of the prob-
lems of sick textile mills. The situation is
no doubt serious, Government have so far
taken over the management of 45 textile
mills...

SHRI JYOTIRMOY BOSU: Out of
how many ?

SHRI L.N. MISHRA : We have
taken over the management of 45 textile
mills so far. Cases relating to taking over
of 10 more textile mills are under advanced
stage of consideration by the Government.
These 55 mills offer employment to over
1,10,000 workers, As a result of these
measures the workers have been assured
eontinuous employment and the consumess
of uninterrupted supply of mthluxﬁh

pmdm.
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. The Government-managed mills annually
produce 100 million sq. metres of eontrolled
cloth which exceeds their quota obligations
and their marketing is primarily through
their own retail shops located predominently
in the rural seetor.

This House will also be happy to know
that of the sick textile mills which have
been under the management of the Govern-
ment for a period of one year or more, as
many as 23 mills have registered profits.

The need for progressive import substi-
tution is an important step forward on our
march towards self-reliance. In framing
this year's import policy, special care was
taken to ensure that imports of ind igenously
produced items must not be permitied.

There is one more point only and 1
will finish,

It has also been our concerted endea-
vour to expand and intensify ovur trading
links with the developing countries of Asia,
* Africa and Latin America. [ take some
satisfaction in the Treaty of Trade und
Transit which was signed between (ndia
and Nepal in August, 1971 and which has
worked to the full satisfaction of both the
people of India and Nepal.

New trade agreements were also signed
with Afghanistan, Iraq, Iran, Arab Republic
of Egypt and Sudan, while our efforts are
continuing for the early conclusion of trade
understandings with a large number of
African countries like Ethiopia, Kenya,
Tanzania, Ghana and Madaghascar.

The Latin American continent is today
in a state of restlessness in an effort to
break-away the shackles of its past economic
relationship. We have only recently
concluded trade agreements with Peru and
Chile, I visualise a fruitful period of
expanding flow of trade between India and
the Latin American Continent. Thank you.

TIATET fF goRr A gy ara WG
LheTwe Ruk 40w g A

S ey d s o e A
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¥ Afew & & fF gfF ga% g fear
AT FARNAT G0 A AT, A A feg g
& 39T qrem g fear A @ ¢, whey
q arer 25 7 F1 9 SRR ¢RI
et TIEAE wgiq qEHG G AT @
# 7 U 2gr ¥ W g7 38R 5
AT S A1 G 2

MR. DEPUTY-SPEAKER : All the
Members will put questions. You note
them and give reply at one time.

Order please.

SHRI D. B. CHANDRA GOWDA
(Chikamagalur) : I have sent questions by
writing.

MR. DEPUTY-SPEAKER : You are a
new Member. You may learn the procedure,
If you want 1o put any queslions you put
them, by sddressing the Chair, Take your
seat please.

SHRI R. S. PANDEY : I would like to
put a question to the Minister., Smuggling
is going on in the case of nylon fibre yarn.
What seps are you taking w prevent this,
where our money is involved, prestige is
involved ?  So, please enlighten the House
about the steps you are going to take,

SHR1 K. GOPAL (Karur) : Hon'ble
+ Minister just now annunced that in consul-
tation with the Ministry he proposed to
sct up a Tobacco Board, I would like to
know how soon he is going to set it up
because in Andhra, Mysore and everywhere
they are being fleeced by the foreign
monopolists. The entire population of these
places is at the mercy of foreign mono-
polists, Very soon, we cannot solve this
problem. 1 would like to know how soon
we can solve it. )

SHRI DINEN BHATTACHARYYA
{Serampore) : Exorbitant profits .are being
carned by the magnates, Jute prices are
going down. Does the Government propose
to take any steps to guarantee remusnerative

 price for the actual jute growers ?
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IShri Dinen Bhattacharyya)
My next question is, it has been de-

manded from all quarters that jute mills

should be nationalised. What is the policy

of the Government in regard to that

matter ?

SHRI B. K. DASCHOWDHURY
(Cooch-Behar) : 1 would like to put the
same question, almost the same question.

MR, DEPUTY-SPEAKER : Why do
you put the same guestion 7

SHRI B. K. DASCHOWDHURY :
There is a Press Report. Big controversy
is going on between the Chief Minister of
West Bengal and Hon'ble Minister of
Foreign trade. The Chief Minister of West
Bengal has already sent a letter to  declare
minimum support price for jute. Unless this
is done, a large number of jute growers will
suffer. Will Hon'ble Minister declare the
minimum support price ?

SHRI SHYAMNANDAN MISHRA
(Begusarai) : Has the Ministry estimated
the import content of the increased invest-
ment outlay during the current year ?
Secondly, is there any intention to review
this system of incentives and concessions so
far as export is concerned 7

SHRI VAYALAR RAVI (Chirayinkil) :
The Minister said that the S. T. C. has
purchased 10,000 tonnes of rubber. But the
truth is that the Kerala Government could
not get the order for rubber which they
purchased with the financial assistance of the
Central Government, Order for. about
1,000 tonnes has been placed by S. T. C,
-and the rest of the rubber is lying idle. I
would like to know from the Minister from
where did STC purchase the rubber and
what is the action that is being taken so
that the Kerala Government continue to
purchase the rubber,

SHRI DHAMANKAR (Bhiwandi) :
* The Minister very rightly announced that
the Committee will look into the difficulties

of yarn handlooms and power handlooms. -

May I point out that: for fibre staple and
nylon they do not stick to the agreement
--and they de not deliver . the yarn required

a-ﬁytluumlicnmmnen " Secondly, the

.cotton . wmills  deliver. yarn to looms and

B
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handlooms which is not required and they
create an artificial insufficiency.

SHRI S. M. BANERJEE (Kanpur) :
1 would like to know from the Hon'ble
Minister whether he is aware that the mini-
mum wage or the wago increase given to
the jute workers in Calcutta (West Bengal)
has not been implemented or accepted by
the jute mill employers in U. P. and Blhar,
and if so, what steps have been taken by
him or the Labour Ministry through him to
implement the same,

SHRI P. NARASIMHA REDDY
(Chittoor) : The Minister has been pleased
to say that additional jute manufacturing
capacity would be established in this country,
1 wish to draw his attention in this connec-
tion that in a previous session when the
issue was raised, the Minister was pleased
to say that a Committee is going into the
question of lacating jute mills in Andhra
Pradesh and other jute producing areas.
Will you please tell us whether places have
been located and whether a jute mill is
being put up in Andhra Pradesh ?

SHRI D. B. CHANDRA GOWDA :
I would like to draw attention regarding
the declining situation of cardamom. Will
the Minister look for its being regulated
internnationally under an agreement. And
secondly, a delegation should be sent imme-
diately to Middle East countries touching
Italy to have export publicity and to
improve the market. Thirdly, cardamom
must be pooled and should be auctioned in
public and in the fourth place I would
like to draw the attention of the Minister
that the Cardamom Board be linked with the
Rubber Board as the Board cannot work
properly. Therefore, there must be a se-
parate Chairman of the Cardomom Board
for its effective functioning.
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SHRI C, M. STEPHEN: I made two
points about coir and about the discrimina-
tion in export incentives as belween the
export houses and actual exporters.

SHRI CHAPALENDU BHATTA-
CHARYYIA: Will the scope of the Mica
Corpoation be widened to include shellac
also ?

SHRI L. N. MISHRA: About the UP
Handloom situation, though 1 have not
formally heard about it that they are going
on strike from the 25th May, we are asking
the Textile Commissioner to look into it.
So as 1o arrange lifting of the stock in con-
sultation with the State Government. In
regard to this handloom matter, a solution
will be found and there should be no reca-
son for their going on strike.

As regards smuggling of nylon yarn,
this and s0 many other items arc becing
smuggled. The question is of production
and also of price. So far as price is con-
cerned, we are coming out with an announ-
cement fixing the Price of nylone yarn as
recommended by the Tariff Commission.
The paper is ready and afier the Cabinet
approves of it, we shall announce it. This
might reduce the smuggling to some extent
at least.

As for the Tobacco Board, 1 have already
announced that in consultation with the Agri
culture Ministry, we have decided 1o set up
such a Board. It might take 15 days or a
month, not beyond that.

As for remunerative price for jute, the
Chief Minister of Bengal has written to us.
The price of jute is the minimum recom-
mended by the Agricultural Prices Commis-
sion, They have made their recommenda-
tions for this year also. It is something
like Rs. 46 per maund. Calcutla mill gate.
We are trying to see that the prices in the
secondary and primary markeis arc also
fixed and also for all varieties of jute Which
has been lacking so far.

- As for nationalisation of the jutc indust-
ry, we have no such proposal at present.

Shtl Milhu asked “about iﬁmnu in

import, _jn & doveloping country, - exports
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increase but import also increases because
of the n=cessity of so many raw matarials,
We have got a plan before us and_protec-
tions on what we need to import,

SHRI SHYAMNANDAN MISHRA :
What is going to be the import bill with the
increased investment outlay 7 Has he
estimated it 7 That is the precise question,

SHRI L, N, MISHRA : We have cal-
culations before us as to what is to be
imported during the next three years. We
have a five year plan.

SHRI SHYAMNANDAN MISHRA :
For this year 7

SHRI L. N. MISHRA : This year also
there would be some increase in the imports.
The trade gap might widen. I must confess
this before the House. We might not be
able to reduce this gap ; it might widen.
We would, however, try to reduce the gap
as much as possible by increasing our
exporis substantially,

SHRI SHYAMNANDAN MISHRA :
What would he order of increase in the
gap ?

SHRI L. N. MISHRA : I cannot give it
off hand.

SHRI SHYAMNANDAN MISHRA :
Can be give a broad idea 7

SHRI L. N. MISHRA : That too I
cannot give, It will not be beyond 10—135
per cent.

SHR!I SHYAMNANDAN MISHRA :
Do you propose to review this system ?

SHRI L. N. MISHRA : In every
Advisory Committec meeting, we do review
the situation. The Chief Controller of
Imports and Exports is also there. We . sit
together and discuss and review the situation
and take step. The Chief Controller of
Exports and Economic Adviser may . sit
together if you feel that some incentive has
to be provided for export of certain items in
consuliation with the Ministry of Finance

e
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and the Economfiic Adviser. At present, we
have not decided on any new items to be
given incentives.

About rubber, it is being purchased by
the STC in Kerala and there is no problem
about that. If there is any, I shall ask the
STC to increase its purchasing capacity.
They have to purchase 10,000 tonnes of
rubber and still today no complaint has
been received.

About yarns, 1 have explained the
position already.

Then Shri S. M. Banerjee asked me
about the minimum wages to be paid to the
workers in U. P. and Bihar. This has been
done. It is for the Bihar and U.P.
Governmenis to coms to an under-
standing with their workers. But if it is
meant for all-India and if it is to be on
all-India basis, then, 1 will try to look .into
this and pass it on to the Governments of
Bihar and U, P. [ will be only too happy if
the wages of the workers in U, P, and
Bihar are in line with the wages of the
worke:s in West Bengal.

About jute mills to Andhra, I have said
a number of times that we have a proposal
to give a jute mill to Andhra.

About cardamom, there is no proposal
{0 set up an export board for cardamom,

Shri Achal Singh asked about the STC,
(It is a statutory organisation and we have
control over it, but this Ministry does not
interfere with their day-to-day functioning.

About coir, I may say that we have a
proposal to channelise the export of coir.

MR. DEPUTY-SPEAKER : There are
a number of cut motions—moved by Shri
Ramavatar Shasyri, Shri D. K. Panda, Shri
C. K. Chandrappan and Shri Maneranjan
Hazra. [ will put all of them together to
the vote of the House,

AH the cut motions were put and
mmriwd

MK D'E?UTY SPEAKER : The qaes-
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“That the respective sums not excesd-
ing the amounts shown in the fourth
column of the order paper be granted to
the president fo complete the sums
necessary to defray the charges that will
come in course of payment during the
year ending the 31st day of March, 1973,
in respect of the heads of demands
entered in the second column thereof
against Demands Nos. 32, 33, 34 and
116 relating to the Ministry of Foreign
Trade".

The motion was adopted

[The Motions for Demands for Grants
which were adopted by the
Lok Sabha, arc Reproduced
Below—Ed.]

DEMAND NO- 33 : MINISTRY OF
FOREIGN TRADE

“That a sum not exceeding Rs.
4,11,59,000 be granted to the President
to compicte the sum necessary to d=fray
the charges which will come in course of
payment during the year ending the 3ist
day of March, 1973, in respect of ‘Minis-
try of Foreign Trade'."

DEMAND NO. 33 : FOREIGN TRADE

“That a sum not exceeding Rs.
1,05,70,42,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 31st
day of March, 1973, in respect of *For-
¢ign Trade'.”

DEMAND NO. 34 : EXPORT ORIENTED
INDUSTRIES

“That a sum not exceoding Rs.
6,34,19,000 be granted to the President
fo complete the sum necessary to defray

- the charges which will come in - course
of payment during the year ending the
-3t day of March, 1973; in . Mol’

“Export Oriented. Industries™.” *.



DEMAND NO. 116 : CAPITAL OUELAY
OF THE MINISTRY OF FOREIGN
TRADE

“That a sum not exceeding Rs.
2,74,64,000 be granted to the President
to completc the sum necessary to defray
the charges which will come in course of
payment during the year ending the 31st
day of March, 1973, in respect of ‘Capi-
tal Outlay of the Ministry of Foreign
Trade".”

15.30 hrs.

MINISTRY OF FINANCE, MINISTRY
OF PLANNING, DEPARTMENT
OF ATOMIC ENERGY,
DEPARTMENT OF
ELECTRONICS ETC,

MR. DEPUTY-SPEAKER : The ques-

tion is.

*That the respective sums not exceed-
ing the amounts shown in the fourth
column of the order paper be granted to
President to complete the sums nesessary
to defray the charges that will come in
course of payment during the year end-
ing the 31st day of March, 1973, in
respect of the heads of demands entered
in the second column thereof against—

(1) Demands Nos. 11 to 24 and 107 to
113 relating to the Ministry of
Finance ;

{(2) Demands Nos. 67 and 68 relating
‘to the Ministry of Planning ;

(3) Demands Nos. 85, 86 and 135 rela-
ting to the Department of Atomic

Energy ;

(4). Demand No. 92 relating to the
Department of Electronics ;

() Demand No. 95 relating to the
Department of  Parliamentary
S Affais
© Demanda'Nos. 99 and 100 relating
 to the Department of Supply ;
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(8) Demand No. 102 relating to Rajya
Sabha ;

(9) Demand No. 103 relating to the
Secretariat of the Vice-President,

The motion was adopted.

[The Motion for Demands for Granis

which were adopted by the Lok Sabha, are
reproduced below—gd.)

DEMAND NO. 11—MINISTRY OF
FINANCE

“That a snm not exceeding Rs,
16,48,70,000 be granted to the President
fo complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1973, in respect of
‘Ministry of Finance'.”

DEMAND NO. 12—CUSTOMS

“That a sum not exceeeding Rs.
9,21,99,000 be granted to the President
to compiete the sum necessary to defray
charges with will come in course of
payment during the year ending the
31si day of March, 1973, in respect of
‘Customs’.”

DEMAND NO. 13—UNJION EXCISE
DUTIES

“That a sum not exceeding Rs.
18,42,30,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in ecurse
of payment during the year cnding the
31st day of March, 1973, in respect of
‘Union Excise Duties".”

DEMAND NO. 14—TAXES ON INCOME

INCLUDING CORPORATION
TAX. ETC.

«“That a sum not exceeding Rs.
18,79,68,000 be granted to the Presideat
to complete the sum neccssary 1o defray
tiée charges which will womo in course

" of payment guring the year ending the
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31st day of March, 1973, in respect of
“Taxes on Income including Corporation
Tax, etc’.”

DEMAND NO. 15—STAMPS

“That a sum not exceeding Rs.
4,30,97,000 be granted to the President
to complere the sum necessary to defray
the charges which will come in course
of payment during the year ending the
the 31st day March, 1973, in respect of
‘Stamps”.”

DEMAND NO. 16—AUDIT

“That a sum not exceeding Rs,
31,16,69,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1973, in respect of
‘Audit’,”

DEMAND NO. 17—CURRENCY AND
COINAGE

“That a sum not exceeding Rs.
13,98,00,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during tha year ending the
31st day of March, 1973, in respect of

v

‘Currency and Coinage’,

DEMANA NO. I1B—MINT

“That a sum not exceeding Rs.
4,55,99,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
3ist day of March, 1973, in respect of
‘Mint’,"

DEMAND NO. 19—PENSIONS AND
OTHER RETIREMENT BENEFITS

*“That a sum rot cxceeding Ra.
9,48,24,000 be granted to the President
to complese the sum necessary to defray
the charges which will come in coursp
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of payment during the year ending the.
31st day of March, 1973, in respect of
‘Pensions and other Reitrement Bene-
fits",”

DEMAND NO. 20—OPIUM FACTORIES
AND ALKALOID WORKS

“That a sum not exceeding Rs,
1,12,82,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
Jist day of March, 1973, in respect of
‘Opium Factories and Alkaloid Works"."

DEMAND NO. 21—OTHER REVENUE
EXPENDITURE OF THE MINISTRY
OF FINANCE

“That a sum not exceeding Rs.
61,21,88,000 be granted to the President
to complete the sum necessary to defray
the charges which will comec in course
of payment during the year ending the
3ist day of March, 1973, in respect of
‘Other Revenue Expenditure of the
Ministry of Finance™."

DENAMD NO. 22—GRANTS-IN-AID
TO STATE AND UNION TERRI-
TORY GOVERNMENTS

“That a sum not exceeding Rs.
5,97,27,85,000 be granted to the Presi.
denlt to complete the sum necessary to
defray the charges which will come in
course of payment during the year
ending the 3[st day of March, 1973, in
respect of ‘Grants-in-aid 1o State and
Union Territory Governments".”

DEMAND NO. 23—MISCELLANEQUS
ADJUSTMENTS BETWEEN THE
CENTRAL AND STATE. AND
UNION TERRITORY GOV- .
ERNMENTS

“That a sum not cxceeding Rs.
43,18,000 be granted to the President
to complete the sum neccssary .io défray
the charges which will come in -course
of payment during the year ecading the
3ist day of March, 1973, ig- sespect of
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‘Miscellaneous Adjustments between the
" Central and State and Union Territory
Governments®,”

DEMAND NO. 24-—PRE:PARTITION
PAYMENTS

“That a sum not exceeding Rs. 21,000
be granted to the President ro complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 3Ist day of
March, 1973, in respect of ‘Pre-partition
Payments’

DEMAND NO. 107—CAPITAL OUTLAY
ON THE SECURITY PRESS

“That a sum not exceeding Rs. 85,16,000
be granted to the President to complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 3Ist day of
March, 1973, in rtespect of ‘Capital
Outlay on the India Security Press".”

DEMAND NO. |08—CAPITAL OUTLAY
ON CURRENCY AND COINAGE

“That & sum not exceeding Rs.
20,05,44,000 be granted to the President
to complete the sum necessary 1o defray
the charges which wil! come in course
of payment during the vear ending the
31 day of March, 1973, in respect of
‘Capital OQutlay on Currency and

o

Coinage’.

DEMAND NO. 109—CAPITAL OUTLAY
ON MINTS

“That a sum not exceeding Rs.
52,488,000 be granted to the President
to complete the sum neccssary to defary
the charges which will come in course
of payment during the year ending the
31st day of March, 1973, in respect of
Capital Outlay on Mints’."

"DEMAND NO. 110—COMMUTED
: 'VALUE OF PENSIONS

“That a sum pot exceeding Rs.
$,39,37,000 be granted to the. _Pmident
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to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of march, 1973, in respect of
‘Commuted Value of Pensions’,”

DEMAND NO. 111—-OTHER CAPITAL
OUTLAY OrF THE MINISTRY OF
FINANCE

“That a sum not exceeding Rs.
2,50,58,000 be granted to the President
to complcte the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1973, in respect of
*Other Capital Outlay of the Ministry of
Finance"."

DEMAND NQ. 112—CAPITAL OUTLAY
ON GRANTS TO STATE GOVERN-
MENTS FOR DEVBLOPMENT

“That a sum not excecding Rs.
25,74,07,000 be granted to the President
to complere the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1973, in respect of
‘Capital Outlay on Grants t¢ State

b

Governments of Development’.

DEMAND NO. [13—]LOANS AND
ADVNCES BY THB CENTRAL
GOVERNMENT

“That a sum not exceeding Rs.
6,39,78,63,000 be granted to the Presi-
dent 1o complete the sum necessary to
defray the charges which will come in
course of payment during the year
ending the 3ist day of March, 1973, in
respect of ‘Loans and Advances by the
Central Government"."”

DEMAND NO. 67—MINISTRY OF
PLANNING

“Thata ;urn not exceeding Rs. 4,27,000
be granted to the President so complete
the sum necessary to defray. the charges
-which will come in course of payment
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during the year ending lhe 3ist day of
March, 1973, in respect of “Ministry of
Phnnm 1]

DEMAND NO. 68—PLANNING
COMMISSION

“That a sum not exceeding Rs.
1,44,70,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1973, in respect of
‘Plannaning Commission'.”

DEMAND NO. 85—DEPARTMENT OF
ATOMIC ENERGY

“That a sum not exceeding Rs.
26,50,000 be granted to the President
10 complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1973, in respect of
‘Department of Atomic Energy'.”

DEMAND NO. 86—ATOMIC ENERGY
RESEARCH AND NUCLEAR
POWER SCHEMES

“That a sum not exceeding Rs, 45,75,
63,000 be granted to the President ro
complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the
31st day of March, 1973, in respect of
‘Atomic Energy Research and Nuclear
Power Schemes'."

DEMAND NO. 135—CAPITAL OUT-
LAY OF THE DEPARTMENT OF
ATOMIC ENERGY

“That a sum not exceeding Rs, 58,98,
06,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the "yur ending the
31st day of Mareh, 1973, in respect of
- *Capital Ol.llhly of the Dewumq;of
- Alomie Bmw

DEMAND NO. 92—DEPARTMENT
OF ELECTRONICS

“That a sum not cxceeding Rs, 3,16,24,
000 be graated to the President ro
complete the sum necessary to defray
thc charges which will come in course
of payment during the year ending the
318t day of March, 1973, in respect of
‘Department of Electronics’.”

DEMAND NO. 95-—DEPARTMENT
OF PARLIAMENTARY
AFFAIRS

“That a sum not exceeding Rs 10,28,000
be granted to the President fo complete
the sum necessary to defray the charges
which will come in course of payment
during the vyear ending the 3ist day of
March, 1973, in respect of ‘Department
of Parliamentary Affairs’.”

DEMAND NO. 99—DEPART-
MENT OF SUPPLY

“That a sum not exceeding Rs. 1,54,07,
000 be granted to the President fro
complete the sum nccessary to defray
the changes which will come in course
of payment during the year ending the
31st day of March, 1973, in respect of
‘Department of Supply".”

DEMAND NO. 100—SUPPLIES
AND DISPOSALS
“That a sum not exceeding Rz, 4,23,
75,000 be granted to the President ro
complele the sum necessary to defray
the charges which will come in course of
payment during the year ending the
31st day of March, 1973, in respect of
‘Supplies and Disposals”.” .

DEMAND NO. 101—LOK SABHA

““That a sum not exceeding Rs. 2,31,97,

000 be granted 10 the President fo
complete the sum necessary 10 defray.

the charges which will come in Course of
R mmm durjn' tlw yur md:q tbl
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3ist day of March, 1973, in respect of
‘Lok Sabha',”

DEMAND NO. 102—RAJYA SABHA
“That a sum not exceeding Rs. 96,81,
000 be granted to the President fo
complete the sum necessary to defray
the charges which will come in course
of payment during the year ending 31st
day of March, 1973, in respcct of ‘Rajya
Sabha’.”

DEMAND NO. 103—SECRETARIAT
OF THE VICE-PRESIDENT

“That a sum not exceding Rs. 3,15,000
be granted to the President ro complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1973, in respect of ‘Secretariat
of the Vice-President'’."*

15.32 hrs-

APPOORCATIN (NO. 3) BILL* {972

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): I beg to
move for leave to introduce a Bill to autho-
rise payment and appropriation of certain
sums from and out of the Consolidated
Fund of India for the services of the finan-
cial year 1972.73,

MR, DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce a

Bill to authorise paymeat and appropria-
"tion of certain sums from and out of the

Consolidated Fund of India for the
" services .of the financial year 1972.73.”
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Bill, 1972)
SHRI YESHWANTRAO CHAVAN :
1 introducet the Bill.

Sir, T beg to movet :

“That the Bill to suthorise payment and
appropriation of certain sums from and
out of the Consolidated Fund of India
for the services of the financial year
1972-73, be taken into consideration.”

MR. DEPUTY-SPEAKER : With regard
to this Appropriation Bill, I have reccived
two letters from two hon. Member—Shri
Jyotirmoy Bosu and Shri S. M. Banerjee.
I would like to read the relevant rules relat-
ing to the discussion on this Bill. The rule
says :

“The debate on an Appropriation Bill
shall be restricted to matters of public
importance or administrative policy
implied in the grants covered by the
Bill which have not already been raised
while the relevant demands for grants
were under consideration.”

Now, Shri Jyotirmoy Bosu has sent as
many as 15 points relating to the many
ministries. I have examined them and I
found that most of the points relating to
most of the ministrics have already been
raised —

SHRI JYOTIRMOY BOSU (Diamond
Harbour) ; I cannot even say that you are
misleading the House. That is the difficulty.

MR. DEPUTY-SPEAKER : Therefore,
all those points relating to those Ministries
which have been raised are barred. There is
one Ministry which has not been discussed,
and you can raise the points for discussion
on that, and that is the Ministry of Finance.
Your discussion would be confined only to
points relating to the Ministry of Finance,

The same thing applies with relation to
Mr. 8. M. Banerjee.

' *rnuhhod in amm of India Extraordinary Part I, Section 2, dated 12-5-12,

n

Wmmmamm



251 Appropriation (No. 3)BIll, 1972 MAY 12, 1972 Appropriation (No. 3) Bﬂ!.”?.? ?52

SHRI JYOTIRMOY BOSU : Sir, |
submitted those points to be highlighted,
not very long ago. It was only a couple
of hours ago, when your man came here for
a second copy. 1 am unable to accept your
contention that the Secretariat had the skill
and the talent to go through the entire
debate which has lasted for the last so many
days. (Interruption) I would like to have
a chance to speak.

MR. DEPUTY-SPEAKER :
Finance Ministry.

Only the

SHRI JYOTIRMOY BOSU : 1 will cite
one example. You will agree with me—you
must have that much of confidence in us—
that the question of land ceiling has not
been covered. Has it been covered 7 [
want to ask you. Has that been covered
in the Agriculture Minister’s reply ? It has
not been covered.

MR. DEPUTY-SPEAKER :
the points have been covered.

Most of

SHRI JYOTIRMOY BOSU :
giving a concerete example. (Jnterruption)
I protest.  ‘This question came on the 4th
August [ast on the floor of the House and
the Minisier had made a statement based
on the Land Reforms Commiltee report.
But today—{Interruptiony—do not shut out
the Opposition, Sir,

I am

MR. DEPUTY-SPEAKER : I am not
" shutting you out. Bat kindly listen to me
also, This has been raised in one form or
another, and I understand that some kind
of discussion on this also has bcen agreed
to, and that is coming up. You are an old
and tried parliamentarian. Kindly accept
the ruling of the Chair. Kindly go on with
your points on the Ministry of Finance,

SHRI JYOTIRMOY BOSU: I am
trying to grow more grey hair so that I do
not have much to speak in this House, In
- any case, I shall abide by the Chair although
- the Opposition expects a little more from

the Deputy-Speaker whose representive you
are in the Chair |

In any case, about the Finance Ministry,

- report. Not only

as the potential ecoromic surpluses of pro- -
ductive investments. That is my complaint,
There had been a real decline in per-eapita
growth as well as per.capita income. There
has becen enormous concentration of wealth
in the hands of a rew. They have also
totally and utterly failed to stop the malpra-
ctices of over-invocing and under=invoicing ~
which have been robbing the country to the
tune of not less than Rs. 400 crores in
foreign exchange cvery year, Perhaps they
are not anxious to do it. As far as smug-
gling, evasion, collection of tax arrears elc,
are concerned, they have iserably failed.
The role of nationalised banks in the matter
of granling overdrafts and advances to the
weaker sections of society, the small agri-
culturists, small-scale indusiries and others,
the deprived section of the society, has
really been more than miserable, because
there had been a substantial decline, as per
their own figures, in the matter of invest-
ment in these seclors,

The Minister has not said why they are
not brining a Bill for the nationalisation of
general insurance instead of this manage-
menl-take over trick, because through that
they are paying per month, 1 am told, about
Rs. 33 lakhs to these, tycoons. We know
this is a government of the monoplists, by
the monopolists and for the monopolists.
Otherwise, they should have brought a Bill
for nationalisation of general insurance and
stopped payment of this compensation.

Regarding Wanchoo Cormiltee’s interim
report, 1 charge this Government of con-
niving with those who are sitting over
mountains of black money. Wanchoo
Committee’s interim report had revealed
that the annual gencration of black mopey
is not less than Rs. 3500 crores ; it could
be Rs. 5000 crores, but that is the minimum.
They have given a report that currency notes
of Rs. 10 and above be demonetised in
December, 1970. Then they said, impose a
ceiling on possession of cash and jewellery,
subject to a clearance given by the income-
tax officer and also a levy on. the capital.
This Government, those who - are hand in
glove with tax-cvaders and black-money
generators, stealthily shelved that interim
that. Thres senior
executives of the Finance Ministry, including

I start by saying that the Ministry has loially the Reserve. Bank Governor and iwo
. and utterly failed in tapping the realas well = Scoretaries. weat to the stalwarts. of the
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Wanchoo Compittee and told th:n. “Doaa't
‘submit this interim repari™. They were
good ensugh to refase to do s2, but they
agreed that in the fiaal report, they will not
make any indications of a1y recommanda-
tions that.were given in the interim repoart.

In view of these few things you have
allowed me to say, Sir, | oppose this Bill to
authorise payment and appropriation of
certain sums from and out of the Consoli-
dated Fund of lndia for the services of the
financial year 1972-73.

SHRI 8. M. BANERIJEE (Kanpur) :
Sir, I would confine myself to only one
point which unfortunatcly has not been
covered during the discussion on the various
Demands. You are aware that in this
House an announcement was made two
years back about the appointmant of a Pay
Commission for Central Government em-
ployees. This was done afler a great agitation
on 19th September, 1968, in which 12
employees lost their lives and 354,000 lost
their jobs, though they were taken back
later on. The Central Government
employees waited very patiently for two
years thinking that the final report will be
submitted by the Pay Commission,

The minimum pay of Central Govern-
ment employees is less than what an
employee of the public undertakings gets. A
Central Government employee gets Rs, 141
minimum to which Rs. 15 and Rs. 7 have
been added ; itis Rs. 163 now. But an
HSL employee gets Rs, 240 ; HEC employee
gets Rs, 195 to 200 ; HEL employee gets
Rs. 185 to Rs. 195 and even in the private
scctor, the Jute Mills' Association has paid
a minum wage ol Rs. 235 to the employees.
But the Central Governmeut employees
in defence, railways and posts and telegraphs
have been paid less than the employees in
the public sector undertakings.

" Though we have been told that the
report will be submitted in July, we came
to know that the report is not likely to be
submited by that time, Although the
Finantce Minister and his Minister of State,
Shri K.R. Ganesh, have assured us that
effaris will be 'made to sec that the. roport
is. subinitted at tho carlicst opportunity, we
‘know M it uﬂl tah m '

Bill, 1972

The Central Government employees

have already started a dkarna of 24 hours
and 48 hours before the Pay Commission.
I am told, and I speak without imputing
any motives, that unless the Pay Commiss-
ion membars are assured an alternative job
thay arz ny' gaing to submit the repart, It
is extre n:ly true. I would request the
Prime Minister to assure thema job so
that they will submit the report at the  ear-
liest opportunity. O:herwise, they will not
submit it bzzausz it is a q1sstion of retren=-
chment for them.

I would request the hon. Finince Minis-
ter to contazt the Pay Commission, get
their report and give an assurance to this
House (hat it will be received soon. If the
report is gying to be d=layed, there should
be an interim report at least to cover the
pensioners, the people who are  going 1o
retire  this year, Even if the age of retire-
ment is not gring to be redudced from 58
to 55, still in 1972 there will be more than
43,000 governmeat employees who will be
retiring and they will not get any benefit
unless the report is submitted carlier. Now
that the hon. Prime Minister here, the
Finance Minister is here and, Sir, you are
in the chair, I would request in all humility
and earnestness that the report should be
sumitted without delay, at the laiest by
July 1972,

SHRI YESHWANTRAO CHAVAN:
Mr. Deputv-Speakekr, Shri Jyotirmoy Bosu
has raised half a dozen points which,
though they were not techaically raised
during the debate on the different demands,
he himself has raised the same points when
he spoke on the budget discussion and [
had answered all the points. But be
managed to remain absent at that time.
Now he has managed to be present and
raise those points, and I am glad he is
present.

On the question of prices he brings in
his own ideogical approach in this matter.
We have taken some positive steps and the
strength of the economy has been amply
demonstrated by the test to which it was put
Jast year. As a matter of fact that shows
the strength of the economy. Of course,
there are certain things which have to be
achieved. We will work for achieving

those thing.
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Asfar as the Wanchoa Committee
Report is concerned, there was an interim
report which we have admitted, not only
now but a year ago.

SHRI JYOTIRMOY BOSU: Why don't
you publish it ?

SHRI YESHWANTRAO CHAVAN:
We decided not 10 published it in the pub-
lic interest, But we did supply a summary.
There was a recommendation for demoneti-
sation which the government have not
accepted. There is nothing to conceal in
it, Certainaly, some officials did discuss
this matter with the Commission. There
is nothing wrong with it, Since the Com-
mission has prepared a report Government
wanted this matter to be discussed. So,
some officers went and discussed it. It is
very wrong to say that they were persuaded
not to make any recommendation. Shri
Wanchoo is an ex-Chief Justic and he is not
a person to be pressurized by anybody. He
is @ dignified person and 1 do not think
one can question the pona fides or the
integrity of a person of that stature. 1
know that whatever I say I am not going
to convince Shri Jyotirmoy Bosu, When he
does not want to be convinced, what can I
da'?

So far as the point raised by Shri S.M.
Banerjee is concerned, we have already
assured him that we will make efforts to
1o see that the report of the Pay Commiss-
ioh comes as early as possible. We have
started this effort. To say that the Pay
Commission will not submit the final report
until the members of the Pay Commission
have been found alternative job, the least
1 can say is that it is most uncharitable,

', SHRI S.M. BANERJEE: I said “with-
out imputing any motives”,

- SHRI YESHWANTRAO CHAVAN:
This is another technique of pressurising
the members of the Pay Commission, pos-
sibly; may be; I do not know. But, that
apart, ] can only say that since we appoint- .
ted the Pay - Commission, we are cqually
interested to see we get the report, as 8000
as; possible, heuuu we do not

Mit.

want lo

SHRI S.M. BANERJEE : The Fimt.

Pay Commission snbmitted its report after, . .

one year, the Second Pay Commission after.

two years and the Third Pay Commission
may do it after three years. At this rate,
ff we appoint the Tenth Pay Commission,
it will be after ten years.

SHRI JYOTIRMOY BOSU :
mean time the cost of living goes up.

In the

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill to authorise payment
and appropriation of certain sums from
and out of the Consolidated Fund of
India for the services of the financial
year 1972-73, be taken into considera
tion,”

The Motion was adopted.

MR. DEPUTY.SPEAKER : Now we
shall take up clausc-by-clause consideration
of the Bill. There are no amendments and
therefore I shall put all the clauses and the
schedule together to the vote of the House,
The question is :

“That Clauses 2 and 3, the Schedule,

Clause 1, ihe Enacting Formula and the
Title stand part of the Bill,”

The Motion was adopted,

Clauses 2 and 3, the Sehedule, Clau-
se 1, the Enacting Formuila and the
Title wete added 1o the Bill,

SHRI YESHWANTARAOQO CHAVAN ;
Sir, 1 move ¢

“That the Bill be passed.”

tion is :

“That tho Bill be paned."

TﬁcMolwﬂ Madapw

MR, DEPUTY-SPEAKER : The ques- -

Ml DEPUTY-BFEAKBR NW 'l-:.

hhnpﬂnrnm um Imhnl Ih_." :
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are 15 mivutes ahed of time and. therefore,
the House will adjourn today at 6.15. Bills
be introduced.

I5.46 hrs.

COMNSTITUTION (AMENDMENT) BILL*
Amendment of Eight Sdlcdllit)

ot Wit W (wawR): W s

wat § e W & dfaem s o) @

& wrd fadas w1 quegifoa &<
wawfa & i |

MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That leave be granted to introduce a
Bill further to amend the Constitution
of India.”

The Motion was adopted.

st Wt Wt ¥ fada® gredifua wTar g

CONSTITUTION (AMENDMENT) BILL*

(Substitution of Article 168 and ommi-
ssion of article 169, etc.
st Wiz Wt (wFATT): & s
s § e wize  dfaery w1 ok @@
W SR e fedgw #1 queqTioa s @
o srgafy o
MR. DEPUTY-SPEAKER : The ques-
tion is :
“That loave be granted to introduce a
Bill further to amennd the Constitution
of India.”
The Motiou was adopted.
W I'ﬁ'l‘ w: & ﬁr&w gu e
v ! 1 -

© VAISAKHA 22, 1894 (SAKA) Constitution, (Amdr.) Bill by 258

Shri Samanta

ANCIENT MONUMENTS AND
ARCHAELOGICAL SITES AND
REMAINS (AMENDMENT) BILL*

(Insertion of new srction 20-A)

SHRI R. P. ULAGANAMBI (Vellore :)
Sir, I beg to move for leave to

introduce a Bill further to amend the An-
cient Monuments and Archaeslogical Sites
and Remains Act,

1958,

MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That leave be granted to introduce a
Bill further to amend the Ancient Monu-
ments and Archaelogical Sites and
Remains Act, 1958."

The Motion was adopted.

SHRI R. P. ULAGANAMBI : Sir, 1
introduce the Biil.

MR. DEPUTY-SPEAKER :
Bhaura...Absent.

Shri B.S.

15.47 hrs.

CONSTIT UTION (AMENDMENT)
BILL—Contd.

(Amendment of Seventh Schedule) by
Shri 8.C. Samanta,

MR. DEPUTY-SPEAKER : The House
will now take up further consideration of
the Bill of Shri Samanta further to amend
the Constitution of India. 2 hours were
alloted for it. 1 hour and 2 minutes have
already been taken and 58 minutes is the
balance. Shri Bhandare'is to continue his
speech, He is not there. Shri Chandra
Gowda...Absent. Shri $.B. Patil...Absent.
Nobody is there, Shri R.R. Sharma.

SHRI A. K. GOPALAN (Palghat) :
Sir, 1 had written a letter to the Speaker and
had sent a copy of that letter to the Prime-
Miaister also. The Prime Minister is here
at the moment. I want to know what the
Government has decided about including it
in the Ninth Schedule. It wili be better if
1 know it. . )

lh-ut-h-& in lematta of Tadia

Detunmadlnmes Wt LA TS ONT T
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MR. DEPUTY-SPEAKER : The Spea-
ker is coming himself. You can take it up
with him.

15.48 hrs.
[MR. SPBAKER in the Chair]

SHRI A.K. GOPALAN: Sir, I had
written a letter to you and a reply was sent
by the Joint Secretary saying that dharana
inside the Parliament or outside the pre-
mis¢s would not be allowed. [ know that.

As far as the contents of the letter are
concerned, 1 sent a copy of that letter to the
Prime Minister also. It is not a tamasha.
I had approached other Members of Parlia-
ment belonging to other parties ths other

day. The Prime Minister had said,
“Tomorrow a decision will be taken".
After that, two days are over. Yesterday

1 wrote a letter to the Prime Minister, We
are every day talking of ceiling on land
holdings and protection to the tenamts. It
is only to give protection to the tenants that
I am wanting to 'include it in the Ninth
Schedule. I understand—I do not know
whether it is correct or not—that there is
some difference between the State Govern-
ments and the Central Government. 'What-
ever it.is, [ want to know whether before
this session is over a Constitution
(Amendment) Bill, putting it in the Niath
Schedule, will be introduced or not, Lakhs
of tenants will loze their lands and about
two lakh hutment dwellers will lose their
lands. I do no! want to go into the details
of it because the discussion is coming up.
The Prime Minister is present here. I want
to know, before this Parliment session is
over, whether it will be included in the
Ninth Schedule and a Constitutional amend-
ment will be passed,

In June, the courts will open and,
before the next session of Parliament begins,
lakhs of people for whom the Act was
intended will lose their Jand. Not only
that. The Prime Minister had said that

this was a model Act, as-far as the Kerala

Act was concerned.  After a draft Bill was
... sent, the Central Government verified the
©  draft and sent it back to the Kerala
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Government and the Kerala Assembly
passed it, and the President gave his assent,
Now, after the President’s assent, is the
Central Government going to make some
changes in it? The High Court and the
Supreme Court have also not made any
changes in it. 1 do not know what is the
difficulty. There is absolutely no difficulty
if the Government wants to put it in the
Ninth Schedule. If that is not done, 1 know
what will be the consequences,

The question is that the Government
can do itand | hope the Government will
give an assurance that tke Bill which is
coming up will be accepted and, on that
basis of that, it will included in the Ninth
Schedule.

1 have been writing to the Prime
Minister. A deputation also had met the
Prime Minister and she said that within two
days somcthing will be done. I want to
know what is the decision taken and, if not
taken, what is the difficulty in taking a
decision.

SHRI INDRAJIT GUPTA (Alipore) :
Sir, if [ may just add a point to what Mr,
Gopalan has said, we are told that the Land
Revenue Minister of the Kerala Government
who was in Delhi for the last few days,
having discussions with the Central Govern=
ment precisely on this question of inclusion
of this Act in the Ninth Schedule, has had
to return to Kerala disappointed and con-
vinced that the Central Government, the
people with whom he had discussions, were
trying in someway or the other that protec-
tion is not given to this Act in the form in
which it has been passed by the Kerala
Assembly. We arc told that certain pro-
posals were made to him that, if certain
changes were introduced in the Act, only
then the Central Government would consider
giving & Constitutional protection to it. To
this, we are told, the Land Revenue Minister
has emphatically replied that no such change
can be supported by the Kerala Government
uuder any circumstances.

Sir, we are facing a .very serious crisis,
Let it to made quite clear. It is not a matter
affecting onc State. It is a . wvery serlous
crisis which is pregnant with all sorts. of

_ consequences o the whole question of pro- -
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gresdive land reforms in the country. As
Mr. Gopalan pointed out, this piece of
legislation has been held as a model for the
entire country. Even thc Prime Minister
bas gone on record saying that. The Plann-
ing Commissinn had at one time insisted
that State Governments which enact this
type of reform must include in it a clause
for giving a retrospective cffect to cover the
transfers of land which may have taken place
carlier on. It was on the insistence of the
Centre that it was done. Now, when that
is incurporated in the State Act, we are told
the Centre is pressurising the State to remove
precisely that from the State Act thet it must
not have retrospective efflect. How can they
except any self-respecting State 1o accede to
such a thing ?

Sir, a Bill happens to be coming as a
Private Member's Bill and, | hope, it will
not be just a matter of routine discussion,
What is required is that the Government
should make it clear on the floor of the
House, in the course of this debate, as to
whether they are prepared to give this Act
a Constitutional protection or not. If they
refuse to give this Constitutional protection,
dire consequences will follow. Let it be made
quite clear. Political conscquences, economic
consequences and the whole question of
relationship between the Centre and the
States is at stake, if | may say so. It should
be taken very seriously.

There is nothing legal in it. The gques-
tion of retrospective effect, I think, has got
nothing to do with any legal argument. It
is purely a political question. There may be
some people in the Government here who
think that it will create a precedent and
they want to protect land-owners in other
State from having a similar thing put on
to them. That is why Kerala has been made
the scapegoat for it. This will not be sup-
ported by anybody. It cannot be supported
by anybody in Kerala, including the Members
of the Congress Party who are their in the
coalition GGovernment and who are a party
to having passed this Act.

"1 would beg of the Government not 1o
precipitate a crisis. There will be a major
crisis, . it is better they come forward and
take this opportunity to make it clear that
this Act will be given a Constitutional protec-

" tion before the courts open in Kerala on the
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Ist of June. Otherwise, lakhs of people will be
cvicted. Homes'cad dwellers will be driven’
out of their homes. Landlords will rush to the
courts and the Act will be absolutely nega-
tived and nullified and chaos will follow,
nothing else. I do not know what political

consequences it will have,

SHRI N, SREEKANTAN NAIR
(Quilon) : T am a senior Member of Parlia-
ment from Kerala. I want to appeal to you
and the Prime Minister that the demands of
the UP landlords should not stand in the
way of the people of Kerala. That is what
my friend, Mr. Pant, in spite of his good
intentions, is trying to do. In that case,
naturally, the whole State of Kerala will
blow up and along with that, all the Garibi
Hatao and the slogans of socialism will go
into blaze,

Therefore, I would humbly request you
and through you the Prime Minister that this
question must be considered very seriously
and a common man like Mr. Pant should
not take up that attitude of negation.

SHRI K. C. PANT : The Law Minister
will answer the question, but, since, I think,
he mentioned my name—...(Interruptions)
The fact of the matter is that we are more
concerned and not less concerned
thaa the hon. friends opposite
about seeing that the tenants of Kerala are
protected and, in fact, even before this
measure came here, an Ordinance came
sometime back under which for the next six
months, the tenants are protected against
eviction. This fact may not be known to
my hon. friends. The Kerala Government has
taken this precoution and we have of course
agreed to it, most readily. Now, as far
as...

AN HON. MEMBER : It should be done
before the High Court re.-opens.

SHRI K. C. PANT : 1don't think you
should treat your High Courts or Ordinances
so lightly.

The way Shri Gopalan put it, it seemed
as though the Ceotre had agrzed to. some-
thing which the Siate had proposed and,
thereafter, the President’s assent was given
and then the Centre has suddenly had a
second thought and is going back on all thas
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has been done. That is not the position. In
between came the Supreme Court judgment
and the High Court judgment. The High
Court struck down certain measures. The
Supreme Court considered it...(Interruptions)

SHRI A. K. GOPALAN : This Act was
passed by Kerala. The draft was sent to the
Centre. The Centre scrutinised it for one
month, It sent it back saying, ‘OK, you
pass the legis'ation’. After passing the legis-
lation, it was sent to the Centre and the
President gave his assent...

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C. PANT): What happened ? What
bappened after that ? After that came the
High Court.

SHRI C. K. CHANDRAPPAN (Tellic-
herry) : Mr. Pant's Ministry was dealing with
it from 1970 onwards. Your predecessor,
Mr. Chavan, had promised that you were
ready to include it in the Ninth Schedule of
the Constitution. I do not know what pre-
vented them all these years. The Supreme
Court verdict came much later.

SHRI K. C.PANT : I realise that you
want to make some political capital...
(Interruptions)

SHRI C. K. CHANDRAPPAN : Sir, he
may not know the fact...(Interruptions) This
is a fuuny way of arguing it.

SHRI A, K. GOPALAN : Wecan do
. what we want.

SHRI C, K. CHANDRAPPAN : 1 respect
the resolution adopted by the KPCC of
"which my friends across there also will
stand by.

SARI K. C. PANT : I am trying to give
the facts.

Now, as I said, aftrr, as Shri. Gopalan
- said that it was passed, the High Court
struck down thesc three Acts or certain pro-

" visions in these three Acts and then it came

. to the Supreme Court and the Supreme

* Court gave. its judgment only recently, Now, -

OotenSip, 1:ws studied fn some depth bere
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and as a result of this study, we cimé
certain tentative conclusions. It is’very:
difficult for me to go into details because
the Cabinet has not finally decided as yet:
and I am not really authorised to speak on
behalf of the Government in this matter till
a final decision is taken. The Home Ministry
performs a very peculiar task with regard
to these legislations that come from the
States, We are a kind of post-mortem
generally . .

16 hrs.

SHRI C. K. CHANDRAPPAN : This
legislation was sent to the Home Ministry 3
years age. They were sitting over it. The
Kerala Government pointed out that the
Court will strike down certain clauses, they
asked the Central Government : Please look
into this,

SHRI K. C. PANT : The opinions of
the different Ministeries are communicated
through us and the Bills are received
through the Home Ministry. And therefore,
we represent the views of the Government
to the different States, so that there may be
no misunderstanding.

When we had considered this matter,
the Revenue Minister of Kerala was good
enough to come here. 1 discussed with him,
My senior colleague, the Law Minister, who
is far more competent in these matters than
1 am, discussed this matter with the Kerala
Minister, I was with him, Of the three
Bills there was no difficulty at all about one.
One of the Bills has been heared by the the
Supreme Court and the judgment now makes
it necessary to include it in the Ninth
Schedule, This was a view to which the
Kerala Government agreed. On the others,
there were certain points which arose and
these points refer to vatious aspects. I
cannot go into the details at this stage. My
friends know the whole story. Certain
loopholes had also crept into this, and
perhaps they will be thanking the Central
Government for having gone into this matter

in depth at this stage. Secondly, there were -

certain inequities. This was also discussed
with the Minister of Korala and his official
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did not guite fit in with the Central view of
the matter, All theése things were pointed
out. I am glad to say, of all the points
except one, there has been full agreement
between us. The matter was sorted
out to the satisfaction of both the Govern-
ments,

On that single point also, apart from the
fact that a Kerala Minister and we have
understood each other, he has gone to
explain it to his Chief Minister and there
were communications from the Chief Minis-
ter yesterday and day before and in fact, he
_is consulting his colleague, and if necessary,
he may himself come here to explain
matters.

In a complex matter like this, I think it
is good ...

SHRI N. SREEKANTAN NAIR : You
cannot say you are different from the Prime
Minister. You cannot say Revenue Minister
of Kerala is different from the Chief Minister
of Kerala. You can’t say they hold different
Viewi.

SHRI K. C. PANT :
they hold different views,
little less excitement will make for better
understanding, Sir. As I said, we are very
much concerned about the fact that tenants
get full protection. In fact, if 1 may point
out, I did explain this to Shri Gopalan when
he was good enough to telephone me and I
said, this is our broad attitude in the maiter,
1 am quite certain that the inclusion of them
in the Ninth Schedulc will be something
which the cabinet will approve and I am
quite certain that even the little difference of
opinion-that remains there will be thrashed
out,

I never said that
(Interruption) A

" Sir, a problem is sought to be created
where there is no problem, Excitement is
sought 1o be created where there is no need,

no ground, for excitement at all, I am
surprised that even a person like Shri
Indrajit Gl':ptg aie "

SHRI INDRAJIT GUPTA : 1 wanted

to know one thing specifically, whether or
Dot theCentre had proposed that the Act
_should be- chmpd W renpwl of the
‘:ﬁwﬁm
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SHRI K, C, PANY : No, no, it is not.
You have misunderstood the whole thing. I
am mot in & position to explain when
negotiations are going on. You get infor-
mation, some times you are misinformed
and therefore, I would not blame you for
reaching wrong conclusions, But you must
understand that. I am not now in a position
to go into the whole matter. When the
time comes, I|am sure the Agriculture
Minister who is directly concerned with the
matter will come before the House with the
whole thing.

SHRI INDRAJIT GUPTA : The Bill is
coming up.

SHRI K. C. PANT : I have explained
to you that we are in touch with the State
Government. The State Government are
looking into it. The Chief Minister can
come here if he can so that matters can be
sorted out. Very quickly we can go ahead.
We want that.

SHRI A. K. GOPALAN : Whatever
our differences are, before the 30th of this
month, will we be able to have the Consti-
tutional amendment by which it can be put
in the Ninth Schedule ? If you want really
to give some protection to the tenants and
hutment dwellers, you must putit in the
Ninth Schedule. Will the Government be
able to put it in the Ninth Schedule ? What-
ever other things are to be, it is not my
business.

SHRI K. C. PANT : 1 have
already explained, cvictions will be pro-
tecteted.

SHRI C.K. CHANDRAPPAN: He is
very deliberntely misleading this House.
There are two opinions-very high opinions
of expertise. The Kerala Government
approached this Government three years
before for seeking Constitutional protection
for the Acts and pointed out dangers and
Mr. Pant and his Ministry advised they
know nothing is going to happen. To-day
everything has happened and he is saying
there is an ordinance. No ordinance is going
to protect any one, I am wvery certain
about it. It is going to -affect lakhs and

. Jakhs of hutment dwellers and there is going
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to be blood bath in Kerala.

MR. SPEAKER: Let him explain the
position.

SHRI K.C. PANT: This kind of langu-
agd>! T have explained at great length. I
have also said that there is already an ordi-
nance which protects the evicition, Noth-
ing has happened so far. Nobody has
been evicted. This was under challenge in
the High Court and the Suprem:z Court.
It is only recently that the Suprem: Court
has given its final vie#. In a complex and
complicated matter where the Supreme
Court has struck down certain provision,
only it is right that the Central Government
should look into the provisions carefully,
Otherwise the Central Government...(Infer-
ruption).

MR. SPEAKER: Will you sit down ?
Do not interrupt at every stage Please sit
down.

SHRI C.K. CHANDRAPPAN: Itis a
critical situation in which we are put.

MR. SPEAKER: Do not interrupt.

SHI K.C. PANT: To bring in this
Constitutional Amendment Bill in this
session is subject to Kerala Government's
studying the matter and coming to us qui-
ckly enough.

SHRI INDRAJIT GUPTA: If it had
been necessary for the Chief Minister to
come to Delhi, then at least common sense
tells us that differences connot be unimpor-
tant or a minor one. Then he is already
visualising for probably the possibility of
bringing the Chief Minister here for cousul-
tation.

SHRI K.C. PANT: For speed.

SHRI INDRAJIT GUPTA: You
should not advocate for speed. You have
been sleeping for three years. You do not
. bother about speed. Now at the eleventh

hoyr you talk-about it when  Parliament
* " is about to adjourn. They cannot given pro-
" tection by Ordinance. This is what should
© .-bave been understood. Once the courts

"--‘mopeuonmz Ist June, there will be
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absolute chaos unless ' this pmteetion s
given, .

MR. SPEAKER : What [ propose is
that on Monday we sit together..,

SHRI S.M. BANERJEE (Kanpur) :
The question is of the particular Bill
which has been introduced by Shri Chandra-
ppan on which practically all parties are
unanimous. As a matter of fact, he ex-
pected such a Bill from the Government
side seeking to amend the Constitution.
Now that the Bill has becn brought forward
by a private member, Government can take
up their mind. Are they going to accept

it today ?
SHRI CM. STEPHEN (Muvaltu-
puzha) : 1 can undetstand and appreciate

the observations made by my friend, Shri
Pant, that a commitment here and now
would be diflicult. His difficulty is that he
has to consider certain aspects of this matter,
At the same time, | have to emphasis one
thing that this is not a party matter at all;
it is above n party issue, it is far beyond a
party issue,

SHRI K.C. PANT ! Quite right.

SHRI C.M, STEPHAN : This is an
issue on which all the people of Kerala are
unitedly of one view including what is known
as the Swatantra parly and others. All are
unanimously demanding that constituttonal
protection should be given to this legislation;
it has already become an Act and the Act
has been working. Commitments have
been made. Protection was being given.
Evictions were stalled. In a matter which
is a state subject, where the Legislative
Assembly has unanimously passed a law, and
all parties unanimously come up for the
protection hand of the Centre, whatever be
the opinion of the Centre, when it is a
matter of giving protection concerning a
subject of vital importance in which also
there is a commitment of the party in
power, what should be done ? That Is the
basis question, I do not want p _into
details, ‘ ' )

As far as the Congress.in Kerala is con=

corned, in a State Conveation MM:

resolution r-quut!nz the, Caauﬂ Governs

b
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ment to put this in the Schedule. Therefore,
I want Government very seriously to consi-
der it dnd take steps to give it constitutional
protection before Parliament goes into
recess. A commitment here and now may
be difficult, consultations may have to take
place; but let there be no misunderstanding,
that unless protection is given, a very
difficult situation will arise in Kerala which
may be an encouraging precedent reactio-
naries throughout the country for the pur-
pose of scuttling land legislation now in the
offing. This warning must be taken note
of. This is the voice of the Congress in
Kerala.

SHRI VAYWLAR RAVI (Chirayinkil) :
1 would urge only one point. If this is not
given protection immediately, in June courts
reopen and evictions start, there wil be a
civil war. [ want 1o draw Government's
attention to consider this seriously,

SHRI C.K. CHANDRAPPAN : This is
problem agitating 20 million people of
Kerala.

MR, SPEAKER ! Why is he so much

agitated ?

SHRI C.K. CHANDRAPPAN : 1Ina
matter of this nrgency and importance, I
cannot just remain disciplined like that.
The explanation given by Shri Pant is not
satisfactory.

MR. SPEAKER : Ilis name is there.
The Bill is in his name, He will get ample
opportunity.

SHRI C.K. CHANDRAPPAN :@ Now
the Prime Minister is here. She should
roake a statement.

SHRI N. SREEKANTAN NAIR : Sir,
silence may be golden, but the Prime
Minister’s silence at this hour is not wvery
golden,

oft . am wAt (wier): weaw
wirew, gt Xw & faon <ot & @A §
A o ¥ wrew ot smw I A
forsr w1 e s st § 1 9 w0 )
W w Y e IR & ory, WA
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R ¥ B asqa ¥ faufen § faeelt
oTl & AFES! AL FI T 1 IE@T F
faerdt reg # fafy § o< woe gw sy
ifegmu g vfa s@r { o N
#+g A97a% faaq wWar g foar «r
AT ea AT AT WX fawr 1 ow
@ AAATI IS A1 L A F OF g
farer § &Y fawr & wsaw Y 6w
FUT Q@ g1 o gn e § & wa
wag faer g9\ ) & g9 %1 g€ g ar
f& faar &= & e 7 § 9 uway

& gra & o g1 | < &1 fegfa A S gy
#1149 qARIT § GAYT FE@ A0 § WK

438 & gaqa $ F fa¥ @y gar
g1

1617 hrs.

[SHRI K. N, TIWARY in the Chair.]

UK &, . qt. WX 767 5T #T
ag wIAa g, fawsl & @ i zar §
R/IE AR & wreafas wgal AR e d
A & weqsl B @ Q1 fasge QA
R | Wea WA # AfF gvyei foeor deqid
U GFTF GI § &, ga fad agi
qAl §B o¥F §, _AfFq gu wqw &,
WgT 9T NGf0F qEard qFAT AT KA
qeqml F Q191 7§, S g F §,
gfées H g9 & §, a7 9T 99 & T
frsr & famax §1 % wmonm g fe
fas®l T I, 8. 8. AEE! a6 a7
7g fawtar 3 | SAT AW WFR T FU
fear § T UF TR 1@ AE §T IO
s ® avwe @k @ fow & ST g
¥z §r, &few go o o frasl & sox
AT XA, KAAT ATAH AE AT wY
gar & fr ag g & ® g qw T
ogeT §67, H1 T fad ael FE Eaw
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o #t ze firelt W o oft {1 ww
T o Al fowen, @ W sf
gfewrd aft §, wfcedl § ot 37 N o
wrlr gt § e wTw wfaw s gvar §
aqr gt w19 & fo¥ gy @ e
gfrerd o o7 ¥ fad aff §

el Tt gure W ¥ ol wy Wy
gfeard aff § | B2 vy w) fae-d diw
¢t frear sk godt O OF giewd,
#¥ erryfe & gfear T dge #
farer @14 o< faareht €, ag ot & adf
frerqral | faen & wxe & I H ¥y
¥ & g fear | fr F @z w0
WY gg, weTIE! F & W @A g,
Wi 7g ¥Ey gq fF faem s16t =t
¥g @t a3, & ¢ famr w1 EWéT W
E:Wﬁa%mﬁmﬁmm
foer ¥ <ear nar § ifw €2 oifx §z¢
AT &w fagg & sqc afaedye s EF |
whHfady w3 mwfwgeg s €2
for ¥ g1 ¥ FiwlE fae ¥ o faar
w |

& @ fawr ) 7 T S W N
wor WIgaR W fawrw gl w7 &
gwda a1 §, qur wigaT § f§ @@ ®
W w9 F arw fear

! grer wm (qref) oo faw
wTeg A X <@ § Saw § wudw s
& ¢ % quaa § e s ¥9ftg wowrc &
@ T uvit g7 7 faar s g g A
warer 9% F faq waw wiw @1 9 O®
& Y | wrew & 3w A W
i s IR A § Rm o
- e {1 frge ¥ <@ wrer o gfea
. ¥ et e v gy § ot Qfow &
gt X TR & e o< e
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£ 1 o feardi § vg fre ﬂwﬁqn
Tyt wear § ot 7 o arr wff rwar
& 1 fegre wt fandt fagre ¥ aw @
wT srre foar wgw s &Y g fafee
€Y T &, Tar gt wgr oo | g ¥
faad? #Y wrt frgea & Al ®y @Y
wwfom gy s el wme
THTEST A OF AT wE AT A €2-
TogT F O §:

*National inlegration not be built
by brick and mortar * or chistle and
hammer. It has to grow silently in the
minds and hearts of men. The only
process is the process of education.
This may be a slow process, but itis a
steady and permanent one.”

wreg gerd, 1971 # shwat gfar
widt X -t ag g1 91 % o fagg o g
waic foee & ar wifgd | 1967 &
w&q # A9 &1 FEAWT gAT 4T | IF §AT
IR N I T N A5 we weale
faee ¥ ¥ 1 wifgd | ofwar @i A
ft oF difer g€ & | I afarE 2o
7 3a ¥ ar faar g @ 9@, 1971
%Y 7g gt 9@ | I WY Iy wgr qT:

“What is nesded is no less than a global
re-thinking on the education system of
Asia in order to adopl them to the
present function of education in today's
world and the varied conditions prevail-
ing in many countries in the region.*

& ag wg 1 § f6 fger w1 difivg
AR & A forar ar wifgd 1wy Wy
g Fwifas g0 § 1 e i Ewarerd
W AT FTAFT ) W I F e

&1y faardt ) ow dgfae R §
namww m&u‘mw

m'ﬁqul
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g4 &7 37 A N 99 gAg@ wew
WX Yo I werf¥ wg W E fw
farerr w1 fawg ez aadee § ok ¥0q
FHEIT W /ALY FI7 4G I51 awA § |
afwr & qmaar g f& 9 FF @ wrgdt 78
t &1 wwqy *7W FEAr g A
qg T FHIAT qATW FT A § | qg WA
forerQ @22 g Tre 3 § | WA Fver
¥ TATAr | IAY gAML W A ofsw e
W g arfaar a9 | fegam W
gfar & aaf § o foerr | g fasmrey
ar agAT Wiy &1 ffwT wew ey
wies § 97 A wrew Dar g e famr &
&7 # oy geafa agY &1 aw § faaey
agrarfe 1N ek g o d
arq foer &

“1971 census shows only 29 per cent
literacy. Because of growth of popula-
tion the absolute number of illiterates
has actually been growing.”

a8 ard wedt feast 21 Wy &g
ferr fe 2z arell 3 s v S &
afY fear

“Elementary education and teacher
education have behind schedule, The
main shortfall has been in the State
sector."
Nt fasr v § wer s fwar
areW e fagg AT Tog ST dwH A
e ex of oW A fardmre @), &
wreat § | gArR fowr S @Y woX oo
¥ wf T w7 o § s awa W w1
@A § fog, TR A Y wTAR u%i_‘i
fare fomr & dx € agemT o
waifs W ww o @S
| :
o gwa T & AT w6
T e g v o wew e f 6
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f& afz diwe= Y aod W F w=x gw

®Y 3 997 TWAT §, THH! QHAT FT AT
@A, ot 7o e mgw wx @ §

FAHY qUT A WY GW W q@A wigd §
at faer & amd § gwwr Tniw@r Y
AT R 1 ey few ATy ¥ avar g7
wfa, qfr o @ a3 a1 3 9w 3w
®t ard qepfa, ¥ Y 97 oo oy ¢
W1 a9 A € @A qTA R, IARY WO
TZI & | g0 waw waw ghafafeg)
mﬂﬁﬂh‘ﬁiﬁﬁ, g, a=ag,
2T iR ¥ a1a Ag) @A g afew
AR gz #1 96t @ ST gw f 8war
g1 | g 3T ¥ WSS 93 fa¥ &7 angy
w1 ak § ? ¢9 Ay § w6 gAre s
% N AT QI ¢ ag T @ifvg wry,
wq a% § g Wrg | @ e i
1 gH AT AFAT 9% § | I F 9
dar 7 g7 ) a9g @ o e ¥ gl A
A e A o o€ § 1 faan & @
NN ge E2w N wowT ST MY
s g5 3@ N § o Afl wx ard § o
i@ ag sy onar € fe ag gfaafed
st §, 96 gfaafadt & 55 o3% A}
frwerd § 1 7 T T & x@ 9T gy wd
& oo &1 & wwa g Falta s
Fgw faq @ oA @ owfed g
% gu 59 TF UTH 79 FIE |
ﬁmﬁ%ia’rﬁm FgRaO@ g
g g fo wgfaa qad & e @
gy ¥ WX CWEY WIT ZIAAT Vg § |

s oW w e @ (fAaEr):
erah ¥ o faw da fear 8, ewwr &
g ¥ Wi w7 § 1 g W H A
yem @} E Wwarew W @ &,
Afen frar & &% A gE A B WY
gv*d’(!t@fﬂfﬁ'ﬁ Targ T !
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IR @RI wTA F Ay ¥ 0w
wrar ag wadt AR agdr wAoh
¥g 3T ¥ 0% BT ¥ qEL DA aw Do A
qoely Sy Y | THEY ZW 99 ST AT A
#3 AT a8 uw areafawar § s ow w9
¥ gat w1y a% gy wwf of WA qu
frgam oF T oot & A g
e fr o g wrorel WY gEq 4G AE-
foma & fey il av gad w1 e
afl fxar 1 ag Iga wars A o o
FHAT, BT, TTE § & CF g § gE9Y
Mg A § A AU @ A gTWe H
IR E, TTAFA AN X INE W
e fe g agh & wrar 78 A 3
wre adY g agi W W F gk §
afgmarg, &1 #1€ qrgdt wran § e A
IEHT M HIA MY § I S ST qEAT
PrmgAg @R A

% awargfe fema g @
foredrardt s §zT & & @Y WY Frf TR
aff v ) T AN GIE Y AG K AT
awar & % @ 79 Saorw g9 A8 w%
gwd & @fea ¥ guwar g % fear o
gear 21 % Fate fae § w@d @
ATy, EEET Fa grA G § | Far wgan
§ fe e & aee foar st wnfgd
& §F NE UH § a<g ¥ arew &
art wfgd |

|1 ¥GT &Y W1 § | THAT WY WrEAv
¥ ag g i 9 <@ 1 afawarg ¥
T MG A ¥ A f A ow@rwr F)
- wier R woe frav §vex & owiw
e fewrar § i e fewr oo ooy
T ¥ X ot ey ¥ wgroe
owfr sz A § 1 qwar ¥ oY
o QY wifes 3g A v g
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WAt A T A ¥ g wfe

o ey aroRgrr A & &

vg ¥y Tar § e Rzw wwer aff
HIAAY | o AnTeT ETgw Qe fafres
¥ Iwaw w2z § wAwr mave gl
dY | 3@ a9 FB wIE df o o feg
wht 7 g€ 1 e ww v G fe
arda @t RZE § ST &7 g
| XF A1E ¥ §9EY A WA, @H qaw
dzr Aff Qar g | uUNd qEOw & feg
WX gl g A} W E Y e
T F A w1 A FF ) weer
%W §, 9g W9 AG FoF ) W AW
gag § wiadifedl #1 qga agr awan

g

|97 g /W W qNAT ST Aifgdy
W g & wiwr # arfefErae
S0 FATqT 9T TG § 1 A3, Al anfe
faast WY wiwrd § gasr wvai T
AT W W97 &7 fagqr qqr | wF 0
fert ®# M @EgT AW & 399 g €A
et & argw N1E W few ag §
ATEL A AT wq AT § AT SA%Y qar
§ At wrar & % 7 9% war fawr §
W AW @ o R Wi Wi
frar <@arar se sg sx e
wret # fear dd wv owar &) cEd
A gt afi wwar g fw feuc wr @ §
At oY gt fealt g ) R Ow 2
TRIJVAT SR H W & R qar
w¥l for xu fawfad ¥ amod faw & $1f
oAl s e o k)
w7 WAy Y g7g qg ow v ww
g fipgena ® e ¥ gy e
dor oY ot wfgd e qard aed
wrer feedy § o g dw & g Wi

S By o v Ay fe@ & weorel
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wifg®, g% /7 WITAAY §, WTAUAT
FITE 1 €T AW A WAAT WX IAH
fael F dx1 7 ) W & datfem
¥ g w8 @ 1 Foa pATaw
&, Tow wrht §, WA W §, e
W7 BT wT AT AFT FL A TEA H5\T
g AR W WAk ¥ g9 T o
ar warer favgy arar afi § 1 wfew
foyart & I A FOX T AHAT I,
gfes'z wrq go Y ag WATAF AT
grea N qUR wrew wgeT § 1 v
ot fas o fear §, gasr Am-afeas
fawr 7 gwasz, wrieaw faw o0 oo
S TOE) FAA HE 1 gEd § 5oy 9T
i famfor sxar g i

MR. CHAIRMAN : The hon.
Minister, y

B. K. DASCHOWDHURY
Sir, I think, my name is

SHRI
{Cooch-Behar) :
also there.

MR. CHAIRMAN : No, your name is
not there.

SHRI B. K. DASCHOWDLURY : On
the last occasion 1 was told t my name
was there on the list, Yo hat give me
some time. i

MR. CHAIRMAN : Had your name
been there, 1 would have called you. Now
I have called the hon. Minister,

SHRI B. K. DASCHOWDHURY : 1
have been waiting. On the last occasion I
did not make any observation,

- MR, CHATRMAN : No; when I have
" called the hon. Minister, I cannot call you
now, :

DR. KAILAS (Bombay South) : The
Minister h ‘willing to allow him.

" THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. . 8.  NURUL HASAN): It i
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entirely ur to you. You are in the Chair.
Whatever be your orders, I will carry them
out,

. SHRI B. K. DASCHOWDHURY : 1
Just now asked Shri Salve, who was in the
Chair on the last occasion, and he said, [
think, yonr name is there,”

MR. CHAIRMAN : Al right,

SHRI B. K. DASCHOWDHURY : I
will not take much time.

I wholeheartedly support this Bill moved
by one of our senior colleagues, Shri
Samanta. The Bill apparently secems to be
so simple, but it has a very very wider
concept. To cat short and coming to the
technicalities, it might be well said that this
Bill, if accepted by this House, will lead to
a sort of confrontation between the States
and the Centre, because the very purpose
of this Bill, asit scems, is to take out
certain rights now being enjoyed by the
States. Entry 11 of List 1I of the Seventh
Schedule is sought to be taken out and
added to the Concurrent List as No. 25A—
everything that is there in entry 11 of List
I of the Seventh Schedule.

What are the concepts, what are the
ideas behind that ? The only idea is that
if the State Governments are not in a posi-
tion to cope with this voluminous problem
of adult education and removal of illiteracy,
it is urgently required that the Centre
should come forward with such a measure
so that it may give special incentives and
in course of time we may remove illiteracy
altogether for our betterment. We know,
illiteracy and imperialism are the same
thing. While we are determined, while
our objective has already been fixed that
we must give a go-by to all forms of
imperialism, we are sure that it is not
possible so long as illiteracy has not been
removed from our country. Therefore, is
it not the duty of the Government of India-
to take certain special measures ? ‘

Simply to cite one instance, as my hon.
jend said, there is hardly 28 or 29 per
t literacy im our country. Qut of 560
million people in this country, hardly 140
million people can be termed as really
literate, Jeaving 8 balance of about 420

P AR
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[Shri B, K. Daschowdhury]

million. Nowhere else, in no country in
this world, such a large number of people

are still remaining illiterate. That is a
disgrace on us. If we are to move at the
rate of progress with which we are moving
today, it will take another 150 years to make
all our people literate, to know the letters
and not to speak of very big scientists.

How to meet this problem ? It is not
that we are thinking of this today. It was
first discussed by the specialists of education.
It is embedded in the report of the Commi-
ttee of Members of Parliament on Higher
Education. [t says—this is the recommen-
dation exactly on this score :—

“We think that while entry 66 of List
I gives exclusive authority to the Union
Goveroment to coordinate and maintain
standards, it needs to be supplemented
by an arrangement which could enable
the Union Government to review the
work and purposes achieved by the
University enaciments and bring them,
where necessary, into conformity with
national requirements.”

"“We, therefore, recommend that uni-
versity and higher education should be
tran¢ferred from the State List to the
Concurrent List retaining in tact Entry
66 in the Union List, Under this
arrangement, the State Governments
will continue as at present to b= respon-
sible for the maintenance of universities.
We have explained in the Chapter on
the Gujarat University case the exact
import of Entry 66 according to the
view taken by the Supreme Court.”

So, in view of this, what is the import
of this one 7 It is that though it is tried or
recommended to be ftransferred from the
State List to the Concurrent List, the State
Government will certain'y enjoy the powers
as they are enjoying now. What is mare ?
The burden of  the powers of the Union
Government is that if the Central Govern-
ment so desire that certain special schemes
are to be taken up for not only higher educ-
ation but also for education at the lower,

. level, even at the primary stage, at least to

make a sort of task force to remove the

© iiteracy, to move massively for adylt edyca-
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tion, it will mean that the State Governments
and the Central Government or the Union
Government will have the pleasure to do
s0.

In the alternative, if we leave everything
te the State Governments, we find, even
without quoting the figures and satistics, that
in some States, the percentage of literacy is
about 40 or 50 or 60, and in some States,
it has come down to, say, 20. If we leave
this matter to the State Governments alone,
there will be a wide disparity in the matter
of literacy in the country. In one part of
the country, we may have 80 to 90 per cent
literacy and in another part of the country,
we may have 30 to 35 per cent of literacy,
not more than that, even in the coming 20-25
years.

What is to be done? Is the Central
Government in & position to give some more
finances to the State Governments 1o remove
all such disparities under article 275 which
devises ways and means—the Finance Com-
mission’s recommendations—to give certain
finances to State Governments ? It is possi-
ble only when it is transferred to the Con-
current List, that is, the Cenitral Govern-
ment may be also in a position 10 take cer-
tain massive programmes,

1 would like to give here two examples,
Land is 2 State subject, Even today, we
are thinking so that we may have a sort of
uniform land legislation or at least to have
certain measures to satisfy our peasants and
the landless people. Then, irrigation and
power is also a State subject, Today, we are
thinking whether it is possible even to bring
irrigation and power projects under the
Central authority for effective machinery. Is
it not possible on the part of the Govern-
ment of India to come forward with a meas-
ure so that they take up primary educaﬂon

wherever necessary ?

With these words, I support the Bill and
1 request the Government to consider at
least the importance and the meaning of
the Bill which has been presented by Mr.
Samanta,

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, §, NURUL HASAN) ;' Mr. Chelpr
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man, Sir, first of all, T would like to express
my deep appreciation for the sentiments
which have been expressed by the hon.
mover of the Bill and which have been
shared by many other hon. Members that
we have to muke a massive effort to remove
illiteracy and to take primary cducation to
all children betwcen the ages of 6 and 14,
as has been laid in our Constitution, to
ensure a uniform pattern of education and
to see to it that the objectives of national
integration are fostzred. These sentiments
are unexcepiionable and the Government
shares these sentiments. Broadly speaking,
this debate has shown that every scction of
the House feels the need to have a uniform
policy. But there has been a difference of
opinion in this House as in the rest of the
coumtry on how to bring that about.

The first is that category to which the
hon. Member who has brought forward this
Bill belongs saying that this resposibility
which the Government has to the people of
the country cannot be discharged unless
legal and constitutional authority is vested
and for this purpose it is essential that all
education should be brought on the
Concurrent List whereby both the Centre
and the State QGovernments will have
responsibility and that this responsibility can
be shared both by them in a co-ordinated
and unified manner.

There have been other hon Members
who have expressed the view which was
expressed by the Commitiee of Members of
Parliament under the Ghairmanship of the

late Shri P. N. Sapru which said that
education should be divided into two
distinct parts, higher education and

secondary and primary education, and that
primary and secondary education should be
left in the State List while higher education
in respect of which the Centre already has
a special responsibility under Art. 66 of
List 1 of the Seventh Schedule to which my
hon friend, Shri Daschowdhury just made a
reference. This is basically a compromise
position that higher education be included
in the concurrent List and the other edu-
cation be left in the State List.

‘The third is the category of those hon.
Members here-—this opinion is also shared
rather widely -outside the House—which
says that iy & country like ours which has
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so much diversity it would be best to leave*
education to the State Governments. They
take the view that edncation may be nationa®
a concern but it is and should continue to b
a State subject. But, even these hon. Mem-
bers feel that leadership must be provided
by the Central Government primarily
through idcas, through experiments and
various types of pilot programmes which
can then be adopted or adapted by the State
Governments, My information is that the
Education Commission was also divided in
much the same manner when it began to
consider this particular problem.

In view of this extremely deep-rooted
division of opinion, we welcome a discus-
sion of the Bill as a partof a national
debate. Let this maiter be considered in
all the various forums, among intellectuals,
among educationists, among political leaders
by State Goveernments, by students and by
everyone and it is only at that stage that it
would be appropriate for the Government
to express its own wishes. I have there.
fore, no hesitation in agreeing with the
amendment which has been moved by Shri
Hansda that the Bill be circulated for
cliciting public opinion.

MR. CHAIRMAN : You are accepting
the amendment ?

PROF. S, NURUL HASAN :
the amendment of Shri Hansda.

I accept

SHRI S. C. SAMANTA (Tamluk): I
am thankful to the Members, especially
those who participated in the discussion on
the Bill I have brought for acceptance of
the House, The facts tha: have been placed
before us by the hon. Education Minister
are really disturbing the minds of educated
people in the country. After 20 years of
independence we are not still able to follow
that sort of educational system which we
wanted to follow. The difficuity is there,
But time has passed. In the Constitution
we provided that the State shall endeavour
to provide within a period of 10 years from
the commesncement of our Constitution, for
free and compulsory education for all chil-
dren until they complete age of 14 years.
We pledged ourselves o uphold the Con-
stitution and that provision of that Constitu-
tion. We accpeted it. 20 years have passed
and we have not been able to move forward
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in that direction. Why ? It was mainly

want of money. The States could not ask

the Central Government to bear the expenses

for the education to the children, for free

and compulsory education to the children.

They could not do so, I do not know whether
any State came forward to the Centre for

help in order to implement the pledge which

we took when we passed the Constitution.

The Centre feels that itis a State sub-
ject. But the State Government could not
do its duty for want of money, for want of
endeavour or something else. They could
not do anything. It has not been imple-
mented. Itis a fact. 1 wanted to bring
in the Central Government in the field of
Education. Primary educatiom, elementary
education, social education, adult education
everything, cannot be done by the Centre
unless the States also come in, It is not
my intention that these things should be
separated, and the Education Minister can-
not say, no, to my plea. Even educationists
in the country canot say yes or no, because
they have some doubis to say, yes, they have
some doubts to say, no. So, the
course now suggested will, 1 think, be bene-
ficial for the country.

Let this Bill be circulated for eliciting
public opinion thereon from educationists,
members of the public in different walks of
life and so on. With those opinions we
may press Government to accept the amend-
ment 1 have moved for bringing Education
on the Concurrent List,

I am thankful to the hon. Minister for
agreeing to the motion moved by Shri
Hansda. [ accept it and request the House
to do likewise, ’

a

MR. CHAIRMAN : The question is :

“That the Bill further to amend the
Constitution of India, be referred to a
Select Committee consisting of 8 members
namly; Shri Arvind Netam, Shri Subodh
Hansda, Shri Vikram Mahajan, Chau-
dhary Nitiraj Singh, Shri Arjun Sethi,
Shri Rajaram Shastri, Shri B. R, Shukla
and Shri Ram Chandra Vikal with in-
structions to report by the 1st August
!972u- (l) Lo

The Motion wa Negatived,
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The motion was negatived,
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MR. CHAIRMAN : The question is :
“That the Bill be circulated for the
purpose of eliciting opinion thereon by
the 23rd October 1972, (2)

The motion was adopted.

16.52 brs.

CONSTITUTION (AMENDMENT)
BILL

Amendment of Ninth Schedule) by Shri
C. K. Chandrappan

SHRI C. K. CHANDRAPPAN (Telli-
cherry) : I beg to move :

“That the Bill further to amend the
Constitution of India, be taken into
consideration’™

While speaking about this Bill, Iam
sure that the entire population in my State,
irrespective of their political views or
opinion, is fully looking to this House and
the decision we might take. Before this
discussion, there was a prelude in which
from the government side certain opinions
were expressed. At the very outset, I would
like to speak about certain opinions ex-
pressed by the hon. Minister regarding the
so-called protection available to the Kerala
Land Reforms Bill by way of certain Ordin-
ances which are said to be there. There is
a certain Ordinance. But there is a very
strong view expressed by legal experts that
ordinance may not protect the interests of
the poor when it is challenged in courts.
Now, what is this Land Reforms Bill in
Kerala. Before going to the need for
including it in the Ninth Schedule, I
would like to say briefly the importance
of this land legislation. It has aiso a
political relevance,

In this country today, the question of
land reforms is very much debated. Some-
times heated discussions are taking place ia
a very academic manner whether the ceiling
should be decided on the basis of perenially
irrigated Jands at the cost of the Government

‘or whether privately frrigated lands should
- be exempted and all that. But in our State,



385  Const. (Amd:.)

that is not the situation. There is no diffe-
rence of opinion among any section, among
any political party or among the Members
of the State Legislature. Everybody is
unanimous that the Kerala land legislation
should be implemented and accordingly the
land legislation has been implemsznted is
that State some tim2 ago. So, we are not
discussing about how the land legislation
should be. We are discussing about the
situation in which the State has been put
today by certain verdict given by the
Supreme Court after the land legislation has
been implemented. There was a tims when
the land-less poor people never had even
the right to own their hut dwellings. Now,
several lakhs of people had been made the
owners of the hut dwellings they had in the
past. It is not a question of one or two or
a few hundreds. Some two lakhs of people
in the State had been given the right to own
hut dwellings. They are called kudikida-
pukar. The Suprem: Couct judgem:nt
which had been givea the other day, ina
big way. will go against the interests of the
hut dwellers. This is the sams cass with
regard to any other Supreme Court judge-
ment, or for that matter, any other judge-
ment. With that judgement, if you go and
evict the hut dwsllers, I think a situation
might arise in my State where people will
not lic low and accept that position. This
will be resisted. Victorious land-lords
may go with the hezlp of the police and try
to evict the poor people. That will create
conditions of law and order. That would
very well create a civil war situation, as my
friend Shri Vayalar Ravi from the other
side has described. W= want to avoid that.
That is why, primarily, we want that this
Bill should bz included in the Ninth
Schzdule so that w2 will give constitutional
protection to that, from thz interference of
the Courts.

Secondly, this land legislation has been
describad by no less a person than the
Primz Minister, as a madz:l legislation. She
said that this is a model legislation which
the other States should accept.” She stated
this in a letter written to the Chief Ministg;s
in 1970. I do not know whether the Mipjs-

ter in the Centre were undsr the impressjon .
.

that this is som:thing waich cam: from ths
blue and they were taken by surprise s that
they had no time to discuss this in the
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Cabinet. But that was notso. In 1970
when Mr, Chavan was the Home Minister,
the Kerala Government communicated this
matter to ths Central Governmznt and
wanted that this Bill shauald bz givan cons-
titutional proteztion and it was at that tim2
th: Pcin: Minister alrviszd th: Chief
Ministecs (2 tas States that this Bill should
be considzced as a moda:l so that thsy may
also imple n2nt effective land reforms. Now,
the mod:l Bill has bezn challenged by the
Suprems Court.

17 hrs.

Why has this been challenged ? Is it
something which came unexpectedly ? No.
The Kerala Government insisted on the
Centre to brinz about the legislation to give
constitutional protection to thzse Acts. At
one stagz, as [ said earlier, the then Home
Minister, Mr. Chavan, agreed that this
would bz included in the Ninth Schedule,
and that in principle the sovernment had
to objection. They oaly said that. At that
time, they had a doubt whethar it is possible
in the light of the verdict given by the
Supremz Court on the Golaknath case, and
now, w2 have adopted a constitutional
amzndm:at by which wz can overcom: that
objection which was raiszd by M:. Chavan.
After that, m>aths have passed. My comp-
laint is that the Governm:at at th: Czatre,
the Cabin2t, nzver todk into account the
eriousnzss of the matter. This demand
was put forward by the Kerala Legislature
unanimduisly. Thare was not a single voice
of dissent. There were syndicate mzmbers ;
even the Marxist m=mbers supported it, and
there are p:ople who try to create soms2
political situation in the State and everybody
supported the Bill with thz demind that it
should be included in ths Ninth Schedule
of the Constitution.

AN HON. MEMBER :
Marxists™ ? (Interruptions).

Wiy ‘“‘even the

SHRI C.K. CHANDRAPPAN : Let
us not enter into that controvarsy. They
will understand why I said that even they
supported it. Now, the question is, when
the court has coms out with a judgment,
whether at this momsant the Government is
ready to do what is expected of the Govern-
ment. Why are we demanding this now ?
On th: 1st June the courts will be reo-
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Pened after the vacation and the landlords are
waiting to go to the court. The flood- gate of
litigation will be opened in the State of Kerala.
Several thousands, tens of thousands, of hut-

dwellers, psople who gat the right to own

the land, tenants who got ths benefit of this

Bill, will be asked by the court to come

and stand in the dock for the repayment of

the so-called rent which was due, and to

the hut-dwellers they will put the gquestion,

“What right have you got to stay on the

land " We do not want that situation to

be created, Those who are sitting and

looking after the affairs at the Centre should

understand that this legislation has been

adopted in the State of Kerala not because

of the mercy of some one. There is a his-

tory behind it, [t was written by the poor

people with their blood and sweat. Hun-

dreds of people gave their lives and several

thousands shed their blood to bring about

this redical legisiation, There was a time
when the old Congress came out in opposi-
tion to all these land laws—

SHRI
puzha) :

C.M. STEPHEN
Question.

(Muvabttu-

SHRI C.K. CHANDRAPPAN :
was a time—do not forget about it.

There

SHRI C.M.
was piloted by us.

STEPHEN : This Bill

SHRI CK. CHANDRAPPAN
spekaing of the old Congress.

: Tam
I do not

think Mr. Stephen belongs to the old Cong- -

ress (Intrruption). At that time they oppos-
ed this land legislation, However, in the
State, the people who have that tradition
to fight, to demand and to impress upon
the authorities, gathered the entire force
under their command to bring about this
legislation, and they succeeded. Those who
opposed this legislation were all thrown to
the dustbin of history. That has happened
in Kerala.

In my State, we all remember as mile-
stones, the martyrs of Kayyur. In those
olden days, the raised the banner of revolt
against landlordism, and they were hanged
and killed, but that could not kill the senti-
ments and passions of the people for a
meaningful land reform. Kayyur was
followed by a determined people, determined
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landers, the downtrodden. They cams with
the red flag in their hands and fought in
many other places.

I remember how in many places they were
butchered by the police. But those martyrs
again inspired the people. The masses,
roused by the memories of these martyrs,
cams forward for the cause they always
upheld. As a resuit of it, in 1957, for the
first time in Kerala when a communist
ministry was in power, a meaningful land
reform Bill was brought forward. How did
the Centre treat it in those days ? Instead of
the President giving his assent to it, the
President sent it to the Supreme Court. That
was how the old Congress treated it. In the
Supreme Court we fought. Whatever sugges-
tions they put forward, to accepted and the
Bill was modified. Then we had to face the
opposition from the reactionaries. Those
who temporarily succeeded in defeating the
implementation of land reform were defeated
miserably in 1967 and again the land reform
Bill was more radicalised. When that Bill
was at the stage of implementation, again
certain new political developments took place
and a new correlation of forces came into
being. The Congress Party which once
opposed the land Bill came forward in sup-
port of it, Paradoxically enough, the Marxist
Party which was supporting the Bill came to
oppose it in the name of the so-called strug-
gle of the people toliberate the land.

Anyway, Kerala people got the benefit
under the present UF regime. Several lakhs
of people who were tilling the land were
made the owners of land. The resolution
adopted by the Congress many decades be-
fore but which could not be implemented in
any other State was implemented by the UF
regime in Kerala. When we were giving
this benefit to several lakhs of people, the
landlords went to the court. But not a single
political party, including the Swatantra Party
in that State, dared to oppose it, not be-
cause they become progressive but because
anybody opposing the land reform will be
thrown out by the people. That everybody
realised and that is why everybody support-
ed. When the Prime Minister was recently
in Kerala to attend the mesting of the Kerala
Pradesh Congress Committee to which Mr,
prhm and Mr, Vayalar Ravi belong, the
KPCC mimnlly adopted a resolution,
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AN HON. MEMBER : How can you
know that ?

SHRI C. K. CHANDRAPPAN : It was
a public thing, not so secret. It was put
forward before the Government that this Bill
should be given the protection of the Consti-
tution. Now all sorts of legalistic arguments
are put forward. 1 do not think there is any
ground for legal argument. What you have
to decide is whether you are for radical land
reform legislation to be implemented. [
know everybody is a good speaker. You
can have a wonderful academic discussion
in posh clubs or you can write worderful
articles with all sorts of legalistic arguments.
You can raise a thousand slogans like garibi
hatao. But the question is, when in Kerala
garibs are made owners of land, and when
they are going to be kicked out of the land
which we have given to them, are you ready
to give them conslitutional protection ?
That is the crux of the matter. We do not
want the legal experts on the other side
coming and saying that there is an Ordi-
nance. ] know that there is the Ordinance.
When the Kerala Land Act was questioned
in the Kerala High Court, as an interim
measure in order to protsct that Act during
the pendency of the case in the High Court
and the Supreme Court, this Ordinance was
brought forward. So, there are no two
opinions about it. I do not have much
respect for their wonderful legalistic exper-
tise; excuse me, for saying so.

The Law Ministry and the Home Minis-
try were asked by the Kerala Government
to express what they think about it. They
said that they have no objection, in princi-
ple, to its inclusion in the Ninth Schedule
but the Golaknath case was standing in the
way. Now that the Golaknath case has
been removed from the way, what is stand-
ing in their way ?

-

Then they say that the new article inser-
ted in the Constitution, namely, Article 31C
is wonderful enough to protect this Bill.

. Then the Kerala Government pointed out to
the gentlemen sitting in the Law Ministry
that this - is pot enough because in Kerala
we have a peculiar situation, There are
religiouy institutions in gur State which are
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the biggest landlords. Since the Kerala
Land Reforms Act touches the lands of
religious institutions, article 31C is mot
sufficient to protect the Kutikidapukars, or
the tenants, because their landlord is God
or somebody else. To this question of the
Chief Minister and Law Minister of Kerala
there is no reply from the Centre.

Now the question hefore the Govern-
ment and before the House is very clear.
We want a categorical assurance, not dilly-
dallying sort of argument, not an interpreta-
tion which can be stretched this far or that
far, nor a legalistic explanation, but a cate-
gorical assurance on the floor of the House
that the Law Ministry is going to bring
about a legislation in this session of Parlia-
ment itself, to amend the Consitution so
that these Acts are included in the Ninth
Schedule of the Constitution. We do not
want them to say “we may do it"; we want
them to say “we will do it",

I am saying this because this is a ques-
tion which is agitating the mind of the
people in Kerala. If you want (o make the
Kcrala Land Reforms Act a scapegoat,
then of course it is different. [ know that
the ruling party in the Centre is confronted
with a peculiar situation. Here the land-
lord lobby, the Kulak lobby is active and
the party is very much divided on this
question. So, my only request is that the
Kerala Land Reforms Bill should not be
made a scapegoat at the altar of the kulaks
of North India. In my party there are no
kulaks, like the ones inside the Congress.
1 am interesied in the welfare of the country.
This is not something which is affecting
Kerala alone, We are not looking at it in
that narrow fashion.

MR. CHAIRMAN : The time allotted
for his Bill is two hours. He has taken 20
minutes. Of course, if he likes [ can give
him two hours. But then there will be no
other speakers, I leave it to him.

SHRI INDRAIJIT GUPTA (Alipore)‘:
When two hours have been allotted for this
Bill, is 20 minutes something excessive for
the mover 7 1 do not understand it, Why
are you irritated 7 This kind of remark s
ot warranted at all.  You can ask him t0
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conclude if he has taken more time. But
you need not say that he can take the whole
two hours. That irritation on your partis
not warranted.

SHRI C. K. CHANDRAPPAN : The
poor people of Kerala have shed their blood
in order to bring about this change. Now
if the Centre is not satisfied with the present
position and it wants more blood to be shed
to protect this Bill, the people of Kerala are
prepard for that also. It is not a question
of merely protecting a Bill. It is a question
of the rights given to the people being im-
plemented, If the land is taken back by the
landlords and the vested interests, no body
in Kerala is going to swallow it is in adocile
fashion. If it requires a militant struggle,
more morchas and more bloodshed, yes, the
people of my State will do that to quench
the thirst of anybady who is sittinz hzre and
protecting the interesis of the kulaks. We
are rcady to do that,

You have not got much time to make
up your mind. You have to make up your
mind immediately; I do not say, today. The
discussion on this Bill will be contluded on
the 26th, but we are not going to wait up
to the 26th to hear your wonderful legalistic
arguments. On the 26th you can scuttle, the
whole thing. The Government can come and
say, “We are sorry; we are examining it; the
Cabinet could not meet or that could not
meet; the legal opinion is divided; so, wa
will take some time.” On 3ist we will all
go home, Nothing like that will happen.
The Government will have to make up their
mind and tell us very clearly in unequivocal
terms, as early as possible, I put it like
that. Do not be under the impression that
we will wait up to the 26th. You have to
give a reply is due from you. Do not be
under the impression that we will go home
just like that.

We came here with a mandate of the
people—not only I but thoss, who are
sitting on that side also, fron Kerala, That
is why they are supporting it. We came
with & very definite 'mandate {from the
people. We are here to protect the radical
thinking of the pedple which has bssn ex.
pressed in terms of law in Kerala. By
. protecting thht ws feel that we are one with
. 'the fighitag people all over the country,

‘Whea we fight for the interests of the Kerala
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Land Act to be protected constitutionally,
we are fighting against that attitude of the
Centre which has nat given the sanction to
so many other radical reforms in the past.

I remember, what the Law Ministry and
the Home Ministry have done in relation to
the Bihar Bill on the Tata zamindari aboli-
tion. It is not an accidental thing. From
Kerala we have sent 18 months ago another
ordinance. The Minister sitting there said,
“My Ministry has cleared it 1 do not
kaow what for their Ministry is clearing all
these things in this way., We categorically
ask this Government, you speak of self-
reliance, you spcak of garibl hatao, we
have sent you a Billl an Ordinance, to
nationalise the foreign-owned, British plan-
tations in Kerala. [ do not know who is
shivering here, why prevented it, which
Ministry played the role of the villain. The
villain was sitting on that side. The Mini-
ster told us the other day in an innocent
way. “My Ministry has cleared it”, The
Homz Minister, a respectable one, said
“My Ministry is just like a post office.”
Then, who is responsible 7 Wes want to
know from the responsible people from that
side, not from the post office and the pre-
tender of innocence. You have to come
out and say whether you are ready to bring
forward this Constitutional Amendment. I
not think there is any other way by which
you can bring this Constitution] Amendment.

1 accept the amendment moved by my
Kerala colleagues, Shri Janardhanan and
Shri Balakrishna Pillai, to include the
Kerala Land Reforms Act, 1969, which
is the basic Ast. Will you include this
and bring forward a Bill ? The simple
question is that. It will not take more than
half an hour to adopt it here because there
is a consensus of opinion. That party is
agreed. My hon. friends from Kerala on
that said will agree. On this side there is
hardly any difference. I said, *My friends
from Kerala™. I am trying to demarcate
them from bad company, [ will not put
them in that bad company. My friends from
Kerala who are here are very progressive.
When we implemented land reforms, - it was
with their help that we did it when our
friends from that side the Marxists were
occupyiog the land to scuttle the implemen-

" tatfon of the land Act, So, we respsit theus,

wo uoderstaad their foolings. Bui -that
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company, on that side, I cannot understand.

I am concluding now. My only request
is that the Constitutional amendment should
be brought forward as carly as possible,
Otherwise, we are not going to leave this
place. Unless such an assurance is catego-
rically made, we will not go from this place.
We are sent here with a purpose and that
purpose will he served.

The time is running out against you
people, on that side of the House. Don't
miss the bus. Yon have once missed it and
terribly suffered, It was that section of the
Congress, young people, who gave the
Congress a new radical image. (/nferrup-
tion). You may not agree. But they have
done that, They have brought the
Congress in my State to that level
that they supported the land reforms.
So, don't spoil the image of that
section which gave a new image to the
Congress in the interest of some kuwlaks
who are sitting on that side,

With these words, I move the Bill for
the consideration of the House.

MR. CHAIRMAN Motion Moved:

“That the Bill further to amend the

Constitution of India, be taken into
Consideration,”
SHRI M.C. DAGA (Pali): I beg to

move:

#That the Bill further to amend the
Constitution of India be referred to a
Select Committee constisting of 9 mem-
bers, namely:-—(1) Shri Arvind Netam
(2) Shri S,M. Banerjee (3) Shri H.K.L.
Bhagat (4) Shri Chandulal Chandrakar
{5) Shri A.S. Kader (6) Shri Vikram
. Mahajaa (7)" Shri Shrikishan Modi
(8) Chaudhary Nitiraj Siogh; and (9)
Dr. Laxminarayan Pandeya, with inst-
ructions to report by the last day of the
first week of the next session. (2)

.SHRI A.K, GOPALAN (Palghat): Mr.
Chairman, Sir, [ support this Bill. While
supporting this Bill, f do not want to go
At longthi into the question of the decision
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of the Supreme Court and how the deci-
sion of the Supreme Court will affect hut-
ment dwellers, tenants and other sections
of people in Kerala because it has been
very elaborately discussed by the author of
the Bill, Shri Chandrappan.

I want only to say that this is not only
concerning Kerala. Today, it may be
Kerala; tomorrow, it may be some other
State. So, you should not take this dis-
cussion as one relating to Kerala only.
This is an all-India thing. Whenever a
radical legislation is passed, the Supreme
Court and the High Courts for the last so
many years have struck down the most
important provisions of it. We are now
talking about ceiling on land holdings and
all that the Chief Ministers’ Conference is
also there. Some States have passed a
radical legislation. After the Supreme
Court and the High Courts have struck it
down, to come to Parliament saying that it
must be put in the Ninth Schedule should
not happen hereafier. Whenever a legisla-
tion is passed, it must be put in the Ninth
Schedule so that, after that, the Supreme
Court or the High Court may not strike it
down, and then, you come to Parliament
saying, *‘Plcase see that it is put in the
Ninth Schedule.” That is one point as far
as that aspect is concerncd. .

Now, today it may be Kerala; tomorrow
it may be some other States which may
pass certain radical legislations. Unless
protection is glven to those legislations,
those Acts will not survive, This must be
taken as a warning by the Central Govern-
ment. Today, they are feeling helpless.
We had a discussion; everybody was there.
The Prime Minister was not taking any-
thing; the Home Minister was saying, *I
am alone. I am agreed to it. But the
Cabinet must be there.,” Ido not know
why they did not discuss about it.

Shri Chandrappan spoke very strongly

sbout it. According to my age, I cannot
speak so strongly. In action, 1 will be
streng but, in speech, 1 will not be. 1 do

not know why they say that they want some
time. [ say that some months ago they had
been approached by the Kerala Government
before the Supreme Court judgment came
and also before the Bill was passed, the



298 Constn. (Amde.)
{Shri A. K. Gopalan]
draft was sent to the Central Governmeat
saying, Please look into the draft and see
whether there is anything wrong." So, the
Law Ministry, other Ministries and every-
body went and looked into it and
said, ‘OK, you pass this lemslation.’
It was after the draft was okayed, the
legislation was passed and when the
logislation was unanimously passed, then
also it was sent to the President and the
Prosident also was asked for a second time
to go into these things. Then also they
found that there was nothing wrong. Then,
it was sent to the President who gave his
assent and people were told that new the
President’s assent has come, you can
implement it. Now, some loopholes are
found. [ say those officers or others who
did not find these loopholes then, should be
sacked. They should not be allowed to
play with the lives of the people, Twize it
was sent to the Cenire, Here, the Law
Officers did not find anything wrong
in it The Law Ministry did not
question it. Then, after so many years,
they scrutinised it and now the Home
Ministry says that there is some loophole.
Did it go underground when it was sent.
The loophole was there when it was sent
initially. Why did they not return it and
tell us, “There is loophole, and change ™ ?
I can understand that first time they might
have forgotten. But after sending it to the
President, the President could have returned
it saying, ‘These are the loopholes, you
correct it, Correct and send it." Why did
not they say that? They did not find it.
Not only that even the Supreme Court did
not find any loophole The Supreme Court
does not look into the loopholes. So, the
Supreme Court struck away two sections,

PROF. MADHU DANDAVATE:
(Rajapur) : They have shown the loopholes
to the Supreme Court now.

SHRI A. K. GOPALAN : They have
shown the loopholes to the Supreme Court
now.

Sir, T was seeing to-day the position in
which the Home Ministry and the Prime
Minister and others and the Parliamentary
Affairs Minister were all there discussing
what 10 do, like that. Op the 9th, all the
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Members of Parliament belonging to Kerala
irrespective of political differences, all
approached and said that this must be
included in the Ninth Schedule. The
Revenue Minister was here with his
Secretary and others going to the Law
Ministry and others and asking them,
‘Please do something’. Even then, notHing
was done. To-day I sent a letter to the
Speaker saying that unless to-day when the
Bill is discussed, we get an assurance that
in this Parliament session itself, it will be
included in the Ninth Schedule, 1 will sit in
Dharna inside the Parliament. Parliament
is not a place for struggle—I know that.
But what can be done? When the
Ministers......(Interruprions) Whether we
believe or not, that is another question.
There are so many things, Let us not
discuss belief or other things now. Now,
we are discussing in the Ninth Schedule.
Belief—we can take another time and
discuss it. What can be done just to bring
the attention of the Government ? If the
Supreme Court has struck down so many
seclions and these sections that are struck
down, as far as lakhs of pcople are
concerned, they will lose their lands. These
are some of the sections. Protection is
necessary for many reasons, There are

still many appeals before the Supreme
Court, Not only this......
THE MINISTER OF PARLIA-

MENTARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR) : May I request Mr Gopalan
to kindly bear with me for a minute. I
appreciate the fact that he is not anxious
for a Dharna and Dharna, of course, should
not be there on a matter which essentiaily
does not concern the Chair and - the
House. )

SHRI A. K. GOPALAN : Let us not
discuss about it, ’

SHRI RAJ BAHADUR : T would beg
of you to kindly consider that Dharna is not
necessary. The Government, as you know,
is earnestly and fully seized of the matter.
We are not trying to waste time. 1 may
also say that necessary action will be taken
before the conclusion of this session of the
House......(Interruptions) 1 hope on that

be will give up his idea of Dhgrma,
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PROF, MADHU DANDAVATE : So,
much heat had to be generated to extract
that assurance.

SHRI A. K. GOPALAN : I am glad
that a reply has come. Now the question is
that the Dharna is only postponed, I can
postpone it, but the question is there......
(Interruptions)

SHRI RAJ BAHADUR: We are at
one. ‘Let us not vie with each other in
proclaiming loudly that we are the foremost
for the defence and protection of the tenant’s
rights, We are all equally concerned today.
Therefore, we shall not allow anything to
happen that really endangers or in any way
harms their rights. We are equally anxious,
The hon. Member will understand that
different stages have to be passed through.

SHRI A. K. GOPALAN: If the
Government is sincer in doing it, we believe
your words, we don’t want to do it, but we
wan! equally the protection of the tenants
only. That must have to be done within
this session,

SHRI RAJ BAHADUR : The Speaker's
house is in front of mine. Tomorrow if at
all you think of staging a dharra before
my house, I will give you the choicest
Rajasthani food.

SHRI A. K. GOPALAN : Don't invite
me for that; it will not be dharna but some-
thing else; you and I will suffer. Dharna
is inside the House, Outside it is not
Dharna.

PROF, MADHU DANDAVATE : Out-
side it is pherao.

SHRI A. K., GOPALAN: lam glad
that this assurance has come. But I want
oanly to say this, that if protection is not
given, if Constitutional amendment is ot
included in the Ninth Schedule, what will
happen is this, There are so many cases
pending in the courts. There are s0 many
sections.  Against the ofher sections also
cases are pending. That is one thing. As
far as land tribunal is concerned, the section
selating to the jurisdiction of Jand tribunal

VAISAKHA 22, 1394 (SAKA)  Bill by Shri Chandrappan 298

has been struck down and the provisions in
the Act prevents those different categories in
taking disputes to the courts unless the land
tribunal gives a decision, This is as far as
Land Tribunals are concerned. Difficulty
will be there and the tenants witl be driven
from one court to another court. There is
another thing The Supreme Court said, you
can have it as far as urban places are con-
cerned, Bul as far as municipalities are
concerned, the Supreme Court has struck it
down. I don't want tosay more because
the Parliamentary Affairs Minister has given
an assurance that it will be done. I hope
it will be done. So far as dharna is con-
cerned, 1 will not have it today, but I say it
will be there,—in what form and things like
that will have to decide because, as my friend
has rightly said, if it is not include in the
Ninth Schedule in this Session itself there
will be trouble. There will be too much
trouble in Kerala, from the tenants, from
the hutment dwellers and others, that I say
now, the whole responsibility will have to be
taken by the Central Government, and as my
friend Shri Indrajit Gupta has said, there
will be difficulty in the relationship between
the Centre and the States and I hope the
Government will not go to such a step.

So faras I am concerned. [ want to
bring home to them about the seriousness
of the situation and what will happen if this
is not done. I am glad to have the assurance
that it will be done, If it is not done, there
are other methods which may be taken
to outside, because struggle is not only in-
side the House. There is a big scope for
that. People will understand what to do and
they will do it, I hope and trust that so far
as the Central Government in conceraed,
they will sec to it that in this session itself
it is included. As I said earlier, I repeat it,
dharna will not be there today, and I assure
him that if this is done, certainly all people
in Kerala, including the Government, will be
very glad, Thank you.

SHRI C.H. STEPHEN (Muvattupuzha) :
I rise to support the Bill. Not only that, I
also congratulate and thank Mr. Chandrap-
pan for bringing this Private Member's
Bill.

Sir, the political aspects covering the
Bill have been very clearly spelt out by my
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friend and I do not want to traverse the
same ground again.

1 want to place tw» important questions
before the House, It is universally accepted
in the country that land reform is a must if
we are to carry out the socio-economic
transformation by democratic process. The
party to which I belong stands combletely
committed to that transformation and with-
out any ambiguity this commitment has been
given to the electorate in our manifesto, on
the basis of which we have been returned
here and in the Legislative Assemblies. But
India being a vast country, with different
segments comprising the population, with
different interesis and standards of develop-
ment from area to area, it is inevilable that
when propesitions come forth, and Jdoubt crop

up, discussions become necessary, discussions

threaten to appear and 1o block the way to
further progress, But the guarantee that
this is coming and that the social transforma-
tion will take place lies in the fact that the
Congress as a party stands pledged and com-
mitted to this and that it is going ahead with
the requisite steps to bring to about.

Shri Chandrappan attempted to make
out that the Congress members coming from
Kerala are different from the Congress
members coming from other Siates in that
the former are more progressive. while 1
thank him for the compliment given to us,
1 would humbly tell him that for our pro-
gressiveness, no special chit is necessary
from anybody. We from Kerala are com-
pletely loyal to this Party. We in our
experience know that the friends belonging
to the Congress from whichever corner of
India they come are motivated Ly the same
desire for social transformation and social
change in this country, When he comes to
know our colleagues from other States more
closely, 1 am sure he will change his opinion
and acclaim our whole party as a revolution-
ary progressive party without any exception.
The sort of observation he made is, I hum-
bly submit, not necessary. The Congress is
an all-India party. The Indian National
Congress is from Kashmir to Kanyakumari
is one party, has got only one character and
that is its democratic, revolutionary

- character. If at all any revolutionary change
48 to {ake place in this country, it is through
" ¢he instrumentality of - this parny. Any
slremm made by anybody to say that nme-
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body in the party is mre progressive than
tha rest is just to inlulgs in a luxurious
exercise which is dang=rous to ths country,
and, il [ may say 85, will prove ultimately
suizidal to thyse why are making suzh &
cha-ge.

Tait asart, | waz o3 anothar poiat,
Insvitably coaditians vary from State to
State, pzcaliarities are thare in each State,
conventions and tenansy pitterns vary from
State to State, that being so thare will b2
certain differences in the degree of opposition
to or con:urrence with proposals that may
com: forward .Thz2 poini is; what is the lead
given from the Centre ? N> d>ubt is lelt on
this. The lead given by the Prim: Minister,
ths Working Comnittee and ths Party is
without any ambiguity ; go ahead as fast as
possible. Taking up this lead, steps are
being taken from State to State.

The Kerala land reforms have got a his-
tory. My friend Shri Chandrappan has spelt
it out. I do not want to dilate further on
that. But I was sorry when I heard him say
that the Indian Nitidaal Coagress —ihere
was nothing like old and new then—which
was in Kerala had at sam: stage opposed
this land reform. That is a factual in exacti-
tude. That is factually an incorrect stale-
ment. In fact, we have got before us the
Kerala Land Reform Act, 1963. In 1963,
the Revenue Minister in Kerala was the late
Mr. P. T. Chacko, the Congress leader and
the ministry in saddie then was the Coagress
ministry. It was that ministry which piloted
this Bill. Subsequently, amendments were
brought in. In 1957, Shri E. M, S Namboo-
diripid was in power ; when Mrs. K. R.
Gowri, now Marxist, was in power, they
piloted the Bill, in 1958, That was amended
further. Improvement was effscted in 1963,
In 1969, when my friends came back again,
they amended it further and improved it
further. Nocessarily, every amendment is an

improvement That improvement is not
a reflection on a particular - pacty.
That amendment is the result —or

the reflection of the march of timse, ths
change in thinking and the change in society.
Let nobody take credit for it. That amend-
ment was adopted, My party which  bad ‘a
strength of only nine in the Kerala Legitia-
tive Assembly—I must say ‘with pride—
solidly supported that Bill ‘and there was
no _dissenting voice fmn: thu uppoum to

meulw
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Therefore, the history of it is that the
Indian National Congress in Kerala not as
though it had a rebirth the day before
yesterday —has been keeping pace with the
aspirations of the people for the reform that
was in the offing. 1 say this in order that
I might put the record straight.

The question is this. Supposing a
particular State legislates, and legisiation is
not being allowed to be implemented
because of the pinpricks administered by
the courts, the democratic process comes in
the people feel that some sort of legislation
must come and the law 1akes shape. The
interested parties necessarily go to court, and
the courts looking from particular legal
point of view, put in pinpricks, and the
whole thing is being halted. If the Act as
passed by the Legislative Assembly is
accepted, the product of the urges of the
people, if we are propared to accept it as
the will and verdict of the people, the
question is whether any impediment must
be allowed to come in the way of its imple-
mentation so that the grace may be taken
away and difficulties might be created and
the transformation may be halted. That
is the question, What is the remedy ? You
cannot prevent the challenge to the law
coming up ; you ecannot prevent a court of
law intervening ; you can not prevent inter-
pretations coming in, and appeals going on.
Physically it is not possible. The only way
you can prevent it is to put it in the Ninth
Schedule. When it comes to the Centic,
according to me, the only question that can
be asked by the Centre is, “Is it progressive
enough 7 If it is not progressive enough,
you can say, “Make it more progressive,
and bring it forward."” Committed as we
are to land reform, committed as we are to
transformation, it will be a bad day for this
country if anybody says, *“We shall not put
it in the Ninth Schedule because it is too
progressive.l" That will be a tragic thing.
J am sure that is not the way it is being
considered at the Centre,

Iam only saying that when thisis a
State subject, essentially, when the State
Legislative Assembly passes a Bill unanim-
ously, all the -parties together coming up
and saying that this is good for us, may [
a1k, Who are you' to say that this is not

§ood for us 7" It Js good Tor us whea we -
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say it is good for us. And when we comp-
Iain to you that the law courts stand in the
way, for Heaven's sake, remove that
obstacle and let us have it through and give
us protection,

I am appealing to the people of India,
to the 55 crores of people, to the entire
conscience of India, “Give me protection so
that I may go ahead as [ want to go ahead.”
That is the spirit in which the Blll must be
put in the Ninth Schedule. Let nobody
scrutinise anything more. Let nobody
object. The only question is, whether the
people of Kerala want it. If the people of
Kerala want if, if not even one has raised
his voice against this, my huble submission
is, put it in the Ninth Schedule,
Allow us to March forward, so that the
other States may take the cue and march
forward in pace with us. That is the splrit
in which it has to be looked at. That is
why I rise to support this Bill completely.
You can have scrutiny. On any matter,
there can be difference of opinion. Certain
sections have been struck down. We from
Kerala feel sorry and surprised at the
intrigues, when controversies are being aired
about equations saying thousand is equal to
two thousand, irrigation means non-irriga-
tion and so on. We look at it as a measure
of social transformation. Coming to ceilings,
is it a very difficult proposition ? The time
is over when anybody could claim asa
fundamental right the right to hire human
labour. So, the ceiling is that area which a
family can by itself cultivate without hiring
labour. That is the ceiling and nothing
more. If anything more is given, that is by
concession, by compromise, as an interim
arrangement, If somebody comes and says.
“My wifc and children will work with me
and we can cultivate 100 acres™, you can
consider that as the ceiling. But is anybody
able todo it? So, all these argumenis
about the ceiling are off the point according
to me. That is besides the question,

There are certain fundamental provi-
sions hit by the Supreme Court judgment,
1 understand that with regard to most of
them, there is no difference of opinion at
the Centre. A lot of things were said here
about the Centre and its reaction to this
Bill, 1 am afraid most of those statements
were misplaced, 1t.i9 only a week since
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the judgment has come. Within that week,
quite a lot has been done. The Revenue
Minister from Kerala was here and discus-
sions have taken place. The differences of
opinion have becn na.rowed down. It comes
to one single point only. Thercfore, let us
acknowledge the earncitness of the Central
Government. Let us accept the spirit in
which this commitment has been made that
action will be taken, Let us accept that the
revolutionary urge is here to see that the
fabric of sociely in India changes aad land
reforms are enacted. Knowing that, it will
be intolerable to call anybody nimas, 1
would have been extrem:ly happy if my
friend, Mr. Chandrappan, with all his
sincerity, could have avoided those observa-
tions. Without those obiervations, his
speech would have been superb. Without
those observations, his speech would have
been a form on which we can stand onited.

SHRI C. K, CHANDRAPPAN : We
are united.

SHRI C. M. STEPHEN : But you say
my party is reactionary, that there are
kulaks in this party, that the Central
Government is standing in the way. Let us
not commit the blunder of saying such
things. Let us say just what is necessary
and no more. But let us say everything
that is necessary to be told in this context,
It is in that context that 1 say, we are
standing united. The whole of India must
feel inspired, the Indian National Congress
must feel inspired, persons who want land
reforms to be implemented throughout must
feel inspired, by this initiative from Kerala,
where irrespective of party affiliations, irres-
pective of anybody being revolutionary,
mild revolutionary or reactionary, everybody
‘standing together, without one man demurr-
ing, the whole Assembly, all the political
parties, stand together and say, *'This is
what we want, Please implement it,””

When the other States are demurring,
here is a State coming and knocking at the
doors of the Central Government “we are
not demurring; we want this; please put it
in the Ninth Schedule and give us protec-
tion from pronouncements by law courts",
Knowing the heart of the Indian National
Congreas and knowing the Prime Minister
who is presiding over the destinies of = this
" ¢ountry, I for onc have absolutely no doubt
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in my mind that this Act will be accepted
and put in the Ninth Schedule, Other-
wise, thers will bs many difficulties.

One more word and I have done. I am
asking for the inclusion of this legislation in ,
the Ninth Schedule not merely for what has
been struck down by the Supreme Court.
The Supreme Court has struck down only
certain provisions. But if it is not put on
the Nioth Schzdule, the effect would be
catastrophic and disastrous, and I will tell
you why. There is one observation in the
judgment which shows, if [ may say so,
that Golaknath spirit is still somewhere
there in certain quarters. The Supreme
Court have given an obiter dicta—they
were not asked to decide on it—wherein
they say:

“Although no specific argument was
advanced for the plaint, it appears to
us that the provisions contained in
section 80A of the Act...less than mar-
ket value of the land when the same
was below the ceiling fixed under the
Act...for personal cultivation of the
landlords would be hit by the second
proviso to article 31A of the Consti-
tution,”

The term Kutikidapukaran my not be
familiar to my friends here. Suppose I have
no hutment of mine. 1 go to a iandioed
and say* may | have a small hutment 7",
He allows me to have a small hutment. I
Ibuild my own hutment at my expense and

ive there. I ownno land and I am a
poor labourer, If am eviclted from there,
I will be on the road. The essential part
of the Act is this; wherever there it a
Kutikidapukaran, give him 10 cents of land.
He has the right to purchase it, not at the
market value but at some concessional rate.
The State creats a fund for payment of
that value. The kutikidapukarin pays a
part of the concessional price of the land
gets it assoonas he cando so. But
the landlords are not waiting for that prics.
They are in fact parceling out the lands

and giving them to these people. The
landlords are not asking for the - market
value,

The mischief has been done by the
judgment. The judgement says that if the
question is raised that the price given is
Joss than the market value - permissible, it
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is likely to be hit by article 31A of ths
Constitution. It is an opean and standing
invitation to every landlord to com: with
a writ petition before the court. What was
closed is now kept open. This open
invitation will be disastrous. The only
way to stop it is to put it under the Ninth
Schedule. [ say with all sense of respansi-
bility that no landlord fecls aggrieved about
it, because he knows the trend of the tims.
The landlords have parcellel thzir lands
and distributed them to thousands ani
thousands of landless people. Th:y did
not ask for the market value. All ths
hutments have been built only that way.
But here is an attempt made to reopen th:
whole thing. asking or inviting them to
institute suit to get the market value. That
is why I say that the only way we can save
the legislation is by putting it under the
Ninth Schedule.

The 1963 Land Reform Act was put
under the Ninth Schedule. Subsequently it
was amended. The particular provision
about which there is difference of opinion
now, it is reported, is a provision which
was there in this Act when it was put in
the Ninth Schedule. The difference of
opinion is only on one point. Section 84
of the old Act contained a retrospective
provision saying that any transfer which
took place earlier would be deemed to be
invalid. The only thing is that under the
new Act it is slightly pre-dated; thatis to
say, invalidation takes place from 1957
According to me, it is absolutely valid
because people were given notice that if any
transfer takes place that would be invalid

. and anybody who does it would be doing
it at his own risk. This invalidation is not
to the disadvantage of the transferee. It is
only for the purpose of fixing the ceiling,
I do not want to go into the details about
it

Anyhow, the question is whether the
urge, the motivation and the anxiety for
land reform is there in the Congress Party.
Knowing as 1 do that the only predominant

" motivation in the Congress Party is the urge
for change in the Indian society, as 1 am
convinced tbat is the governing emotion and
motivation in this party, I have absolutely
no doisbt that no dharana is necessary, no
mimicry ‘is - necessary, mo adventure is
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necessary, no fracical show is necessary to
getit. Democracy will function and demo-
cracy will get through.

SHRI DINEN BHATTACHARYYA :
(Serampore) : Only your demagogy is neces-
sary |

SHRI C, M, STEPHEN : May be. He
who thinks that by one man sitting in
Parliament for two hours, the entire attitude
of the Indian Natioan! Congress will be
changed or transformed...

SHRI 8. M, BANERJEE (Kanpur) :
Why one man ? ‘

SHRI C. M. STEPHEN : Let it be
100 people sitting in Parliament for a few
hours after the Parliament session is over,
he who thinks that that will create a trans-
formation in the Congres, permit me to say,
his place will rather be in the lunatic
asylum and nowhere else,........(Inter-
ruption).

SHRI JYOTIRMOY BOSU : (Diamond
Harbour) : On a point of order. It is a
very uncharitable remark made against my
leader. The whole thing should be
expunged.

SHRI C. M, STEPHEN : I did not
mention anybody.

SHRI JYOTIRMOY BOSU : He has
no sense of proportion...(Interruption)

SHRI G. VISWANATHAN (Wandi-
wash) : It should be expunged...(fater-
ruption).

SHRI JYOTIRMOY BOSU : We know
your background...{Inrerruption)

MR. CHAIRMAN : 1 will look into
the record and if there is anything unparlia-
mentary, 1 will remove it...(Jnterruption)

SHRI SEZHIYAN (KumMm) :
Through you I am appealing to Shri Raj
Bahadur. .

"

SHRT C. M. STEPHEN : T .ﬂd -not
mention anybody. Id.id not mgagion any
name, any party—nothing.. (leerryption)
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SHRI SEZHIYAN : When Shri Raj
Bahadur made that appeal, Shri Gopalan
sceepted it. Now he may have a different
opinipn. Waether one man can do it or
100 persons do it, to say that his place is in
the lunatic asylum...(/mterruption). 1 am
appealing to Shri Raj Bahadur, through
you, whether he is accepting such a state-
ment to be made on the floor.

MR. CHAIRMAN : It is not for the
Minister to accept any statement.

SHRI RAJ BAHADUR : 1 am sure, he
never meant any offence. [ can assure
Members that he pever mezant that any
Member of this House could have a place
in that hospital—I will not even use that
word...(Interruption)

SHRI S. M. BANERIJEE : Shri Gopalan
has spent a greater part of his life in
politics...\Interruption)

MR. CHAIRMAN : I have said that
1 will look into the record and if there is
anything unparliamentary...(Interruption)

SHRI JYOTIRMOY BOSU: On a
point of order,

SHRI SEZHIYAN : It may be parlia-
mentary but...(Interruption)

SHRI C. M. STEPHEN : If that
observation *“lunatic. asylum’ is taken as
insinuatory—1I have'never mzant it but if it
has got that meaning—I do withdraw it.

.. SHRI JYOTIRMQY BOSU : He has
used the word “mimicry*’ and has tried to
defame my leader, the Leader of the
Opposition. The rules are very clear on
the subject.

SHRI C. M. STEPHEN
mlioncd anybody.

: 1 never

SHRI JYOTIRMOY BOSU : If you
will kindly read rule 380, it says wvery
dm'ty —

SHR1 R.AJ BAHADUR : He has with-
drawn it. What more do yua want 7 No

ml.n? Jgr? ;rr:p)‘rgq ow,
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SHRI JYOTIRMOY BOSU : It clearly
says —

“If the Speaker is of the opinion that
words have been used in debate which
are defamatory or indecent™.

We say, it was defamatory and indecent,
both. Therefore, they should be expunged.

MR. CHAIRMAN : He has already
withdrawn it. So far as the question of the
leader is concerned, it has become a
practice in the House that nobody cares for
any leader and in passing remarks against
one another.

18 hrs.

SHRI C. M. STEPHEN : I am finishing
vp. I do want....
SHRI1 JYOTIRMOY BOSU : We have
read the Annual Report of the Agri-
culture  Ministry,. We have secen the
class character of this Government. We
have known the class character of the
Indian National Congress under the leader-
ship of Shrimati Indira Gandhi....(fater-
ruptions)

MR. CHAIRMAN : Now, you are
commiting another mistake, You are coa-
tradicting yourself by making that remark.
That is not proper.

SHRI RAJ BAHADUR : If he makes
any offensive remark against our leader,
we also take exception to it. He should

withdraw it. If you spit in this style,
spit comes on you.

the

SHRI1 JYOTIRMOY BOSU : What did
Isay?

SHRI RAJ
know.

BAHADUR : 1 dont

‘SHRI JYOTIRMOY BOSU : . He does
not know,

MR. CHAIRMAN : Let him continue.

SHRI C. M, STEPHEN : The question
about the class character is not to be
dccwled by a discud:ted plrly and its

g »-«.a--..-uq.-..-m—.-—..- e
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Member. It has been decided and decreed
by the people of India and that is a final
word about it. I withdrew that particular
remark not because [ felt it indecent, not
because I felt it an asperation on anybody,
but I wanted to maintain a cordiality and a
united approach on the basic question that

is before us. I have done it in that spirit
and, | hope, it will be taken in that
spirit.

In conclusion, I say, it is absolutely
essential that we be given this protection, |
hope, this action is taken in a particular
State where there is no difference of opin-
ion, dissentions and all that. Of course,
agonies will be there for some people who
are dis-possessed ; agonies will be there for
some people who give over land. But by a
consensus, by a real democratic process, this
land reform is being implemented in my
State and that will remain a model for the
rest of the country and, I hope, it will be an
inspiration for my colleagues to act so that

this essential transformation process may
take momentum and reach the harbour of
our goal.

With this hope, 1 do support the Bill and
1 am absolutely sure that by the time this
Bill comes up for final consideration, a final
decision will have been made and that it
will be an okay for the purpose of inclusion
in the Ninth Schedule.

SHRI N, SREEKANTAN NAIR
(Quilon) : Mr. Chairman, Sir, 1 join my
voice with that of Mr, Stephen, In doing
that, 1 find, all the sections of the House
unanimously supporting the demand that
this enactmeut should be included in the
Ninth Schedule. But I cannot fully agree
with him in saying that everything in his
panty is white. If there is a day, there must
be & night. There are black sheep in every
fold. There are some people who oppose
this Jand reform. As you all know, there
is & certain strong section of opinion in this
country which ‘wants to fight against radical
land 'reforms. You also know that there are
certain vested interests who can set up in-
nocent people. This morning, you saw, in
the name of Scheduled Castes and  Tribes,
somebody creating a hell of noise and distur-
bing the House, There is some teflection of

it in this particular enaciment that we are
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discussing. Will you not say that the depres-
sed class people who are socially backward
and who are ecconomically down-trodden
should be liberated even if they are not
Scheduled Castes and Scheduled Tribes ?
when the Congress gave a slogan of “Garibi
Hatao™, it cannot be *““Garibi Hatao"™ for
the Scheduled Castes and Tribes people
alone. Garibi/ is in every community.

There may be some salient features in
this enactment which may irritate some com-
munal or religious sentiments here and there.
There. may be some section in the Act which
may go against some vested interests or
religious sentiments. These communal
elements, these religious fanatics cannot hold
ur back. We bave seen that they have no
place at all in our country. Now is the time
to strike the iron while it is hot and _this is
the time when we have to implement our
land reforms.

1 do concede throughout India you can-
not have the same pattern because, as my
friend, Mr. Stephen, pointed out, the
approach, the concept and the past traditions
are entirely different and the density of
population is also different, So far as
Kerala is concerned, they have got such a
high density of population that land is very
precious and we npaturally go in for a
smaller ceiling. That does not deter a
State from having a higher ceiling. Allow
cach State to have its own type of land
ceiling but include each legislation in the
Ninth Schedule so that each will be an
entity on its own so that cach State can have
a land legislation adopted to its necds which
is protected by law.

Therefore, the fear that if these amend-
menis are accepted and if this concept is
accepted, it would put other Stales in
jeopardy, tha, Sir, 1 cannot understand.

Secondly, an attempt has been made to
show that there has been a difference of
opinion between the Revenue Minister and
the Chief Minpister of Kerala. There is no
difference at all. As has been pointed out,
we all stand together. There is no question
of bargaining and bringing us down. We
are prepared to concede whether there is
something which legitimsately is likely to be
misinterpreted. For example, if it is wound-
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ing anybody's sentiments or anybody's
religious approach, we are prepared to
modify it but we cannot give up the subs-
tance. Therefore, in this particular legislation,
the amendment proposed by it must be
taken as moved by Mr. Janardanan, because
it refers to,

MR. CHAIRMAN : That will come at
the appropriate time. That has not been
allowed to be moved.

SHRI N. SREEKANTAN NAIR : That
is why I say, it is proposed by Mr, Janarda-
nan. That is very significant because Mr,
Chandrappan does not bring out very clearly
what legislation has to be protected. It is
the land legislation of 1969. That is the
amendment of Mr, Janardanan, a coasise
method of putting it. Naturally, if that
amendment is accepted, that legislatioa is
protected. Of course, the question of private
forest is there. But let us not lose sight of
the fundamental issue and nobody, I think,
will oppose it, on the other side or from
any section of the psople. Therefore, these
two amendments are very necessary for our
people and I hope that the Government will
come forward very willingly to include them
in the Ninth Schedule.

1 cannot understand also why the Home
Minister was pleading *The Cabinet could
not decide.” Are three years not sufficient
for a cabinet 7 That too for the present day
.Cabinet 7 This Ministry and the Congress
Party claim to be the most progressive Party
the only Party that can do good
to the people. This Cabinet could not
‘decide for three years whether this should
be included in the Ninth Schedule or not.
When it come to the High Court, we were
told, ‘Let the High Court decide it". High
Court decided. We supplicated to the
‘Central Government. Then they said, ‘It is
‘before the Supreme Court. Why did you
take it to the Supreme Court ? Let us more
give the Supreme Court a2 chance to undo
.the mischief of that the Golak Nath case.
But we gave a chance to the Supreme Court
.once again., When the Supreme Court also
struck down certain vital sections we
cams to th: Centre and we supplicated
.again, ‘Please do atleast something now.

;The peaceful existence of the entire State
ywill. be blown up if something is not doge
.to undo the mischiel.
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Therefore, it is absolutely necessary that
without any delay it should be included in
the Ninth Schedule. I also do not agree
with Mr. Stephen on his side comments. In
spite of the fact that we have been colleagues
in many fronts including the labour field, 1
disagree with him on the weight of the
protest of some leaders of the people. Even
if one man, a poor man, who has no repres-
entative character, if he stands for a right
cause, I think the entirc might of right is
with him. Therefore, the force of protest,
righteous protest is supreme and I
think that protest will not be ignored in this
case. I don’t want the Government to do
it. I have pointed out to the Prime Misister
in time several times that they are heading
towards a crisis and 1 hope that crisis will
be averted. :

Thank you, Sir.

ot o W Wy (W) @wmaf
wgreq, & 97 faa »it wezoqy &7 qur
TWEAR WA T F@Igl ¥Q
qaw § Al rar i g wrwenr grE 12
¥ar gita 12 ¥ o & s @
FNT @R A qF IEET VW @
AN W I WA A IS wAAT TG
fs 37 A g© FT o 7E 9T

v g es iy 3 sUfe ag
fadas aga swifer A 1o w &
¢ srew fafreee g9 aff O graife
¥g g qT WYz 4 off oy R gw @
A Aagadl vy fv oag ofe
o frer A & ou fod doe Al w3 §
g Wy B 5o ax #fame ot favkg 7l
gt &1 qTHTT W vy w7 § o 9w
#r &% foert 1. ¢ + #fer 3a & waer
Wi woh X wax g Ea faa &
g H oA ¥ A wrw@w § whRdz
Fx w1 wwr awr gar § | 99 6 Wshraw
aftasaaft @ ok § 1 xw W wrew
7% & v ¥l pete gy § & enmn
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- wfty, Tt ara WY wdf § Fs row ¥ o
e A€l § o & <o ag folw Y
T QE eI ¥ AT @ F oA
g T AR T W A
e ¢ fadaw &) Aqe Afl w1 @
4

g ded fWOX ¥E A =
s 64T E 1 gIL Weq WIWH W
#v W@y g9z 39 § §, apindy Car-
o e of 1 fod oft W faw g
g R o Yaa ¥ fag 9 4 Yeyw
# wre fzar amar &1 @ fayr gim #12
a1 gr€ 1 ¥ €9 ¥ 93 o AT wr A
Agea T § | ¥ww H-gr % A wrEA
A @y TreaT W |

AN ATAg A Ear P & o
R M AN Y s e ¥ IT N
witn & ot §, e @ A T W
TR AE W wWagyax
wg wifgw # It § MY ¥ onile
i &7 | ReAT AXE & foafay & §
wgT wigar § v 60 wrar arfearet €
g% Mt ¥aw 30 aver anrfrfal & arw
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witw § 13w w1 1w 30 g oww
yfw fawar & wf | @ w1 wwwT A QA
¢ e foarad A § ot evaq arrlt
e g fe w7 Aqw g W
AT B A TG AE ¥ § | 48 &
% 1§ v At tae fe Yo fadae
T AFEAT A X QY AR | R R e
& fefemedtor o ag g9 %1 qar aff § «
7 A a9 N W F AR F O Qe
At &7 X & @ w1y waw

& qwwan g 6 ag 9 s & IEN
oedt § et 9 F Jwgw § afenfow v
Far wifgd, adt foad v foemd § o
® agar WA § g ¥

MR. CHAIRMAN : Please continue on
the next day. As announced by Mr. Deputy
Speaker, since it is 6-15 P.M. | am adjourn-
ing the House. We will meet on Monday,
the 15th May at 11 A.M, )

18.15 brs.

The Lok Sabha then adjourned 1ill Eleven
of the Clock on Monday, May 15, 1972
Vaisakha 25, 1894 (Saka).
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